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I, the Chairman of the PubUc Accountu Committee as authorid 
by the Committee, do present on their behalf this Thirtieth Report 
on Appropriation Account (P&T) , 1962-63 and Audit Report (P&T), 
1964 and Para 62 of Audit Report (Civil), 1964. 

2. The Appropriation Accaunb (P&T) , 1961263, Audit Report 
(P&T), 1964 and Audit Report (Civil), 1964 were laid on the Table 
of the House on the 11th March, 1964. The Committee examined 
thw at their sittings held on 21st, 22nd, Brd, 24th and 26th October 
and 18th November, 1964. A brief record of the proceedings of each 
sitting has been maintained and fonns part of the Report (Part no). 

3. The Committee considered and Analised the Report at thtfr 
sitting held on the 15th December, 1964. 

4. A statement showing the summary of the main conclusion8/ 
recommendations of the Committee is appended to the Report (Ap 
pendix XXXI). For facility of reference these have been prlnM 
in thick type in the body of the Report. 

5. The Committee also considered the replies of the P&T Boardl 
Department indicating action taken or proposed to be taken on the 
earlier recommendations of the Committee which are included in 
Part III* of this R e p @  Their comments on a few selected items a m  
contained in Chapter VIII of the kport. 

6. The Committee place on record their appreciation of tbo 
assistance rendered to them in their examination of these accounts 
by the Comptroller & Auditor General of India. 

They would also like to express their thanks to the ofacers of the 
P&T Board and Ministries of Steel and Mines (Department of Iron 
and Steel) and Industry and Supply (Department of Supply and 
Technical Development), for the moperation extended by them in 
giving information to the Committee during the course of evidenceCC 



POSTS AND TELEGRAPHS DEPARTMENT 

Pincrnciol wihq of the P . b T .  Department, 1962-63. 

The following table shows the Grants and Charged Appropriations end 
expenditure actually incurred thereagainst during the year 196243 : 

Amount of 
Grant or Expendinwe 

Appropriation 

Rs. Rs. 

Working Expnse,s-- Char~ed - 60,000 34,449 

Voted - 9046,73,000 90,20,47,088 

Dividend to General Revenues and Appro- 
priations to Rwenue Funds- 

Voted . 1 ,29,96r82,000 I .35,84,83,188 

A8 the G m t s  and Appropriations are for gross amounts, the above darilp 
do not inch& the m r i ~  which are adjust& in the accounts in redunior 
of sarpenditun. I h c  total d actual recweria against all the Gmnts amowtad 
to b. 17,acr,09,765. 

1854 (Ail) LS-1. 



Rrvsnus P o n ' t i ~ p m a  I of Audit Report, pages 1-2 

2. The total revenue receipts of the Posts and Telegraphs Department 
ae budgeted for and r d s e d  during the five years ending with 1962-63 are 
given below :- 

- -- 

Year 
Percentage 

Budget Actuals Excess of exces s - 
(In crores of Rupees) . 

The variation from the budget was the highest during 1962-63; this was 
accounted for mainly by substantially increased revenue from stamps and tele- 
phones as shown below :- 

Budget Actuals Variations 
Estimates 

(13 Sale of ordinary stamps (including 
posts cards) . 

(is] Sale of service stamps . 
(iii) Postage realised in cash - 
(it:) Receipts on account of money 

orders, Indian postal orders, a c .  
(v )  Telegraph charges realised in 

cash - 
(M') Rent of wires and instruments 

leased to railways, canals, a c .  - 
(vii) Telephone revenue on account of 

rentals and local and trunk call 
fees a c .  

(wiir] Advance rentals under "Own 
Your Telephone" Scheme 

) Orha receipts (net) 

TOTAL . 

(In crores of Rupees) 



Explaining the reasans for large variations (0.7%) between the 
Budget Estimates and the Actuals of Revenue during 198263, the 
representative of the P. & T. Board stated in evidence that unfmu- 
lbotely the Board did not have a direct control on Revenue and a 
great deal depended on the trafac that might be generated. The 
t&c depended on the general economic trend in the country. He 
added that they were not able to get very accurate figures from 
month to month-that was the main reason why in spite of their 
best efforts to get as close to the estimates as possible they did not 
succeed. He added further that the revised estimates for the year 
196263 were increased to Rs. 96.40 cmres (as against the budget 
figure of 89.22 crores) when the figures for the first six to eight 
months were available and if this figure was taken into considera- 
tion the percentage of excess would be 1.5 only. He stated fur- 
ther that while framing the estimates for 1962-63 an increase of 
Rs. 8 crores was provided for in anticipation of increase in traffic 
and other sources of Revenue. 

Asked what were the special reasons for further increase in per- 
centage of variations as  compared to 1961-62 (which was due lo 
phenomenal increase in t-c). it was stated by the representa- 
tive of the Board that as in 1961-62, during 196263. also, there was 
a further phenomenal increase in traffic. Part of it was state6 to 
be in keeping with the trend of increasing commercial prosperity 
resulting in the growth of traffic, opening of new post offices, new 
telephone exchanges etc., and a part of it was stated to be due to the 
''sudden increase in traffic because of the Chinese trouble that u ~ s c t  
this particular estimate". It is. however, significant to note t b t  the 
original estimate of Rs. 89.22 crores had been revised to Rs. 96.44 
cmm io November, 1962, against which the actual f i gu re  was 
ILr. 97.87 cnrras. Thus the increase in revenue receipts was antici- 
pated in November, 1962 itstlf, and it is diacult to appreciate horv 
it aould be ascribed to the Chinese trouble which was unforeseen. 

Admitting that the Board were not very happy about the t ~ m e  
lag between the time of getting the actual figures and prepara'in.3 
of estimates, the representative stated that as there were dificulties 
in collecting figures for preparation of Revenue estimates from the 
Circles based on the trend of past traffic (as suggested in paragraph 
3 of the 14th Report of the Public Accounts Committee-Third Lok 
3abha) P. & T. Board had appointed foreign Experts in accounts 
as Consultants who were assisted by two ofRcers, one nominated by 
thc Comptroller and Auditor General and the other nominated by 
the P. & T. Directorate and also some representatives of private 

Accountunta. The msultanta were investigating into 
P. & T. procedures tor keeping the accounts. making forecasts. 



methods of eating, t.ari& etc. Tbe Consultants were at p d k  
going round and examining the accounts. It was hoped that some 
improvements a w k d  be made when P. & T. Board got definite sug- 
gestions from these Experts. 

The Chairman of the P. & T. Board informed the Committee 
further that the Consultants had been charged specially to look into 
the accounts and accounting procedure regarding the Telecornmuni- 
cation Branch (which includes Telephones, Telegraphs, Radios and 
allied subjects) but not the postal side. I t  was also stated that the 
Consultants were appointed in August, 1964 and their report was 
expected to be submitted in January, 1965. The Team consisted 
of 4 Consultants and one Supervisor from the firm. While explain- 
ing the background about the appointment of the Consultants the 
representative of the P. & T. B o d  stated that when the P. & T. 
took a loan from the International Development Association, it was 
one of the conditions of the loan that on the telecommunicatjons 
side the whole accounting procedure and the budgeting etc. should 
be reviewed by a Team of Consultants to be appointed in consulta- 
tion with the World Bank. He stated, however, that the responsi- 
bility for framing the estimates of P. & T. was solely the concern 
of the P. & T. Department and the Consultants would indirectly 
help in devising various mechanisms which would hel;, the P. Pz T. 
Department in getting correct and useful data in time. 

With regard to item (v) "Telegraph charges realised in cash". 
the representative of the Board explained that the variations against 
item (i) and item (v) were interconnected. As an experimental 
measure the affixing of the stamps on the telegram forms was done 
away with. It was expected that to that extent direct cash rcoli- 
sation from the telegraphs would increase but this expectation did 
not materialise fully; hence the shortfall. It was added that in 
spite of the fact that telegraph charges were being realised in cash 
there was a continuous increase in stamps Revenues. This was due 
to high rate of increase in traffic. The Committee desired to be fur- 
nished with a note giving the break-up of Actuals under item (i)- 
sale of ordinary stamps and item (v)-Telegraph charges realised 
ia cash, indicating to what extent the discontinuance of affixing the 
stamp on the telegram fonns had brought down the sale of stamps. 
Thtt *Statement furnished by the P. & T. Department is at Appn-  
dix I. 

As regards the variations of h. 2.95 crores in ''Telephone Reve- 
nue on account of rentals and local and trunk call fees etr." 
qvij), t& committee desired to be furnished with a statement show- 
ing the fi- & vafiations in the Trlmhone Revenue (Cirelr-wi*) 
during 196285 givSng -- tho *- - -- 
*N& ~~1 by -~-&if. 



Is? a *note furnqhed to the Committee the P. & T. Board have 
stated that the revenue budgat for the year 1lMMS wm Iramr, 
centrally, based on past trends and ~ t h e r  factors in accordance with 
the t h m  practice and estimates from the individual circles were 
not obtained. The suggestion of the Public Accounts Committee 
(in para 2 of their 14th Report-Third Lok Sabha) to collect figures 
from Circles also for preparation of Revenue estimates has bem 
adopted in framing the revenue budget prepared thereafter namely 
that for 964-65. Hence there were no Circle-wise figures of budget 
for 1962-63. 

The Committee enquired as to the various steps taken by the 
P. & T. Board to implement the suggestions made by the Public 
Accounts Committee in para 2 of their 14th Report (Third LOk 
Sabha) about the need for greater accuracy in the preparation of 
estimates. The Chairman, P. & T. Board while explaining the in- 
ability of the field units to give correct and full statistics and +?he 
difficulties in the Circles in getting Revenue income figures stated 
that they were trying to improve P. & T. Accounting System in con- 
sultation with the Experts (as mentioned earlier). The Committee 
were also informed that P. & T. Board were of the opinion that the 
Circles should be associated more closely with the Revenue income 
figures so that P. & T. Board got quicker figures, for better manage 
ment control in the field both of Revenue income as well as expen- 
diture. 

While the Committee note that the P. & T. Department did not 
have a direct control on Revenuc and were not able to get any amr- 
rate figure from month to month, they are unable to appreciate that 
this could be the only or even tbe main mson why tbare was a 
continuing tendency to underestimate the Revenue. In spite of the 
fact that there is a continuous all round development in the various 
=vices offered by the P. & T- Department which is known to the 
Departmemt, it is surprising to the Committee that the percsntaga 
of excess (budget RB). 89.22 eroras, actuah Rs. 97.87 cram) duriag 
1-63 has baar 9.7, which is the highest recordsd so far. 

The Committee note the expectation of the Department th9= s m t e  
improvements would be made in Revenue estimates when some defi- 
nite suwstions are made by the Experts (Consultants) who are 
now looking into the accounts and accounting procedure. A copy 
of the note indicating the terms of reference of the Consultants 
as furnished to the Committee is enclosed in Appendix 11. 

*NOS vctte d by Adh. 



The Committee would like to be turniehed with the &port .E 
the Consultank when received, togbther with a detailed note indi- 
cating the action proposed to be taken on the racomnrendatioas d 
the Consultants. 

The Committeq however, note that the suggestions of the Ex. 
perts would not cover all the aspects of this matter in view of the 
fact that the terms for Consultants cover the Tele-communication side 
only and not the postal side. 

The Committee, therefore, suggest that the question of improv- 
ing the technique of budgeting on the postal side should be examine- 
ed separately by the P. & T. Board, if necessary by appointing a 
separate committee of experts In this connection it will also be 
worthwhile, in the opinion of the Chumittee, to consider the feasibi- 
lity of obtaining accurate figures month by month and of asso- 
ciating the circles more closely with their Revenue income figures. 

Growth of Revenw-lmease under main heads, para 2 pages 2-3 
3. The Growth of Revenue for the five years period ending 

1962-63 is indicated in the table below. The main increase occurred 
under Telephone Revenue. 
- -  - -- - - 

I n m a x  
Marn heads of revenue 1953-59 1959-60 1960-61 1961-62 1962-63 Amount\Pcrccn- 

stamps 

(ii) Sale of service 
stamps . 

(iii) Postage rcdised in 
rruh 

(iv) Rcaipts on acwunr. 
of money orden, 
Man postal orden 
etc. 

( v )  Tciegmpt: charge, 
re&%cd in cash1 . 

,::') Rcnr of wires and 
instruments leased 
to railway%, anols, 
CtC.  

(ti;) Telephone revenue 
on account of rentah 
and local and trunk 
4 1  fccq etc. + iii) Advano renrals 
under 'Own Your 
Telephom* scheme . 

l i x )  Other receipts (net) 



Zxplaining the reasons for the higher increase under the Tele- 
phone Revenue (Item vii) during the five years period end- 
ing 1962-63 (figures for 198M3 were higher by 80.2 per cent as em-  
pared to 1958-59) the representative of the P. & T. Board stated 
that as the Third Plan was progressing, more places e r e  covered 
and more lines were given with the result that the Revenue was 
increasing year by year. He added that in the year 1962-63 the 
expansion was p-actically one and half times of what it was in tbe 
previous year. In the local telephone installation, the number went 
up by 61 per cent. In the trunk telephone channels the increase 
was 56 per cent 

Asked whether the improvement was only quantitative or quali- 
2ative as well, the representative of the Board stated that it wa6 
both. He admitted, however, that qualitative improvement had 
taken place on the main routes only. In another two or three years 
the services in the interior of the country would be much better. 
As regards the potentiality for increasing trunk telephone services 
I t  was stated that it depended on financial resources and facilities 
to provide trunks Circuits. As regards provision of new telephone 

. connections it was urged that the demand was so great that they 
Were not able to meet it. In support of this, it was stated that 
whereas at  the time of Partition there were only 118,000 telephones 
in the whole country, during 196263 alone about 79,000 more new 
telephones had been provided. The witness added that there was 
paucity of funds and of foreign exchange which stood in the way 
and it was not thedore  possible to say when the demand would be 
fully met. 

As regards item (v)-'Telegraph charges realised in cash", the 
Committee enquired whether stamps sold were a h  accounted for 

' In this item. The representative of the Board stated that in a few 
Telegraph Oflices like Bombay Central Telegraph Office and Cal- 
cutta Telegraph OfAce, P. & T. Board introduced, as an experimen- 
tal measure, cash ?ayment, which is credited as Revenue to the 
Telegraph Branch. A National Cash Register is also maintained in 
the large Telegraph OfRces for this purpose. This cash payment syo- 
tern had nothing to do with the other system of affixing stamps on 
the Telegraph form which was prevalent in other Telegraph CMlces. 
A percentage d Telegraph Revenue is worked out of the total 
Stamp Revenue and on the basis of that percentage, money is all* 
cated to the Telegraph Branch. \ 



lixl-"Wer Seceipts", the r u p ~ . w t a t i v e  of 
that these c o d t l ~ t e d  &ue~tiiaeaqt charges, 

rents collected on same petty items, fess for p ~ i l s  ip night classqs, 
(;lontributory Health Skuices, Kiosks far 4dveitisements' and sale 
of publications. They a l s ~  collected fees for broadcast receiver 
&cences. Moreover, in 1961-62 there were large adjustments on 
account of recoveries made towards Savings Bank wark performed 
by P. & T. Board on behalf of Ministry of F'inance. The rates were 
revised from 1st Apri$ 1959 which took place only in 1962-63. One 
instalment of about Rs. one crore was realised in 1961-62 and an- 
other of Rs. 1.4 crores in 1962-63. This accounted for the sudden 
jump under this item. 

The Committee feel that tbere is considerable scope for im- 
proving the Teleconnnunication (Telegraph and Telephone) services 
in the country. Paucity of funds nnd of foreign exchange ha\e betb- 
offered as reasons for the inability of P. & T. Department to meet 
the demands fully. The Committee find it difficult to accept this 
fully in view of the inordinate delays in the execution of various pro- 
jects already sanctioned, as referred to in the subsequent paras 54-55 
(Chapter VI) of this Report The Committee would like the P & T. 
Board to give a sense of urgency to the execution of various projects 
for which funds have been allocated to increase the telecommunica- 
tion facilities so as to meet the increasing demand. The Conrmittee 
also hope that every endeavour win be made by the P. & T. Depad- 
ment to improve the quality of the services by reducing delays and 
improving efficiency an-round. 

4. The Comrmttee were informed in the course of evidence that 
item (ix) of the Audit para (Other Receipts) included inter alta 
Revenue on account of broadcast receiver licence fees collected by 
the P. & T. Department. At the instance of the Committee a note* 
showing the number of broadcast receiver sets detected without 
licences/with expired licences during 1059-1963 had been furnished 
by the P. & T. Board (Appendix IIT). While the Committee are glad 
to note that there bad been some increase in the nnmber of detecliolls 
during 1943 as compared to 1961 aud 1962, they b ~ p e  that anti-piracy 
cunpdgn w d  continue to be pursued with greater vigour a ~ d  the 
defadtem dealt with suitably. They w d  Plso like to be infarmed 
of the a c t h  taken (Le. I w y  of pentlty, realiscrtion of Uc-e fesr etf.) 
b the nlrrnber of cases dsQcted darhg each year (1959-1963). - 



Growth of Revenue in Four Bvancher of the D e p o r t m  a e-.d 
with the increme in EjFpenditure-pm 3--prrger 3-4. 

5. The growth of revenue in the four branches of the Departmen. 
ro compared with the increase in expenditure (inclusive of interest/ 
dividend paid to general revenues but excluding contributions/appro- 
priations to the Renewals Reserve Fund) during the five years ending 
1962-63 is indicated below:- 

Years 
Perc e x  age 

Revenue Expen- of apcn 
diture diture 

to fCvenUc: 

(In crores of Rupees) 

Posrai Branch : 

Tclepaph Branch : 

~95&59 * 8.26 7.62 92'3 

195940 ' 9- 10 7 -99 87 -9  

1960-61 . 9 -85 9 4 3  99-8 

1961-62 . 1 1 - 0 6  9-92 &9'7 
1962-63 . 1 1  ' 5 5  11  -43 99.0 



Percent age 
Revenue Expcn- of expen- 

diture diture to 
revenue 

(In crorcs of Rupees) 
R d i o  ~ r a k c h  : 

TOTAL (Department as a whole) 

- - - - - -- - -- - -- - - - -- - - - 
The results of the Radio Branch, are, in fact, not comparable as there were 

adjustments, relating to previous years. If those adjustments are excluded 
athe figures for three years ending 1962-63 would be a5 follows :- 

- - - -- ---- - - -.---- - -- 
P a w l  tap 

Years Revenue Expcn- fo expen- 
diture d i t ~ r e  to 

revent e 
-- -- - - " ---- - -  - -- -- ---a -- - 

1960-61 . 0.18 0.14 7 7 . 8  

The percentage of expenditure to revenue showed an incrense 
during 1962-63 as compared with 1961-62 in all the branches. 

The percentage which the expenditure of the Department as a 
whole bore to its total revenue was the highest in 196283 during the 
above five years. This was partly due to the revision of rates d 
dearness allowance and consolidated allowances of extradepartmm- 



&l employees from 1st November, 1961 and of travelling allowance 
from 15th September, 1962 as also due to grant of children's aduca- 
tion allowance from 1st March, 1962. 

Explaining the increase in Revenue by Rs. 5-33 crores and increae 
in expenditure by Rs. 6-77 crores in the Postal Branch during 1962-88 
as compared to 1961-62, the representative of the Board stated that 
the increases were due to the inherent characteristics of the services 
provided in the post offices, wherein with increase in traffic, there 
was rapid increase in man power and also increase in expenses. He 
elucidated this further by adding that the postal service was dl 
manual, and a large number of men were employed. Hence wen  a 
slight increase in the dearness or other allowances or facilities reflect- 
ed  to a very lqrge extent in expenditure. 

In reply to a question, the Committee were informed that in the 
case of Telegraph Branch, the refund given to public for sen- 
telegrams by post was also taken into account while calculating the 
net Revenue for the Telegraph Branch. In this connection the Com- 
mittee desired to be furnished with:- 

A statement showing the total number of telegrams transrnit- 
ted during 1961-62, 1962-63 and 1963-64 and the number 
out of them transmitted incorrectly. 

The Committee were furnished with a statement giving the total 
number of paid telegrams booked during the last three financial 
years (These figures are given in the next para). As regards tbc 
number of telegrams transmitted incorrectly in rehtion to the total 
number of telegrams transmitted, it has been stated that such statis- 
tics are not maintained by the Telegraph OLBces. The CanmLtbb 
suggest that such statistics may be maintained in h t ~ r e  w it will 
serve as a good index of eil.lciency 

6. As regards delay in transmitting telegrams. the representative 
af the Board stated that delay took place due to human factor in 
transmitting telegrams from Circuit I to Circuit I1 and so on, which 
was known as "Circulation delay". P. & T. Department hoped to in- 
troduce "Gentex System" in the next few years by putting in auto- 
matic exchange at various large centres for passing messages directly. 
P, & T. Department was also building up a net work of very Mgb 
frequency radio Circuits for the interior routes for transmitt- 
messages which were not subject to the vagaries of the weather to 
the extent that land line was. 



At the instance of the Committee, in a' statement furni&ed by 
?4e P.& T. Deportment relating to the percentage of posted tele- 
SblRa, the bokwhg figures have been fbrqished:- 

Year 
No. of No. of Percentage 
Booked telegrams of posted 

Telegrams sent by tckgroms 
post to telegr- 

ams 
booked 

(Millions) (Millions) 

It has been stated that separate statistics for refund granted on post- 
ed traffic alone are not maintained, but that on an average Rs. 20 
lakhs are refunded by the Telegraph Department under all counts 
namely refund of overcharges, un-utilised late fees, reply paid vou- 
chers and all sorts of service lapses including delay due to posting. 

The Committee feel concerned to note the large number of tele- 
grams sent by post during the last three years. Although the per- 
centage of posted telegrams to telegrams bodred is showing a down- 
ward trend, the Committee fcel thrt every effort should be made to 
r v d  the circumstances necessitating despatch of telegrams by post, 
since the time factor is of main significrmce in the despatch ot a tele- 
gram. If, due to unavoidable c'kumdances, which s h d d  be very 
rare, the telepp.ams have to be sent by post then the senders s h d d  
be informed immediately and the amoantg d telegraph ehargcs re- 
W e d  without waiting for a formal application. 

The Committee hope that with the completion of the '"tex 
System" and net work of high frequency radii Ctcuits for the inte- 
rior routes, the number of mmpLinb about ddmys in receipt of teb- 
pams will be wr)stantinlly reduced. 

7. As regards the Radio Branch, in answer to a questlon as to why 
the results of Radio Branch were not comparable, the representative 
of the P. & T. Board stated that Radio Branch was in peculiar posG 
tion Apart from the fact that Radio Branch was first of all for the 
maritime services, it provided a stand-by link to the n o m d  
channels of communications- The result was that rn far as the stand 



c h ~ k 4 . s  were concerned, the revenue that accMsrd troah 
channels, went to the particular Branch, either telegraph or telephone 
.and not to the radio. 

In answer to the specifk question why while the Revenue in both 
396051 and i96l-W was Rs. 0.18 crores, the percentage of q n d i t u r r  
to revenue had gone up from 77.8 (1980-61) to 144.4 (1961-62) the 
C. & A.G. pointed out that when a telegram was booked the receipts 
were appropriated to Telegraph Branch. But it might be that the 
radio channels had to be used as the telegraph line was not working 
in particular cases. Therefore while the money was spent on radio 
channels the receipts had gone to the telegraph Branch. That ac- 
#counted really for the continuous deficit for this particular Branch. 

The representative of the P. & T. Board, however, stated that the 
,question of amalgamating the radio expenses with telegraph or tele- 
phone expenses was under cansideration. 

The Committee would like to be informed of the final decisior 
takm in this matter. 
Renewals Reserve Fut~d--para 4--page 5. 

8. It was stated in paragraph 3 of the Audit Report, 1963, that. 
while examining the adequacy of the balance at the credit at the 
Renewals Reserve E'und, the Department had held that an appro- 
priation of 4 per cent per annum of the "present Value" of the telo 
communication assets would be necesary and that for this p u p  
the present value was considered by the D e m e n t  to be roughly 
t w ~ c e  the book value. Subsequently the question of due contribu- 
tions to the Renewals Reserve Fund was re-examined by the De- 
partment which came to the conclusion In July 1963 that the pre- 
sent value of telecommun~cation assets should be taken as twice the 
book value of assets constructed upto 1-51 and one-half times 
the book value of assets constructed between 195132 and 1959-60. 
The extent of shortfall in the Fund is under examinat~on by the 
Department. On the basls of the assumed l~ves  of the different 
classes of assets and the present value of the assets, it is estimated 
in audit that at the end of 195960 the deficiency in the amount at 
the credlt of the Renewals Reserve Fund would be of the order of 
11s 30 crores. During 1960.61 to 1962-63 Rs. 7 -8  cmres of this short- 

were made goad as follows:- 
\In c r u n s  
of rupees 



The estimated deikiency in the Renewals Reserve Fund at the 
md of 196265 was thus of the orderof Rs. 22 crores. 

From 1980-61 onwards the contributions to the Fund are being 
regarded, not as part of the working expenses, but as appropriations 
ef the net surplus arrived at after meeting the working expenses 
and paying the dividend to general revenues. The Public Accounts 
Committee in paragraph 3 of their 2nd Report (1962-63) recom- 
mended that the contri'bution to the Renewals Reserve Fund should 
be treated as a charge on the working expenses and not as an allo- 
cation out of the surplus. It has been decided that the recummen- 
lation of the Public Accounts Committee will be given effect to 
from 1 W 5 .  

The Committee w e e  informed by C&AG that the present value 
of Assets owned by the P&T Department as on 31st March, 1961 on 
the basis of the formula previously claimed by the P&T Department 
worked out to an estimated figure of Rs. 263 crores. On the basis 
of the formula finally adopted i.e., on certain valuations for assets 
acquired before 1952, certain Assets acquired between 1952 and 1960 
and so on, the value was now computed at Rs. 214 crores. The 
arrears on account of Renewals Reserve Fund had been calculated 
on the present valw (Rs. 214 crores) plus Assets acquired after 
31st March, 1961. He added that as reg- the question of the rate 
at which the contribution should be made to the Renewals Reserve 
Fund on the various categories of Assets, Government would have 
to take a final decision on what exactly the contribution should be. 
It was under consideration at present. 

Tbc Committee would like this matter of rate of contribution te 
#be Renewals Ekerve Fund to be settled by Government at an early 
&a. 



GENERAL RESULTS OF APPROPRLATIOK 
AUDIT AND CONTROL OVER EXPENDITURE 

lhccess over voted gtants-paras 5 and -es 6 7 .  

9. General.-The following table compares the expenditure dur-- 
Jng the year 1962-63 with the total of voted grants and charged ap- 
propriations:- 

Actual Excess Perc cntagc. 
expenditure (+) of col. 3 

Saving (-) to cot. I- 

J'ored (in crmes of rupers) 

Original = 122.03 
Supplementary - 7'94 

Final . 129.97 135.85 i 5 . 8 8  4'5 

Charged (in lakks of rnpcesj : 

Original . 1 - 6 3  0 . 3 5  -1.28 - - 78.5 - 
The excess expenditure of Rs. 5.88 crores in the voted section. 

UPS the net result of- 
( i )  an excess of Rs. 1-70 mres  in Grant No. 98-Posts andq 

Telegraphs Dividend to General Revenues and Appro- 
priations to Reserve Funds; 

(ii) an excess of Rs. 4.44 crores in Grant No. 140-CapiW 
Outlay on Posts and Telegraphs (not met fran Reps- 
nue) ; and 

(iii) a saving of Rs. 26 lakhs under Grant No. 97-Posts and 
Telegraphs Working Expenses. 

Izxtm requiring regulwiratiok- 
~ ~ 8 8  wer voted gVant8.-The at- over the two grants refer- 

lad to in tbe previous paragraph requires to be regularised unda- 
&tick! 11s of the Coast1tutlon:- 



CC 

Number and name of Amount of Expenditure Excess Pucent- 
Grant Grant a@ 

Rs. Rs. Rs . 
1) @ - P ~ t s  md f m h s  

Dividend to Gmeral 
Revenues and App- 
ropriatians to R e r -  
ve Funds . 13,92,oo,ooo 15,62,gr,137 1,70,~1,137 12.2 

' 140-Capital Outlay on 
Posts and Telegraphs 
(Not met from Reve- 
nue) z~,~8,og,ooo 30,01,84,963 4.43.73,963 1 7 
Item 1.-The excess was due t- 

ti) an increase in the amount of dividend paid to general re- 
venues by Rs. 9,93,725 as a result of increased capital 
outlay during the year; and 

(ii) a large surplus being available f o r  transfer to the Renew- 
als Reserve Fund after payment of dividend to general 
revenues (Rs. 9.95.39.412 against Rs. 8.34,82,000 budget- 
ed for). 

- - - - - - - - - -- 
The excess was primarily as a result of the adjustments made 

when the actual surplus was known after close of the financial year. 

Item 2.-The excess of Rs. 4.44 crores was 17.3 per cent as com- 
pared with a saving of 6- 1 per cent which occurred in 1961-62. The 
excess occurred mainly under "Telephones-General projects" 
where the expenditure exceeded the original budget prwision of 
Hs. 5 crores by Rs. 3- 53 crores. The excess has been explained as 
mainly due to better progress than was anticipated in acquisition 
of sites and construction of buildings and in the supply of cables 
and equipment relating mainly to telephone works. The excess 
came to notice only after the close of the Anancia1 year. 

No supplementary grant was obtained fm the excess in either 

The excess wer voted grant "No. 98-Pcsts and Telegraphs Divi- 
dend to General Revenues and Appropriations to Reserve Fund" hm 
been explained in a note furnished by the Department (Appendix 
IV). It has been stated that this grant is h e d  at an amount equal to 
the difference between the budgeted "Revenues" of the Department 
and its budgeted "Net Working Expnse~*.  Thus any improvement 
in Revenue or reduction in expenditure in ~elathm to the bud- 



emarnts will auItd$raticdly cami~e an exes  over thfs grant. lCho 
esceds is comprhed of R#. 11- 22 1- under the head ')Mvfdbnd to  
General Revenues" due to larger capital outlay than anticipated ahd 
Rs. 159-29 I& u n d e ~  "Appropriation to Renewals Resesve Fund" 
due to more surplus being available than anticipated after payment 
.of dividend to General Revenues. The excess in this demand, it is 
stated, actually mpresents an improvement in the financial position 
o? the Department over what was anticipated. 

The Chairman P. & T. Board admitted in evidence that P. dt T. 
Board regarded the excess under Grant No. 140 as a major irregda- 
rity and assured the Committee that abundant care would be taker! 
to ensure that such irregularities were reduced to the minimum. RO 
urged in extenuation, however, that this irregularity was due fb 
various factors including diffidence on the part of the omdals, boob 
ihg of expenditure of Rs. 6 crores as late as March when it was hot 
pwdble to rcvfse the estimates and much more increased tapply, 
than anticipated, from the Indian Telephone Inc?ustries, Rind- 
Cables and D. G.  S. & D. which made it rather dfflicnlt to egtimrYfe 
correctly. 

Explaining the position in further detail the representative of the 
Board added that during the year under consideration, they took 
strong action all round to see that no amount lapsed and the factories 
and workshops were asked to step up production. Although the 
Board considered that the estimate of Rs. 14-19 crores provided fblr 
was on the low side, they did not dare to go in for a higher figme 
due to lack of confidence based on past experience. That is why they 
did not go in for a supplementary pant.  It was added that where* 
the progressive expenditure for the month of January (which 
was received only by 15th March) showed an expenditure 
of only about Rs. 10 crores, March figures went upto 
Rs. 17.75 crores. Had it been known that the debits would go up to 
that extent, they would have come forward for supplementary grants. 
But they could not do so as the accounts were three months behind 
schedule. 

In reply to a question it was stated that the Board n w w  thought 
that they would spend Rs. 17-75 crores, although they thought that 
they would spend more than what was provided for and had, there- 
fore, increased by Rs. 1 crort, the provision under "Capital", by re- 
appmpriation. 

The Committee desired to know whether the difeculties en- 
r a M  were inherent in the aiding procedure whdebf etceSses 
d m t  tcr notice ably after the close of the pcar. The Comptmllei aad 
APditdt (htmal poimed 4 tMt Guvcrmiil4.lt had idsued cndtia C 
1831i(AU) LbS3. 



all Departments that Controlling Authorities should maintain Liabi- 
lity Registers. He, therefore, thought that that the system of collect- 
ing information about commitment and payments for the proper 
maintenance of the Liability Registers as enjoined by the orders of 
Government, did not work properly. The real and important thing 
was, therefore, for the departments to tighten up the procedure. 

The Committee were informed that the Board maintained Liabi- 
lity Registers at circle levels only where the expenditure was actual- 
ly incurred. Liability Registers were not maintained at Central 
level. The main difficulty was that the P. & T. Board got informa- 
tion rather late from the Circles and if the delays in getting infor- 
mation from the Circles could be cut out, a central Liability Register 
could be maintained. It was admitted that unless some improve- 
ment was effected or procedural changes made to ensure that intima- 
tion about expenditure was received in time, much reliance could 
not be placed on the Liability Registers. The Chairman P. & T 
Board stated further that a quarterly review of the progress of ex- 
penditure and revenue both on the capital as well as on the revenue 
side was made. Such meetings were held on 24th Noven~ber, 1962 
and 4th February, 1963. but inspite of these the Board had slipped in 
this case. 

Asked whether the Circles had asked for additional funds more 
or less to the extent of Rs. 3.56 crores in their final estimates, the 
representative of the Board admitted that it was so, but urged in 
extenuation that from their past experience it was found every year 
that while the Circles asked for more funds at the end of the year. 
they did not spend that much. That was the reason for not coming 
up for a supplementary grant. 

Asked about the system of financial control that existed in the 
P. & T. Department and the stand taken by the representative of the 
Finance in the P. & T. Board, in this case, the Member (Finance) of 
P. & T. Board stated that there was a representative of the Finance 
Ministry in the P. & T. Board whose function was mainly recom- 
mendatory and he had no special control w m  the disbursements of 
P. & T. In the case of Grant No. 140, P. & T. Board instead of seek- 
ing advice for going for a supplementary grant, asked for a reappro- 
priation to the extent of Rs. 1 crore from the R. R. Fund and Tele- 
phone Development Fund where the expenditure was expected to 
be less, to which the representative of the Finance Ministty readily 
agreed 

In reply to a question, the Member (Finance) P. & T. Board 
stated that efforts were being made by him to have the reviews made 
more often and in greater detail and for this purpose, he even went 



down to the field and had a direct review made there. His sugges- 
tions would be brought before the P. & T. Board. 

While explaining the relationship between the Member (Finance) 
and the P. & T. Board, the Chairman P. & T. Board stated that the 
Finance Ministry functioned in the same manner in relation to P. & T. 
Board as in the case of other administrative Ministries except to the 
extent that a Joint Secretary (Finance) who is Financial Adviser to 
the P. & T. Board is also a Member of the Board. The Member 
(Finance) therefore was much more acquainted personally with the 
day to day working of the Administrative side than a normal Joint 
Secretary (in the Finance side) in any other administrative Ministry. 
He pointed out however that the review of expenditure and of esti- 
mates was done by the Expenditure Control Committee in the P. & T. 
Board. The Member (Finance) was a member of this Committee 
but basically the responsibility rested on the administrative Members 
of the Board and not on the Member (Finance). It was added that 
the Expenditure Control Committee reviewed the expenditure of 
every one of the grants every quarter. 

The Committee regret to note the lapse on the part of the P. & T. 
Board in incumng this large expenditure of Rs. 4-44 cram Atbout 
the authority of Parliament. The Committee note that the p d b -  
ed procedure was not being followed inasmuch as the intimation% 
about expenditure are not received prompt1 y from the paying autho- 
rities (in India and in the US.) and hence upto-date information 
about expenditure and liabilities incurred are not known. 

The Committee were informed in the course of evidence, that ln 
their h a 1  estimates when the Circles asked for additional funds more 
or less to the extent of Rs. 3.56 crores, the Department did not con- 
sider it necessary to obtain a supplementary grant on the ground 
that from their past experience it was found that every year while 
the Circles asked for more funds at the  end of the year. they did 
not spend that much. The Committee are not fully convinced of Ws 
reason. In their opinion, estimates made by Circles should have been 
improved in the past when they proved incorrect, instead of ignoring 
them. They 8ad no justitication for the rejection of the rtquds 
from the W I e s  tor additional funds withwt a thoroagb aumina- 
tioa of the masons advanced or the infomation hunbhad by tbo 
ClrcLcg in support of their rcqueut. 

The Committee hope that in futars a complete and t h e  era- 
minr.tion of the pmpods from the Circles would be made bafora 8 

asrMollibbLEentbmonby fheP.&T.Boud, 



Ip.order to get a better appreciation of the k e m k  for ttSls excws, 
t& Committee desired to have a detailed statement mnt- the 
list of individual projects, works in which the excess expenditure 
had been incurred indicating the reasons for the excess in each cae.  
A perusal of this statement showed that in a number of cases, th@ 
~eason given was "higher priority given". The Committse fail t(t 
upderstand why additional expenditure was not antiaipated and pro- 
vided for when a higher priority was given to a stheme. 

The fact that such a large sum of money as Ra 4.44 crores b d  
spent in excess oi the funds authmised by Parliamept lad  thlr 

t& &e to notice only after the close of the! &Lapeial gear is, in the owOP of the Commie ,  a eturbing fa&. !he CCwnittse utc 
that the Cbairmarr 

1 
d the P. & T. Board who a d m h d  that this was 

a. * iy has assured the ~ o r d t t e e  that abundant care 
bs= ensue that s d  irregalaiities were reduced 1. 

tbc minimum. Thcy hope that ah precautionary steps, inchdbg 
c$mges in procedure etc. as may be neasrarp, will be taken by the 
Ikparbeat, at the eartiest possible opportunity, to avoid a reea~ 
rana of sncb irregularities. 

Subject to these observations the Codt tee  recommend that tiu 
01- under Voted Grants referred to above may be xWU1nrissd 
by Parliament in the manner presaibed in Artids 115 of the Consti- 
mtinn. 



10. The installation cost for each telephoq connection ftom 99. 
partmental exchanges and a h  from private exchanges and private 
branch exchanges was estimated by a departmental committee in 
1958 at about Rs. 50. The committee, however, felt that charging 
this amount might discourage the demand for new connections 'and 
recommended the charges to be recovered might be fhed at Rs. 4D 
per connection. Government accepted the recommendation with 
effect from April 1960 and thh rate is still in force. 

As the waitipg lists for new telephone connections are gened& 
large, the justification for charging a lower amount than the ertimrt 
kd cost is not apparent. In lW0-61 the number of telephone comet- 
tiona from such exchanges increased by about 40m while in 106148 

n w + r  huther Fcreqwd {over that of 196081) by gbout 6?H-  k diatiop of a conoessionJ @&iUat&n charge haq thu. resulted 0 
the ~ e ~ a r h m n t  foregoing a recovery of rupees four to five hLha 
every year. 

dMpd for the reasons why installatian charges for tekp&ones cd- 
kt4 by the Department were less than the actual expenditure, the 
nppre$m&Uve of the P. & T. Board informed the Cirmmittee that 
previously the charge was flxed at Rs. 10. Tbe Tariff Reviw Caah- 
@Wee appointed by the P. & T. Board found that the expe.ndib 
on the installation of telephones, was on an average, of the order 
Bs. 80. Reeping in view the various aspects, the Tariff Review Com- 
mittee W e  the folluwing recommendation: 

"The installation charge should cover ordinarily the depart- 
ment's expenses on the formalities of giving a new cop- 
nection and the cast of wiring at the subscriber's pre- 
mises. At the same time, the charge should not be ao 
heavy as to discourage the demand for new connections." 

Balancing these two considerations, the Review Committee sug- 
psstr?d a figure of Rs. 40. Since it was a well-reasoned suggestfa, 
Government accepted it. 



The Committee were further informed that the cost of the instal- 
lation was now less than Rs. 40 because of the improvement in the 
technique of wiring. 

The Committee were informed that the Department would review 
the adequacy of the installation charges during the next quinquen- 
nial review of the tariff structure to be held in 1965. The Committee 
suggest tbat at the time of this review, the installation charges for 
telephones should be fixed on "No profit no loss" basis. 

Old outstanding dues-para 8 ( i  )-pages 8-9. 

11. When lines are erected or instruments provided by the Posts 
and Telegraphs Department for the railway and canal administra- 
tions. advice notes (intimating erection of the lines/supply of the 
instruments and showing the date from which rent is to commence) 
are issued to those administrations for acceptance and on the basis of 
those accepted advice notes rents are recovered from them. Delays 
in issue of the advice notes and in obtaining their acceptances, and 
the consequent delay in the recovery of rents (amounting to Rs. 4.40 
lakhs). are brought out in the table given in Appendix V. 

The Committee enquired the reasons for delay in the issue of ad- 
vice notes to Railway and Canal Administrations and obtaining their 
acceptance and the consequent delay in the recovery of rents in 
certain cases where services were rendered to these Departments. The 
representative of the P. & T. Board stated that many cases referred 
to in the Audit para had actually been settled. It was added, how- 
ever, that now that this matter had come to notice, they would take 
action to improve the procedure and in cases where delay could be 
attributed to human failure, disciplinary action would be taken. 

The Committee find no justification for the long delays (extending 
upto 10 yeam) in the issue of advice notes and in obtaining tbcir ace 
ceptance which resulted in delay in the reeavery of rents amounting 
to Rs. 4.40 la&. Tbey trust that such laxity w d d  nod recur. 

They would also like the Department to 6x a suitnblt time-Wt 
within which othtr Departments should send intimation regudhu 
.ereptance (or othenviee) of the advice notes, after wbkh they 
should be taken as accepted. 



At t h e  instance of the Committee the  P. & T. Board have furnish- 
e d  a* note giving the  latest position about the recovery of outstanding 
dues (Ap2endix VI). The Committee note that a sum of about 
Rs. 1:97 lakhs in respect of 21 cases, oat of Rs. 4-40 lakhs mentioned 
in Sub-para (i) of the Audit Para has been realised. The Committee 
were surprised to learn that in one case the work was not actually 
carried out, but an advice note claiming a sum of Rs. 5,882 for the 
work was issued. The Committee would l i e  the P. & T. Board to 
take suitable steps to avoid such mistakes in future. 

The Committee also desire to be informed of the result of the 
first review to be conducted by the Heads of Circles in January, 1965 
and steps taken to clear all old arrears. 

Old outstarrdin.g dues-para 8 ( i i )  -page 10. 

12. Other old outstanding dues a s  on 30th June  1963 were  as 
follows: - 

I'articulars of outstandings Amount Remarks 

~ a j  Default by seven mail motor 1952 1 2 , ~ ~  
contractors in Kashmir Cir- to 
cle in payment of royalties for 1958 
the privileges of carrying 1959 
mails. to 4,Soc 

I 960 

jb) Amounts due Upto 
from local bodies 1956-57 
and private per- 1957-58 
sons as gurantors 1958-59 
for making cKf 1959-60 1$ the losses su ercd 1960-6 1 
by g U r s " t ~ d  
t clcgrrph offices. 

T h e  contracts were termi- 
nated as the contractors 
defaulted in payment of 
their dues. The cases wc- 
re referred to the Dir- 
eaor  General Posts & 
Telegraphs. for arbit- 
ration in March and Sep- 
tember. 1963 and his 
decision is auaited 
(January, I 964:' 

From 3 local bodies Rs. 
a6,3oo 6.590. From 17 
15,693 private p a w n s  Rs. 

57,016. This includes 
I 1,821 Ks. 12,890 recoverable 
9.792 from a private party in 

.Mysore Circle relating to 
the period from March, - 1956 to March, 1961. 

63,606 





U. The stores utilised in the Posts and Telegraphs Department 
fall under two categories, vk (i) General Stores which are stock& 
in $he five main sotree depots at Calcutta, Delhi, Jabalpur, Madras 
and Bombay and the Circle stores depots and are meant for direct 
use on works and (ii) Workshop Stores which are stocked in the & 
partmental workshop for use in the manufacture of components 
etc. 

The v&q of &area p- during 10@?&3 was Rs. 14.61 crams 
(General SWw Rs. 12.33 crgres and Workshop Stores Rs. 2.28 croreq) 
~g againgt Rs. 84l cram? purchased in 1961-62. These include im- 
p ~ d e a d t o r e s v ~ l u e d a t i ? s . 1 . 9 8 ~ ~ ~ i n  1082~asagainst 
Ra. 9 laldrn purt9xwd in 1Q6l.62. 

A & g # . w , t h m p r a ~ ~ a n y s p e c l a l r e 8 ~ 0 1 ~ 1 w h y t h e v a l u e a P  
imptted qtow p p W @  d W g  the x- 1- to Rs 
mres from Ra. 9 lakbs in the previous yequ, the representative at 
the P&T Borvd stated that it was due to greater foreign exchange 
release on account of loan from International Development Associa- 
tion and placing to that e-t lairger number of orders abroad. The 
Committee w e k  also informed that the P&T Department tried to gat 
whatever they could from indigenous sounces. If however, an article 
was not available in sufficient quantity then it was imported. The 
Committee desired to be furnished with a statement showing the 
comparative value of stom imported by P&T Department, s t o w  
pumhased indigenously and stores produced in the P&T Workshaps 
during the last three years which has since been furnished* (Ap 
pendir m- 

The Cbmudttee find from the ztatement that the value of im- 
parted J&WS purchased through the India Store Department. 
London, and the approximate value of stores imported fanns a 

- 
Not vetled by Audit. 



substantial part of the total value of store purchased. In the 
course of evidence the Committee were informed that in order to 
keep pace with the developmnts it would be difficult to eliminate 
imports of stores altogether. 

While the Committee note that it may not be possible to e l h i -  
nate imports altogether they feel that if efforts are made to increasc 
the capacity of the P. & T. Workshops and new items are designed 
indigenously to keep pace with Ihc latest developmenk depen- 
dence on imports could be gradually reduced. With the increased 
industrial production due to technological developments it should 
be possible to manufacture most of the items except very conipli- 
cated or newly developed items. The Committee hope that suitable 
steps in this direction ~ u l d  be Laken by the P. & T. Beard. 

Absence oj penalty clause i n  purchasc nrders--para l e p a g e  11. 

14. The purchase orders issued by the Chief Controller of Tele- 
graphs Stores do not contain any penalty clause for failure on thr 
part of the suppliers in completing the supplies accordinc to thr, 
terms of the orders. The desirability of including a penalty clause 
in the purchase orders was suggested by Audit to the Chief Con- 
troller of Telegraph Stores in December. 1959. 

The Audit para has cited an instance given below where, in  spit(. 
of prolonged delay on the part of a supplier, the Department was 
unable to cancel the contract and make purchases at the risk and 
.cost of the defaulting supplier. 

An order for supply of 5,000 120 A.H. lead acid cells at Rs. Rli 
each was placed by the Chief Controller of Telegraph Stores i t ,  
March. 1961 on a manufacturing firm. The supply was to be com- 
pleted by September, 1961. No suppl~es were made by that datt. 
and even upto 31st August 1963 only 3,700 cells were supplied. 
Orders were therefore placed in July, 1961 and October 1962 for 
the purchase of 334 and 1000 cells from two other firms at a price 
of Rs. 120 and Rs. 110 per cell respectively resulting in an extra 
expenditure of Rs. 43,360. As no risk purchases could be niade i n  
the absence of a penalty clause in the purchase order, the Depart- 
ment secured, by negotiation, a reduction of Re. 1 in the price of 
each cell supplied by the firm from 1st August. 1962 onwards. and 
a modacatjon in the terms c ~ f  delivery from F.O.R. Bangalare to 
F.O.R. destination. 

Asked about the reasons for the shsence of penalty c l a w  in pur- 
chase orders of the P. & T. Department, the representative of thc 



P. & T. Board stated that in the beginning the clause was not intro- 
duced in the orders which the Chief Controller of Telegraph Stores 
generally placed, as these orders were in the nature of developmen- 
tal orders. I t  was apprehended that if there was any penalty cIause 
in such orders, the fhns might not come up a t  all. This aspect of 
the problem weighed with the Department in not introducing the 
penalty clause. The witness added that the Board had since then 
accepted that there should be a penalty clause and they were look- 
ing into the details as to the form in which the clause dvx.~ld be 
~ntroduced. 

In reply to a question it was stated by t he  regresentative of 
the Board that the allocation of power to place orders as 
between the Chief Controller of Telegraphs Stores 
and the Director General of Supplies & Disposals was 
both on the basis of financial limit and the variety of stores to be 
supplied. In the case of stores which were in common use by the 
other Departments the Chief Contro!ler of Te legra~h Stores could 
place orders direct only upto ;Rs. 10.000 But if there were cases 
In which the stores were used  on!^ hv the P. & T. Department, then 
exemptions were given and orders could be placed dlrec: after com- 
pleting the formalities. The acid Cell referred to in the present 
case w a s  a speciafised item used only by the P. 6: T I)epi:rtment. 

The Committee regret to note that in the case cited above. 
higher price had to be paid to two other firms for the purchase of 
cells due to the original order not bcing complied with bx the manu- 
facturing firm concerned. The extra expenditure of Rs. 43-360 cwld 
not be realised from the defaulting ttrm. due to the absence of the 
penalty clause. The Committeo fee1 that same of the items have 
been developed long ago and hence this penalty clause should have 
beea Analised and introduced much earlier. The Camntittec would 
like this c l a w  to be introduced as a rule in all contracts give0 by 
the Chief Controller of Telegraph Stores. 

Excessiz?e stocks-Para 11 ( i )  -pages 11-12. 

15. The stock limits of general stores are fixed ever). yecr based 
on their turnover and the time rqui red  for procurement. The 
stock limits of workshop stores, however, are Axed ad hoc on the 
basis of the production targets. Instances where tne baIances of 
individual stores on 31st March 1963 in the Pmts and Telegraphs 



Wr&sb~pa were much in exceff~ d the maxim- llrnitp fi* a .  i ~ r  
#an are given below. 

Npme of Wo s M o p  No. af Total Total 
items ob vshredsto- value of 
gores rht resipcol. thcppat- 
baldncc of 2 helql jn sible w@- 
which stock on mumlinuts 

exceeded the 3 1st Mar- for the s t t m s  
permissible a, 1963 in -1. 2. 

limits 

(In lakhs of rupees) - 

Jabalpur 25 7-24 0.56 

The Committee were infarmed in evidence that the overrll limits 
of the stock balances of the workshops were fixed on an ad hoe 
basis every year. It was pointed out by the Comptroller & Auditor 
General that though overall limits were fixed. in the ceoc of a large 
number of individual items no limits were fixed. He addd that the 
P. & T. Board had revised the over-dl limit upwards but had fail- 
ed to fix limits in the case d several individual items. 
The latest position about the balances referred to in the Audit ?are 
as given by him was--Alipme Rs. 1.5 lakhs, Jabalpur Rs. 2.6 lPkhe 
pd Bombay 2.43 lalrhs as some of the large rtocb had been utllir- 
d in the gucceeding yerUr. 



It wae dated by the m@esentative of the Baatd ifi re19 td d 
qupstion that the wer-all lixnits wed for three w 6 ~ h ~  during 
196182 and 1962-63 were Alipore Rs. 60 l*, Jabalfnir Rs. 70 l&h~ 
and Bombay Rs. 60 lakha. 

The Canhrmittee fael that &lag ohly ever-& limits of stock 
briloneee of the wokkshapks bii aii nd hoc Ushi, is not of mnch use, H 
in a laiyp n-ber of ttems 60 limits &e fixed at a d  With such a 
sybtdm, fJm mibiHtg of ovarpiovisioning of abine items going aa- 
detected cannot be mid out. Such werprovisioning a p d  from 
capital being tmneccsarilg locked may alio malt in losw due 40 
.datenoration, wastage of storage space, extra expenditure on watcb 
and ward ate. The CihnmWm 4 .  dosfre th4 Depgriihent to examhe 
thls matter carefdlly and amhe ri a more dtihaf aid effectkt 
system of Axfn(t Ihntts of the atoek balances ot tbe wohho*. 

Ebonize and bakelite rods and sheets-para 11 (ii)-+age 12. 

16. There was a stock of ebonite and bakelite rods and she- 
valued at Rs. 50,000 in the Bombay Telephone workshou on 31st 
March, 1963; out of these, a quantity valued a t  Rs. 27.000 had re- 
mained unused for more than 9 years and the rest had remained un- 
used for 5 tb Q years. Their average annual consumption during the 
period 1960-61 to 196243 was only Rs. 2,944. It has been stated 
by the General Manager, Posts and Telegra3hs Workhops, that 
stores valued at Rs. 30,700 have become surplus. Audit has pointed 
out that similar materials valued at about Rs. 24,000, which had 
been taken over from the ex-Bombay Telephone Company in 1943- 
44 and has remained in stock in Bombay Telephone Workshop, were 
written off in 1962 as their insulation had deteriorated due to age. 

Asked whether P. & T. Department had a sysiem of periodic 
reviews for the stocks held, the representative of the Boanf stated 
that they had a system of periodic reviews of the stocks held in the 
workshops. When it was found that the stocks had beccure obs* 
lete due to change in methods or due to the use of a new typ? of 
equipment, the surplus had to be disposed at. Asked when the 
stocks of ebonite and bakelite rods at Bcrnbsy work&@? were dec- 
lared surplus, the representative of the P. & T. Board stated that 
ebonite and bakelite rods were imported material and it was difll- 
cult to obtain them and so Lnstead of declaring them as surplus and 
& p i n g  them of through normal dl-1 p p r a q  fk~ were bJ- 
mp to use them at the Indian Telephone IndusMes or by offerillg 
them to other sister orgadsations within the deplrtment. 



whether ebonite and bakelite rods and sheets had also become o h -  
lete due to new processes coming into existence, the represen- 
tative of the Board stated that dbonite rods of It" size were stocked 
for manufacture of sleeves for board plugs etc. 

Asked about the general policy relating to the period for keep- 
ing of stores in stock, the representative of the Board stated that 
it all depended on the procurement of a particular item. In the 
case of imported items the stocks were kept upto three years and 
in the case of items to be manufactured indigenously, six months 
stock was considered sufficient. 

A statement* showing the quantity and value of Ebonite and 
Bakelite items the stock of which would last for more than five, 
years as furnished by the P. 8z T. Board is given at Appendix IX. 

The Committee are not convinced that proper efforts were made 
during the last 9 years to see whether these s t o m  could be pro- 
perly utilised or not. The Committee are surprised to note f ~ m  
the statement furnished that the P. & T. Department ane unable 
to say when some items of ebonite and bakelite were originally pnr- 
chased as the records are not there. The Committee hope that all 
possible efforts uii l  now be made to utilise the quantity lying in 
stock for the last several years. The Committee would also like 
the P. & T. Board to ensure that such heavy accumulation of s to re  
much in excess of normal requirements does not take place. 

17. As regards the materials valued at about Rs. 24,000 which hits 
been taken over from the ex-Bombay Telephone Company In 1943- 
44 and written off in 1962, the Committee were informed that ~t 
was an imported item, and that efforts were made to make use of 
it or to give it to their sister organisatims. It was, however, aci- 
mitted by the representative of the P. & T. Board that it  shoultf 
not have taken 19 years far this process to be completed. 

At the instance of the Committee, in a note 'furnished by t i w  
P. & T. Board it has been stated that 

"the Bombay Telephone Workshop was not manufacturmg 
any item of equipment in which these mported insu- 
lating materials could be used. Since, however, perio- 
dically new items of equipment and changes in designs 
are introduced for manufacture in the Workshops, there 
culd have been a possibility of using these items which 
were imported and were otherwise  cult - to obtain. - 

*Not vetted by Audk. 



Apparently under this expectation, these items were not 
disposed of. However, no records are available to indi- 
cate specifically why the position regarding the dis- 
posal was not reviewed earlier." 

The Committee are unable to accept the justification advanced 
for the abnormal delay of 19 years in deciding about the utility of 
the materials. Owing to this delay, by the time a decision was taken 
in the matter, the utility of the materials had probably been lost. 
It is also surprising that no records are available to indicate speci- 
fically why the position regarding disposal was not reviewed ear- 
lier. The Committee feel unhappy to note that such a state of 
affairs should exist in the workshop. They desire that suitable steps 
should be taken early to remedy the position by having reviews of 
stock at regular intervals and keeping proper records thereof. 

Corr~ponents parts required for repairs of telephone dkls, para I1 
(iii) -page 13. 

18. In the Bombay Telephone workshop certain component parts 
(valued at Rs. 1.83 lakhs) required for repairs of telephone dials were 
in stock at the  end of March, 1963. This included stores valued a t  
Rs. 21,000 and Rs. 18,000 which had not been required for use dur- 
ing the preceding three years and six years respectively. On the 
basis of their consumption during 1960-61, 1961-62 and 1962-63, the 
balance of the rest or rne components on 31st March. 1963 repre- 
sented requirements for 3 to 20 years and more. 

Non-utilisation of these component parts had been stated to be 
due to an order issued in December, 1953. prohibiting repairs if the 
cost of such repairs would exceed 50 per cent of the market price 
o f  the articles. 

The Committee were informed that the component parts in the 
Bombay Telephone Workshop were acquired for repairs of tele- 
phone dials on the basis of a programme of repairs drawn up in 
1956-57 and 1957-58. 

The Comptroller and Auditor General stated in this connection 
that orders were issued in 1953 that repairs should not be under- 
taken if the cost of such repairs was more than 50T0 of the market 
price of the article. According to the Director General Posts and 
Telegraph's letter dated January, 1964 to Audit, the Indian Tele- 
phone Industries had developed and standaKtised their special type 
dials and spares, and it was then found that repairs would cost much 
more than 5OC::, of the price of the newly developed dials. Because 
of the new development, the cost of repairs which was less than 
5bm, in the beginning became more than 50% later. The Committee 



were further informed by the representative of the P B T Board thaS 
bre dial was developed by the Indian TeIephone Industries in 19M 
and supply in substantial quantities started from 1957. The Com- 
ptroller and Auditor General pointed out t h t  although the stock was 
acquired for 20,000 dials, actually between 1950-59 and 1961-62, 34,000 
numbers had been repaired and still there was a surplus of the old 
material purchased for old type dials. Therefore there was an over 
indenting of meterials even on the basis of 20,Ofl0 numbers. 

The representative of the Board stated in extenuation that in a 
dial there were about 100 components and there were some parts 
which frequently went out of order whereas other parts did not. 

The committee feel that in this case not omiy wa= fhtre over- 
indenting of materials to a large ~ t e h t ,  but a h  there was falhte fa 
conduct review of the stores from time to time during all thest 
ptar~. The thmdtee  would Iilte to know what remedial action 
has been taken or is proposed to be taken by the P. & 'k. li)epartment 
to guard against such a situation arising h futate. 

W i n g  coils, para 11 (iv) -page 13. 

19. Out of 216 loading coils (costing about Rs. 1,800 each) received 
between May, 1957 and January, 1958 against the orders placed with 
Messrs Indian Telephone Industries, Limited in September, 1955, 55 
coils (Value Rs. 1 lakh) were lying unissued in the Madras stores 
depot, upto June, 1963. 

Explainiqg the background of the case the representative of the 
Board stated that the Circles required a certain number of coils but 
they overlooked the fact that in one unit, 14 coils were put so that 
if they indented for 10 units, they were likely to be supplied with 
140 coils. That was clearly an oversight or mistake. 

The Committee were also informed in evidence that there was a 
procedure whereby when it was detected that the coils were in excess 
of requirements, the Circles informed the P. & T. Board or the Con- 
troller of Purchase. It was added that the balance of the coils as 
on 31-8-1964 was 'nil'. 

While the Committee are glad to no& that the balance of the coib 
have since been utilised, they bope that such mistakes and evcrgi#hb 
in plaei indents lroald not recur. 
Zhpedence co iLpura  11 (v)  -page 13. 

20. Against orders for impedence coils placed in 1957 on the Ali- 
pore workshop, supplies were received only after 4 years in 1961 end 



33 
1962 by which time the demand for those coils had ceased. Coils 
v d u e d  a t  Rs. 22,000 were lying in stock in the  Alipore stores depot. 

The Committee were informed that P.  & T. Board were examining 
the possibility of using the impedence Coils lying in stock in some 
way or the  other. 

Asked a question as to why the order placed in September, 1957 
could not be cancelled when it was found in 1959 that the coils were 
not necessary the representative of the Board stated that this could 
not be done h c c a ~ ~ w  indcnt etc. had hecn plactd and certain parts 
had already been manufactured. Other components were manufac- 
tured earlier and the supply of Swedish wire was awaited which took 
about thret. years. It was added that if the manufacture had been 
abandoned, the cornpnncnls would not have been worth even scrap 
value. 

The Committc>e in this connection have been informed that in a 
*note su!!1:litteci by thtt P. 6. T. Board that the cost of the  imported,  . 

mntcrial .~.i:: S~vcdish Iron ifrirc used in the manufacture of Impe- 
dcncc Coils lvas Rs. 131250. 

The Comnlittcc learn from Audit that although in July. 1959 
General Manager P. k T. Workshop did nut agree to the cancel!ation 
of tht! order on the p-or~ncl that hulk of the articles had been manu- 
factured, the manufwturetl articles were supplicd only in 1961 and 
1962. In that case, the Comn~ittce find it difIicult to accept the plea 
offered by the representative of the Board for not cancelling the 
order in 1959. They would like to be informed of the progress of 
utilisation disposal of the impedencc coils. 

Delmp iri Repairs to Serriccahle Stores-pm 12-pages 13-1 4. 

21. In paragraph 17 of the Audit Report. 1963. it w a s  mentioned 
that rrpairable stores worth Rs. 2 . 9  lakhs and Rs. 13.6 lakhs were 
kept in stock, without repairs, by the Tele,graph stores depots in 
Madras and Ncw Delhi respectively. The Public Accounts Commit- 
tee were informed by the  Department in 1962 that a repair centre 
had been opened in Madras and that another was proposed to  be 
opened in New Delhi in order to facilitate the execution of the re- 
pairs. The following points had come to notice in this connection:- 

(i) Rs. 3.1 lakhs worth of repairable stores were collected a t  
the Madras stores depot from 1955 upto March 1963. but 
no repairs have been executed so far. A repair centre 

*Not vetted by Audit. 



opened at Madras in November 1961 is repairing the  
equipments of the Madras Telephone District only. The 
repairable stores of the Engineering Divisions continue 
to accumulate in the Madras stores depot. 

(ii) In  the Alipore stores depot repairable stores returned by 
the  units (book d u e  of Rs. 1.69 lakhs) have accumu- 
lated from 1960-61 to 1962-63 and are awaiting repairs 
due, i t  is stated to the fuller utilisation of the Alipore 
workshop capacity for production. 

(iii) Repair shops have been established in the  telephone ex- 
changes in Delhi. Out of Rs. 13.6 lakhs worth of stores 
despatched cis repairable to the New Delhi stores depot 
upto April 1961. stores worth Rs. 11.5 lakhs (about 84 
per cent) were found unserviceable. Stores worth 
ks 96.000 were taken to stock without repairs. Out of 
the balance (Rs. 1 .1  lakhs) rvhicl~ was repairahlt.. 
stores worth Rs. 51.000 are still awaiting repairs (August 
i963). 

(iv) Of Rs. 15.58 Inkhs lvorth nf sfores relurncd as repairable 
to the Jabalpur stores depot upto March. 1963. 73 pcr  
cent were declared as unserviceable. 

Esplaining the reasons for the delay in rcpairi: to scr\?lcerthlc 
stores, the representative of the P. & T. Board i t a t d  that delays oc- 
curred to some extent from a change in Policy. The Drpartrnc~ntnl 
Workshops were first set up as repairing and manufacturing organi- 
sations. As for a manufacturrng organisation to be cfFic!ent. thc re- 
pair work had to be taken out of it, a dec~sion \ws  trikc~n to do so. 
P. &: T. Board set up repair organisations in the four Tcicphonc Dis- 
tricts to start with. but the tempo of repairs was ont very fast. Holi- 
ever, efforts were being made to gear up the tempo and ~t was hoped 
that the repairs would be expedited. 

The Committee drew attention of the witness to the fact that the 
Committee were informed two years ago that a repair centre was 
opened and yet repairable stores continued to accumulate in the 
Madras Store Depot [Item t i )  of the Audit para refers]. The re- 
presentative of the Board stated that the repair centre a t  Madras put 
greater stress on repairs of equipment belonging to Madras Tele- 
phone District but P. & T. Board recently issued instructions that the  
repair centre of the Madras Telephone District should undertuke re- 
pairs of the material that was lying with the C.T.S.S. Store Depot 
Madras also. The Madras Repairs Centre had some accommodation 



e n d  with some additional machines they would be able to  cope with 
this additional work and the arrears would be  cleared by the  end of 
1964. The Committee enquired whether repairs of a similar character 
were done in all the three repair workshops and what was  the ~ 0 -  
ordination between those workshops. The representative of t h e  
Board stated that  actually the workshops repaired ordinary items 
like tclephonc or switch boards. otherwise the items would have to  
be transported over long distances which would cause further damage 
to stores. 

The Comn~ittec feel that the earlier efforts of the P. & T. Depart- 
ment to stream-line the process of repairs had not borne fruit due to 
the fact that the instructions had not been fully given effect to. NOW 
that further instn~rtions have been issued and efforts have been made 
to cxpedite the repairs. the Committee would like to watch the pro- 
gress made in this matter through future Audit Reports. 

22. :Js regards item ( i i i )  in the  :luclit para the Committee desired 
to k n o ~ v  thc. cixwmstances under. which the stores sent for repairs 
bccnmc: u ~ i i ~ c ~ : . ~ i ~ . t ~ : i b l ~ '  ::'ithout being repaired and were disposed of. 
It wa.; csplnincd by thc representative of thct P. 8; T. Board that the 
Divi..;ions were askttc-l 1 0  send all their stores which they thought 
could iw rc~p:i:!-t~~t 1 , )  t!lc rcpnir shops. In !he r.qxiir shops the stores 
H'CIT rs:cmincd in gre3:c.r dctails to see ivhe t l i~ r  they \\-erc worth 
rcpajring or were unsc!\,ircahIe. If the repair shop felt rhat they 
coultl not h c k  rppnired or thc ~ s p e n d i t u r c  on them ~vould be ti)!.> high 
and :!icw could not I ) t  rcpaire({ economically. then the stores were 
dcv-l:ircd unscrvicc~ai~lt.. Tht! unserviceable or unrcpaira'nle st:?res 
\vt;rc sold hy nuctiijn cithct. through thc D.G.S. R. D. or  hy the  P. 6. T. 
Dtynrt rncnt. Thc rcyrcscnt:~t ivc addcd that in September. 1962 
P. S. T. Board isswd orders for setting u p  Circle Scrapping Cnnimit- 
tee. The Circle Con~n~i t t ccs  saw whcther the ;irticlt.s n.t?re worth re- 
pairing and worth k i n g  s m t  out to the four repair shops nt Calcutta. 
Bornbay, Ncw Delhi and hladrns. The special Technical Survey 
Cnmmittcc appointed in June,  1964 \vould again scrutinise the arti- 
cles at. tht. four rcpair shops hefore they were ordered to be repaired. 

The large percentage of stores originally sent to Delhi and Jabal- 
pur depots as repairable, but actually found to be unserviceable indi- 
cates that an adequate preliminav examination was not being made 
i n  the circles to ddermine whether i t  would be economical to under- 
take repairs to the stores propasd to be sent to the Depots. Thi* 
resulted in infn~ctuous expenditure on packing, freight etc. nnd 



wastage of transport capacity. The Committee trust that with the 
setting up of the Circle Committees and the Special Technical &IT- 
vey Committee, there would be an all round improvement and dclny 
in the repairs to serviceable storcs reduced to the minimum, if not 
eliminated. 

Delay in disposcl of uirserzliccnbic stores-para 13-p(~ge 14. 

23. In paragraph IS oi  the Aadit Report, 1063, i t  was brc.n~ght out 
that unser\-iccable stores \ .alutd at Rs. 1141 Inkhs d~c ln red  for clis- 
posal during 1953-54 l o  i!W)-60 had nnt yet been disposed 91. Ac~:nl-rl- 
ing to the Department the arcwnu!alio~l \\-;is mainly dul\ to the rcs- 
trictions on disposal of srr~~!,  imposcJ under the jrcn a n d  Srccl Con- 
trol Order. 

The Commitkc h a w  5c.f.n i~iformed in a note" [:'ipj)cndix X 
Item ( i i ) ]  subsequently that with a view to speeding u p  tiw tie:.)rk 
of disposal of unserviceable stores. S!ores Scrapping Commitices had 
been formtsd with effect from 1st November, 1962 and authority cjcslc- 
gated to  them t n  declare certain kinds of stores as unserx?iccable. 
The question of including more items of storcs in the list of disposal 
by these Commi:tces and the question of having repairs or scrvi- 
ceahle stores done locally within ?he Circles and reorganisation of 
Circles and Divi:;ional Store Depots were under consideration. 

The Committee hope that all these questions will be finalised early 
so as to streamline the entire procedure of repairs nnd disposal of 
stores. They would also like to he informed of the f ind outcome of 
these proposals under consideration. 

*Xot vc'tted by Audit 



As regards the latest position the representative of the P. & T. 
Board stated that out of a total of Rs. 25.52 lakhs of general stores 
kept, stores worth Rs. 8:44 lakhs had been disposed of upto January, 
1964; Rs. 7.21 lakhs worth of stores had been declared for disposal; 
balance about which no action had been taken was about Rs. 7-94 
lakhs. (The addition of the value of the scrap in the unserviceable 
general stores stated to be Rs. 2.38 lakhs would make up  the total of 
Rs. 25.47 lakhs). 

The Committee also desired to be informed as to what was the 
value of scraps in the unserviceable stores which were declared sur- 
plus for disposal during 1953-54 to 1962-63. The Committee have been 
informed* (Appendix X) subsequently that the value of scrap in the 
unscrviccable stores was Rs. 3.39 lakhs. 

The fact that the unserviceab!~ stores valued at about Rs. 29 lakhs 
included scrap valued at Rs. 3 3 9  lakhs indicates the need of exercis- 
ing jircater caution in making purchases of stores. The Committee 
\vould like the P. & T. Department to take vigorous steps to dispose 
of thc balance of unscrviccahle store% and apprise the Committee of 
the progress made in the matter. 

21. The tnbIc gl\.en below ~nclic:~:c !hc number of statements of dis- 
crcpancjcs no:icc<i in stock ver;iication, In reqard to n-hich final 
:IC! i on .  after necessary investigation, is awaited. 

Disi re- 
pan<? I'alue of \'slue of 

statements surpluw shortages 
m..\iring 
tins1 

Jispcwl 

Sumtvm ( In  lukhs of Rupees) 

--. -- 
*Not vcttrd by Audit. 



In reply to a question, the representative of the P. & T. Board 
stated that if the discrepancies found in stock verification were irre- 
concilable they had to be written off. 

As to the reasons for such a large number of surpluses appearing 
in the discrepancies. the Committee were informed that it was really 
a matter of accounting and issues to work orders. The witness add- 
ed that the number ofdiscrepanc?- statemedts pending at present was 
119. 

The Committee do not feel happy over the large number of dis- 
crepancies disclosed in stores verification, nor do they appreciate this 
long delay in the final adjustment of discrepancies. They would 
desire the P. 8: T. Department to take definite and urgent steps to im- 
prove the position. 

Defec twe  mnmte~tance  of stock in the postal stock depot 211 Madras- 
para I L p a g e s  14-15. 

25. According to the departmental rules, physical \rerification of 
perishable goods in postal stock depots 1s lo be conducted half-yearly 
and that of non-perishable goods annually. In the postal stock c i c ~ i m  
in Madras. this was not done for over three years and 18-hcn t l b r b  

work ;vas taken up In Januar\--April. 1961. the followinp s t o w s  were 
found damaged and unserv1ceab1e.- 

( i )  1040 palrs of chappals receivcci f1on.1 t he  Government 
Harness and Saddler? Factol-y. Kanpur. prlor lo 1958-59 
were found unsrr\.m>able and unfit for lssue t o  staff due 
to long storage. These. were d ~ s p c w d  o f  by nuct!clrl rn 
November, 1961 for Rs. 700 resulting in an estimntcd n e t  
loss of Rs. 10,220. 

(ii) 5.14 pairs (Rs. 5.713) of old chappals lmame  shrunken and 
unfit for issue t n  staff. Samples were sent in 1962 to the 
Government Harness and Saddlery Factory. Kanpur. for 
redesigning them or utilising them in the hest mannrr 
possible. 

Admitting that the departmental rules required verification of 
perishable stores every half year and non-perishable storrs every 
year, the representative of the P. (G T. Board stated in extenuation 
that though there was a stock verification in Madras Postal Stmk 
Depot, it was not a complete physical verification in as much as owing 
to lack of time and staff the officers could not check up the conditron 
of every single pair of chappals which had accumulated over a period 
of years (from 1953-54 or even earlier). He added that the chappals 



were packed in gunny bags and for want of space they were kept 
in storage in the bags. Therefore, some of them got damaged in tran- 
sit and in storage. He also stated that out of 1.21 lakhs of chappals 
received in the past 7-8 years, only 1040 pairs were rendered unser- 
viceable. He stated iwreply to a question that in this case there was 
no neglect of duty or failure to go bv departmental rules but he 
thought that this case arose because the distribution was not effacted 
i n  a systematic manner and storage arrangements \\.ere not aItogether 
satisfactory. However, very detailed instructions had been issued 
that stores should be disposed of as  soon as they were received ma 
in the chronr)logical order of their receipt. 

The Committee regret that the stock verification at the Madras 
Postal Stock Depot had heen perfunctory as a restllt of whirh 1040 
pairs of chappals were rendered unserviceable. They trust that t h e  
detailed instructions now isslled in the matter will be scrupuIousb 
followed hy all conrerned and such rases would not recur. 

(.\mirunt in lakhs of 
Rupees' 

An analysis o f  t h ~  losses by ~ m i l l  categories and the agencles res- 
potlsibl(- is given in Appendis XI. 

Asked il question as to tvhat measures were taken to reduce the 
loss of copper wire by theft and how far  they had been found effec- 
tivc. the rcprcscntntive of the Board stated that wherever the thefts 



were heavy, copper wire was being replaced by copper-weld wire. 
Unfortunately, the persons who were involved in the theft moved 
from one place to another and so it looked as though the only perma- 
nent solution was to replace all the copper wire by the copper weld- 
wire in the country. 

Asked what were the 'other reasons' for the losses mentioned 
under item 'Loss in Transit' in Appendix XI the representative of the 
Board stated that in these cases the loss was due neither to theft nor 
to accident and as it was not possible to find finally as to what it 13~a.5 

due to, these losses in transit had been put under 'due to other re- 
asons'. In reply to a question i t  was stated that the reason for the 
increase in the number of cases whcre responsibility could not he 
fixed (S. No. 3 of Appendix XI) was that P. & T. transactions were 
increasing gear by year. 

The Committee desired to be furnished with a slaremcnt shovling 
the number of cases (out of 5,873 cases of loss of stores in 1963-63 
referred to in Appendis XI) w!lere prosecutions were Inunchcd, the 
number of cases in which convictions were secured and  the amount 
of recoveries made. 

The Committee have been informed subs~quc~ :~ l ly  in v,-rittcn no.esD 
that in the cases of copper wire theft during 196343. in 208 cases 
there were convictions by Courts. 44 cases were acquitted and 90 caws 
were still under trial in Courts. (Some of the Court cascs may re- 
late to theft cases of earlier years. according to !ht: P. K. T. T)r;xx:- 
ment). The recoveries made in thew cases were insignificwt. As 
regards other losses of stores in 1962-63. prr>secutinns w w c  l a u l d v x !  
in 11 cases and convictions were secured in 7 cases. the amount re- 
covered being Rs. 387 only. 

The Committee cannot view with equanimity the number of thefts 
especially of copper wire (which is an imported itcm) occurring yenr 
after year, and P. & T. Board being helpless in  the matter. The Com- 
mittee feel that greater efforts are needed with the help of State Gov- 
ernments and Police Authorities to bring to book the guilty in the 
cases of losses due to theft, specially in the ca-se of theft of copprr 
wire, which accounted for a loss of as much as nhntrt Rs. 12-56 Inkhs 
during 1962-63 alone. The Committee would also like to bc infonn- 
ed of the progress made in the use of copper-weld wire. 

I____--- 

-. . - 
*Not vetted by Audit. 



WORKSHOPS 
General-Para 17-page 16. 

27. The following table gives certain data on the working of the 
Posts and Telegraphs workshops during the three years ending 
1962-63- 

The Comrnlttee were informed in cv~dence that !he correct figures 
01 total ou:lay In 1962-63 at Allpow and Bornbay JVoskshops were 
Rs. 151 53 lakhs (lnstend o r  Ks 152.39 lakhs) and Rs. 87.83 lakhs. 
(~nstcad oi Rs  ti9 YO lzkh-.) rcspectlve?y bu t  !he percentnge of over- 
head trt d!rect labour tcrna:ned the same. 

Askcd what \vah t h r  sr,lwn for rhe ~vlde  varia:ion be:n-een the 
fiqurc.i of the total c,ut!ay In the threc wnrks'nop.;  PI 1961-62 and 
19(i2-63. (sho\ving a n  ~ l i c r c ~ > c  :n thc  !<)!a1 cw:ln.c) the rcprejentative 
slated that thew w;rh  an  ul! round incrcnsc and  t h ~  pc.rcen!age of 
increase drpendcct on various factors such as nvaila!xlltg of raw 
matcslals, l~rnltatlon of S I I ~ C C  etc HC added !ha: :he figures of pro- 
duction for thc thrcv \vt)r!ishops for  1962-63 werc .Aliporc> Rs I 49 
cSrorcs. Jabnlpur Rs  1.55 crorrs and Bombav Rs 53 lakhs. He further 
csplaincd that :hew ~vt~rr.  two scts of figures for production. One 
was the actual figurcx bnsed on the value of r,lw mn:cr~als and various 
other costs. Thc second figure was based on the  standnrd cost 
bccntisc it was only on the basis of standnrd a ~ s t  that they could 
romparc) thc perfnrmnncc o f  the workshc~ps from year to year. It 
was. therefore. dcridcd thai  even though for production purposes for 
1964-65, the actual production based on the v n l u ~  of the materials 
and labour would be shown, for cornparisan purposes the  figures 
which would be arrivcd at on the basis of 1962-63 fiqures would be 
takrn, so as to give the correct position of production. 

^ _ -__ _ _  I _ _ _ _  I _ -- --- 
*Totn] outl;tv of P&T Workshops represents direct labour. material and 

ovrrhpnds. (Anncxrrrc A to Appendix m) 



Asked a question, the representative of the Board stated that  
labour cost was going up because of the various benefits that  were 
being given to labour. The scheme of incentive bonus for workshops 
had not worked very well so far. When it worked well, the  labour 
cost per unit would come down. 

#' 
The Committee while inviting attention to the last sub-para of 

para 24 of the 14th Report of P.A.C. (Third Lok Sabha) a t  page 24. 
desired to be furnished with a statement showing the reasons for 
the  increase in the percentage of direct labour and overheads in 
Alipore workshops during 1961-62 and 1962-63 as compared with the  
previous year (1960-61) inspite of increase in production. The Com- 
mittee also desired to be furnished with a note showing the position 
in 1963-64 in the case of -4lipore Workshop regarding percentage of 
overheads to production. 

A *note esp!aining the reasons for the increase in pcrccntape of 
direct labour and over-head charges during 1961-62 and 1962-63 in 
Alipore Workshop has been furnished (Appendix XII). It has been 
stated in the Annesure 'A' to this note that the ratio o f  Material. 
Dirwt  Labour and Overhead to total  production or total outlay tvill 
vary from year to year depending on the nature of products and 
quantity produced each year. Thus the ratio of Dlrect Labour and 
Overheads to tota: production cannot he compared from year to year. 
In  view of this the Committee feel that it is difficult to assess clearly 
what progress is being achieved by the Workshop. on the basis of thr 
information furnished. The Committee wbuld like the P. & T. Dtb- 
partment to improve the system of maintenance of statistirs relating 
to Workshops. in consultation with the Audit. so as to give a correct 
and clear picture of their achievements from gear to year. to cnnhlc 
the assessment of comparative progress. 

The Committee are unhappy to learn that the scheme of incentive 
bonus has not worked very well so far. They were also infnrmvd 
in evidence that the response of the labour in the Telegraph Work- 
shop at Calcutta had been w r y  poor. The Committee trust that fhe 
Department will conduct a detailed enquiry into the reasons for tile 
failure of the scheme and make every effort to improve the position 
in  this regard. 

28. When the representative informed the Committee about thc 
figures of production in the three Workshops as a result of incentive 
schemes, the  Committee enquired whethcr there was any scope for 
- - 

*Not vetted by Audit. 



increasing the total production assuming that raw materials were  
available and whether the workshops were already working to the  
optimum capacity. The representative stated that production could 
be increased but it was a question of time, a d d i t i ~ n a ~ l  space. additio- 
nal machines and training up additional personnel, if required. 

The Committee desired to be furnished with information on the  
following points:- 

(i) Had the P & T Board considered the desirability of running 
the workshops in two or three shifts in order to reduce 
the ovcrhcads as compared to the cost nf lay out e:c. in 
order t o  in:.rcasc thc economic efficiency of the work- 
shop. 

( 1 1 )  if  so. what I V V I Y ~  the clifficult~es that stood in the  way 

( l i i )  In case the  difficulty ivas ahout raw materials. whether 
t hc  items o f  ratv rnatr~rials were imported ones or were 
indigenous. 

In a note" furnlsht>d to thc Committee (Appendix XII)  it has been 
stated tha t  intrcduction of additional shift is primarily to be deter- 
mined on thtb amount o f  \vcrrk load placed on the wxkshops and other 
co~~sidcrations such as whether the job is machine intensi\?e or labour 
ir1:cnsivtr. Apart from tlipst.. i t  ha< further been stated that raw 
material dificulties also exist. (Mild Steel Sheets. Brass reds and 
shcets ;II-ra in short supply. Thc supply position of XI.  S. Sheets from 
indigmous sources continues t o  be dific~il t .  Brass rods and sheets 
arc made f r ~ ~ n i  coppel \vhich 1% irnportcd.) I: has been stated that 
in Calcutta and Jabalpur Workshops there are  2 shifts and 3 shifts 
shops whercas in Rornb:~y there are  2 shifts shops. 

111 the opinion of the Committee it is desirable that in order to 
improvc the "economic ~fficicncy" of the workshops by reducing the 
ovcrheads and increasing the production by fuller utilisation of the 
capacity both by increasing the production per shift and increasing 
the nunibcr of shifts should be considered. subject to availability of 
raw material and other considerations. 

E.~ltra e q e n d i t  ure 0 1 1  pu rchnse of ttibes due to insufficient suppIy 
frotn z c o r k s h q ~ s - ~ T ( I  1%-page* 16 of Audit  Report (P&-T),  1964. 

29. Galvanised tubes required for telegraph and telephone poles 
are manufactured in the  Ja l~a lpur  workshops. but the production is 
not adequate to meet thc entire demand. The prices a t  which the  
-...---.---- ...------ -----.- - 

'Not vetted by Audit. 



rest of the requirements have been purchased, mostly through the  
Director General, Supplies and Disposals, have been higher than the 
all-inclusive manufacturing cost of the tubes in the workshop by 
about 18 to 38 per cent. Thus, in respect of the purchase orders 
placed in 1961, 1962 and 1963, the extra cost amounts to Rs. 118 lakhs. 

It was decided in May 1962 to introduce a second shift in the tube- 
making shop in the Jabalpur but so far (September 1963) 
the second shift is stated to have not been introduced owing to the 
non-availability of mild steel sheets. 

It is understood that the suppliers on whom orders are placed 
by the Director General, Supplies and Disposals, for supply of 
galvanised tubes obtain from him quota certificates and other assis- 
tance for obtaining the required supplies of mild steel shccts 
through the agency of the Iron and Steel Controllcr. While assis- 
tance is thus being rendered by Government to firms which supply 
galvanised tubes to the Posts and Telegraphs Department. 
t n e  Department itself has not been able so far to obtain 
supplles for starting a second shift in the Jabalpur ws~rkshop where 
the cost of production is much lower. 

The Committee were informed in cvidence by the rcprescntative 
of rhe P&T Board that the second shift had been started only partial- 
1:- from August, 1964 and the delay in starting thc second shift was 
due to inadequate supply of steel. He urged that while thr Iron and  
Steel Controller was \silling to give the P9T Deptt. steel quota for 
the existing level of production, he was not prepared to give the 
P&T Department anything estra 

The Chairman P&T Board stated that the P&T Department got 
their ful l  quota of steel fixed on the basis of their prevlous produc- 
tion and requirements. When they asked for add~tional quota to 
increase the capacity apparently due to ovcrall shortage of steel 
sheets in the country, the Iron and Steel Controllcr did not consider 
i t  advisable to increase their quota k a u s c  they felt that this would 
probably starve somebody else who was entitled to a certain quota. 

The Committee were further informed that the Workshop Board 
in its 46th Meeting held on 7-6-1962 directed the General Manager, 
P&T Workshop to introduce ;he second shift in the tube making 
shop in the Jabalpur Workshop. The Workshop Board reconsidered 
the whole matter first on 30th October, 1962 and then in January, 
1963 and directed that the recruitment and training of additional 
workers required for the second shift should be started only after 
ensuring that adequate supplies of stock of raw materials for the 
plant on the two-shift basis was availahle. 



In reply to a question whether as suggested by the Estimates 
Committee vide para 28 of their 113th Report (Second Lok Sabha) 
that in order to increase the production of tubes, the Department 
should take u p  the question of adequate supply of iron and steel 
with the Iron and Steel Controller and if necessary with the Plan- 
ning Commission, action was taken, the reprcsentative of the PAT 
Department stated that in pursuance of the decision taken In &!lay, 
1962 to go in for a second shift and to review the po~ition about steel 
requirements for the second shift, the Secretary of t h e  PkT Depart- 
ment wrote on 31-12-1962 (Appendix XIII) to  the Secrc:..ry c ~ f  Minis- 
try of Steel and hllines asking for additional steel and a!so :., arrange 
for steel she& to be gven  to PkT Eoard on priority basis. 

In a note submittcad In t h ~ s  cnnnecti~m [.qppend:x XIV-item 
( i l ~ j l i b o u t  i h c .  t~ficirts n~:tdri  by t h r  P&T Depr~rtnit-nt ti1 obtarn s t re l  
for "the rcquircn~cnts of P&T Wc~rkshnns 2!1d Telecr,nln?ull~caticrn 
Buildings". it has also been itated that  t he  questmn of allfatment o f  
sheets "1s now being pursued with the Iron and S:c"p! -4uthor::,es 
111 gi\.c us a d m c t  quota and in adequate cluantlt~es". 

Thc Committtx enqurred tvhetncr thc. atrention of :hc. I m n  and 
Steel Cmtrollcr was drawn by the PLT Dcpartnmlt t o  'hc fnc: :hat 
there mas necessity of increase in p:.oduct:on 1 . r ~  !:l::-~~:l:lr:,~ :I >i a 
sccond s h ~ f t  which would result in :I savinq to the eschtquer  :is 1: 

would not then be necessary to buy Irom t h e  market '1: h:g?:tr c . ~ : .  

111 the 11otc. tu l r ,  ,tlrld I)? the PdT B o ~ r d  [.\pprn.i.s Xi\---;ten; 
( I ) ]  on this ;:<i>cbc: t has becan statcd that "it W,>i n l> :  p+;~ntc  i 
to any a~ i tho r~ ty  coi.nectt.d 1~1th the 1Iin1,try of Irui: an,i Srct.: I:] 

specific terms that not g i v l n ~  s u p p l l t ~  tcq Jabalpur IVorkshop and 
by gv ing  i t  t t ~  pr.\ I ~ V  pnrtles Governmc:lt was losing large sl;!ns 
c b f  nwncy." In the w.idencc @\-en later  on 3 1 ~ 0  i t  had ' D c ~  ,~drnittcd 
that the attention of the Iron and Steel Contrulltr \ws never d r a ~ v n  
specifically to the fact that thcrc was necessity of increased p rduc-  
t ~ o n  by introduction of a second shift which would result In a savmg 
to the exchequer. It was also admitted in cvidrncc that n-hlie ask- 
ing for additional allotment of steel, it was mentioned as require- 
ments for particular years and not as required for increxed produc- 
tion. 

The reprcsentative of the Iron and Steel Controller stated that 
the Secretary of the Department of Iron and Steel forwarded to the 
Iron and Steel Controller a copy of the letter dated 31-12-1962 writ- 
ten by the P&T Department to the Secretary, Ministry of Sttvl and 
Mines and asked that the supplies against the orders plsccd by the 
P&T Workshops should be expedited. 



The representative of the Iron and Steel Controller added that  
in so far  as allocation of priorities by the Iron and Steel Controller 
was concerned after the emergency started in 1962 three grades of 
priorities were given for supply of iron and steel; the first priority 
was given to the Defence operational needs (which was very restrict- 
ed) ; the second priority was given to the Core Projects and portions 
of Railway Demand. The third priority was given to most of the 
processing demands which included P&T demands also. Only with 
regard to certain orders for supply of tubes placed with private 
parties, the Chief Controller of Telegraph Stores wrote to the Iron 
and steel Controller in January, 1963 that some of the tubes wcre 
needed for border roads operational purposes. and asked for an 
operational priority for about 15.000 tons, which was given. Eut 
the P&T Workshops never approached the Iron and Steel Controller 
for supply of steel on operational priority. 

The Iron and Steel Controller stated that i f  P&T Dcpartmc!?t hac.1 
pointed out to the Iron and Steel Controller that the end product i.r. 
tubes werc required for defence purposes. he would h a w  given ope- 
rational priorr:!.. I n  $ 2 ~ : .  1n.n a!:d S:c:.l C'l!il!:.cllic.: a i d  so in t h e  
case of private suppliers. The representative of P&T Board statcd in 
this connection that they were pressing continusouly for  rcicasc 01 
steel and towards the end of 1962, they asked f ~ r  itdditional steel and 
it was then that the operational priority camp into play. Iron and  
Steel Controller replanned the order and 12% t m s  of steel werc 
diverted from Rourkela with whom the origiml indent was p1n.c 3. 
to Tatas. 

The Committee des~red to bfl furn~shed wl?h n s:a?crr,c!nt (!>y 1 ~ ~ 1 1 ~  
P&T Board and Iron and Stecl Con!ru!ler) showing the details o f  
indents fur  supply of steel made by P&T Dcpar!rncl:t on the Iron and 
Steel Controller from July .  1961 onwards (itemwise date9 indicat- 
iqq f h ~  qlwntifies indented for, the dates on x.hich they w h r e  actu,?I- 
ly supplied and the quantities actually supplied. 

The P&T Board h a w  fur!?ished thc requir~tl  informatlnn (Ap- 
pendix XIV-Annexure VI).  Jnformation as furnished b. the De- 
partment of  Iron and Steel is enclosed as Appcndix XV (rlnnexure). 

The representative of Iron and Stecl Controller added that 
D.G.S.&D. contractors ordered for 51,000 tons of stecl from 1961 on- 
wards up-to-date and the total supply so far made to them was only 
21,000 tons, of which 15,000 tons wcre on operational priorities and 
about 6,000 tons against other orders. Tn the case of P&T Wtrrkshop 



as against about 13,000 tons, about 12,000 tons had been supplied in- 
cluding supplies from imports. In the case of P. & T. order which 
was diverted from Rourkela to Tatas in 1962, he added, the supply 
had not been completed as the Tatas were also heavily booked. 

In a note furnished by the Department of Iron and Steel in this 
connection (Appendix XV) i t  has been claimed that considering 
the overall shortage of steel sheets and the usual time lag between 
the date of booking of order and date of supply, the supplies to  
P&T Workshop, Jabalpur been quite satisfactory. 

The Committee were informed by the representative of the Iron 
and Steel Controller that had the P&T Department booked the orders 
earlier, they would have got the sheets much earlier as the 
D.G.S.&D. Contractors booked orders earlier for the same material 
and got it earlier. He added that had P&T Department pressed their 
demand strongly, Iron and Steel Controller could have transferred 
their demand to other producers. 

The Committee were also informed that Rourkela was In a posi- 
ti011 to supply steel sheets in 1961. Early In 1962 the machinery at 
Rourkela broke down and they could not supply steel sheets of exact 
size required by the P&T Department When ~t came to  the notice 
of the Iron and Steel Controller he arranged some imports from 
Russia and these supplies were made to meet the PLT requirement. 

The Comn~ittee have heen informed in evidence and in the notes 
furnished by the PBT Board that all along they had been making 
efforts to obtain the supply of steel hut they did not succeed. The 
representative of the Iron and Steel Controller on the other hand has 
stressed that while indents for supply of steel sheets were placed 
d t h  the Iron and Stcel Controller in 1961 the orders wert* actually 
finally booked with the Steel Plant by the P&T h*parfment only 
in March. 1%4 and the supplies started iinrr~cdiately. The repre- 
sentative of the Iron and Steel Controller further pointed out that 
the P&T Departn~cnt had never a s k d  spcrinllg for priority for 
steel. Nor did the P&T Department ever bring it to the notice of 
the Iron and Steel Controller that the steel sheets were required for 
starting a second shift which would result in a great deal of saving 
to the exchcqucr. The Committee further observe that even in the 
lcttcr dated 31qt December. 1962 from the Secretary P i% T. Depnrt- 
ment to the Secretmy, Ministry of Steel 8. Mines. there is no qpecific 
mention about the need for mild steel for introducing second shift 
for manufacture of tubes, in Jabalpur Workshop. The contentions 
of the In,,, and Steel Controlkr's representatit* have been corro- 
borated by the P&T Board in their written notes and in the evidence 
given by their representative. 



I t  is, therefore, apparent that no serious efforts were made by the 
P&T Department during the years 1961 to 1963 when they placed 
orders with private parties for the supply of tubes involving an' 
extra cost of Rs. 118 lakhs, either to increase production in the exist- 
ing workshop in the first shift which they were running ,or by in- 
troducing a second shift. On the other hand, the P&T Department 
chose the easier but costlier method of obtaining their supplies from 
private trade. It  is indeed surprisini that in spite of the recom- 
mendations made by the Estimates Committee in March. 1961 (Para 
28 of the 113th Report of Estimates Committee-Second Lok Sabha), 
no serious attempts were made by the P&T Departnlent for ensur- 
ing regular supply of steel for manufacturing the tubes in the work- 
shop. The Committee regret to note that the recommendation of 
the Estimates Con~mittee was not giren the attention it descrved. 
The delay in the supply of stccl from thc Rourkela Steel Plant has 
been clearly and squarely laid at the door of the P&T Department 
as they themselves delayed booking the final orders from 1961 to 
March. 1964 after wttling the tcrnls, conditions, speci!icatio:~~, etc. 

30. Incidentally the Committee note from Annesure VI to 
Appendix X n T  that although in the case of first two indents. there 
was no delay on the part of the Iron & Steel Controller in planning 
the orders. in the case of some o?her items there were delays rang- 
ing from 3 to 9 months in planning the orders. The Committee feel 
that this delay on the part of the Iron & Steel Controller was avoid- 
able. 

31. In reply to a  question rhe ther  there \vas enough steel to 
ensure the running of a single shlft ,  the  reprcscntatil-c of t he  P&T 
Eoard stated that agic~nst the::, minimum requirement of 4,000 to 
4.500 tons, allocation of rbnly 1300 tons had heen made. They 
would h a w  to take up this m a t k r  at the highest level as 
Iron & Stecl Controller was un'lble to  do anvthing in the matter. 

The Committee are perturbed to note that even for running the 
single shift for tube making in Jabalpur Workshop there is now un- 
certainity about the regular and adequate supply of steel sheets. It 
is really a matter of regret that only now the P&T Board propose 
to take up this question at the highest level. This again indicates 
how lop-sided and haphazard has been the approach of the P&T 
Department to this important matter. 

32. In regard to the availability of zinc, in a note (Appendix XIV- 
item IV) submitted to the Committee, the P&T Board has stated 
inter a h :  

"owing to the chronic shortage of foreign exchange. more 
money could not be spared for the import of zinc than 



was being allowed till then and this waa therefore, 
another difaculty in the way of starting the mxmd 
shift". 

During the course of evidence, however, the representative of 
the P&T Board stated that if they had known that they were going 
to get adequate quantities of steel at the proper time they might 
have been able to arrange for zinc with the foreign exchange avail- 
able with them. 

In the opinion of the Committee, this indicates that no attempts 
had been made by the P&T Department to ensure that the supply 
of enough zinc and that the question nf starting the second shift in 
the Jabalpur Workshop w.s never given the serious consideration 
it deserved. 

33. The representative of the P&T Board stated in evidence that 
when the order was placed with Rourkela by Iron and Steel Con- 
troller, there was a lot of difference in specifications of sheets from 
what they wanted. The P&T Department use 10, 12 and 14 gauges 
of she& but the order placed on Rourkela was for 11, 13 and 15 
gauges. Secondly, after the Shearing Plant in Rourlcela broke down 
it was given in rolled sheets instead of cut pieces. Even though 
they tried to use these sheets by cutting them, they failed as these 
were not suitable for use by their machines. 

Asked a question as to how, Iron and Steel Controller had 
enough steel for making bulk allotment to D.G.S. & D. who in turn 
distributed steel among private contractors with whom tbey placed 
orders, whereas for idents placed by P. dr T. Board on the Iron and 
Steel Controller in 1961 booking could not be made till March, 1964, 
the representative of the Iron and Steel Controller stated that 
when the indent from the P&T Department was roctived in July. 
1961 the indent was passed on to Rourkela Steel Plant in August, 
1961 itself. After considerable correspondence between P&T Work- 
shop and Rourkela about the terms and sizes of the sheob (Sped- 
fication) to be supplied, final work orders were issued by the P&T 
Department in March, 1964 only against July, 1961 orders. 

In a note turnished by the Deputment d Iron and Sted (Appen- 
dix XV) it has been stated inter dia: 

''The S h e  Phnt had two units. Ow of tbe Unib dU 
mt give satisfactory serttice Crom the -. 
. . . . . . . . . .  The other Unit .Iso could give only very 
*mr;n supply of sheets.. N ........ 

lW(Aii) LS--4. 



It  is therehe appvent that the so called 'break down' of ths 
Shearing Plant did not make any difbcmce in the supply of steel 
sheets. The difficulties, if any, existed from the very beginning. 
The Committee regret that correct information had not been given 
to them in the first %stance. 

34. The Committee were also informed by the representative of 
the Iron and Steel Controller that in 1963, the imported material to 
be obtained from Russia was also of different specifications for 
which Calcutta Ofiice of the P&T Department was consulted hefore 
placing the order. The representative of the P&T Board urged, 
however, that they werp compelled to accept material of different 
specification because it had been imported without P&T Depart- 
ment's prior approval and the steel sheets had arrived in this coun- 
try and demurrages were piling up. In this connection, the Com- 
mittee desired to be furnished with a copy of the letter giving P&T 
Department's clearance before Iron and Steel Controller decided to 
import steel sheets of different specification. 

I t  transpires from the note (Appendix XV) subsequently fur- 
nished by the Department of Iron and Steel. however, that no 
prior consultation with Jabalpur Workshop was held but only an 
informal discussion took place with the Office of the Chief Con- 
troller of Stores (P&T) . Calcutta. 

The Committee feel that even if there was shortage of time, 
written clearance should have been taken by the Lron and Steel 
Contreller from the proper authorities in the P&T Department 
about the import of steel of specifications different from those 
indented by the P&T Department. 

35. The Committee also desired to be furnished with a note in- 
'dicating the exact amount of demurrage, P&T Board had to pay for 
sbeel sheets imported from Russia for the requirement of P&T 
Department and other relevant details. In the note (Appendix XIV, 
item x) furnished by the P.8z.T. Board subsequently, it had been 
stated that a sum of Rs. 20.627.77 became payable to the Handling 
Agents for transport and removal charges. It was also admittea in 
evidence later that no demurrages had to be paid. 

The Committee find that the argument advanced by the P&T 
Bnard that they had been compelled to accept the imported sheetf 
of different specifications because demurrage charges wen  piling 
up, had no mb.t.nce. 

From this it is also apparent that sheets of different specification 
could be used for the manufacture of these tubes and thenfmre the 



Committee regret to observe that the delay in placing the orders 
Anally with Rourkela on the score of settling the issue of speeifica- 
tions etc. was avoidable. 

36. Asked a question why in the month of August, 1964 the pro- 
duction of tubes was 30,966 nos. (the figure for July, 1964 was 
26,765) while in September, 1964 after the second shift was started 
partially, it came down to 21,585 nos., the representative of the 
P&T Board stated that there was some difficulty in getting rivets. 
This again would indicate that proper planning for starting the 
second shift had not been done. 

I t  is indeed interesting to note that in spite of all the arguments 
advanced for the non-introduction of the second shift a t  Jabalpur 
Workshop, the second shift was actually started though partially 
in August, 1964 without any improvement in the supply of Steel 
sheets and zinc (hardly two months before the matter came up for 
examination by P.A.C). Surprisingly enough, the production after 
the introduction of second shift went down in September, 1964 to 
21,585 nos. as against 30,996 nos. produced in August, 1964 and 26,765 
nos. produced in July, 1964. 

37. With regard to the figures of production furnished to the Com- 
mittee (Annexure 11, Appendix XIV). it was pointed out that there 
was a footnote in the statement where it was stated that the figures 
represented the number of tubes "challancd" to C.C.T.S. which would 
be different from the figures of actual production. It was stated in 
extenuation that owing to acute shortage of tubes a separate stock 
room or a separatr stock re,gister for finished tubes was not being 
maintained. 

The Committee feel that in a commercial organisation like the 
P&T Department the records should be maintained in such a manner 
as would give a clear and correct picture of the actual figures of pro- 
duction. They hope that necessary steps in the matter would be 
taken early. 

38. In reply to a question, the representative of the DGS&D 
informed the Committee that since the DGS & D did not buy steel on 
behalf of the DGP & T, they were unable to issue quota certificates 
for the requirements of the Jabalpur Factory. He stated further 
that the DGS Rr D did not know the factory cost and therefore he 
was not able to say by how much the prices were higher, but there 
was an estimate given in the indent sent by the PRrT Department 
and the DGS&D could make purchases within a limit of 15% 
above the estimates. 



The Committee were further informed that since the P&T 
Department was unable to get extra steel, they placed indents for 
additional requirements of tubes on the DGS&D and quoted their 
own rates. DGS&D called for tenders and orders were placed 
with private parties. The private parties were given steel quota on 
the recommendations of the P&T Board. 

Asked why in spite of private Industry's failure to supply any 
tubes during 190061 and 1961-62, P&T Board placed further orders 
for 18,37,000 tubes in 1962-63 with private Industry (vide statement 
in Annexure 111 to Appendix XIV), the representative of the Board 
stated that during emergency defence requirements were given prio- 
rity and so P&T Department who had no alternative, recommended 
private Industry with piorities for supply of raw materials and only 
during 196263. the private Industry starts the supplies. 

The representative of DGS&D stated in this connection, that 
delivery of tubes contracted for during 1960-61 and 1961-62 depended 
on supply of steel. At that time production schedule was 10,000 nos. 
per month only if all the steel had been received. Steel was really 
received after emergency started in October, 1962. Therefore, the 
production had been coming up according to the declared capacities. 

The Committee desired to know since the private trade failed to 
supply the tubes during 1960-61 and 1961-62 and the P&T Depart- 
ment claimed that they were making efforts to obtain steel, why were 
further orders placed with the private firms instead of trying to 
produce these in the Workshop. It was stated in reply, that in 
private trade the capacity to produce was available. If. however, 
DGSgrD had pointed out that supplies could not be obtained with- 
in two years, the P&T would have thought w e r  the matter affair, 
In the P&T Workshop man-power capacity was not available and 
the Manager of the Workshop had pointed out that 206 additional 
workers would be required for starting t h ~  second shift and they 
would have to be trained in rivet-making, galvanising, bending and 
cutting etc. for 6 months for which Rs. 27,000 per month would have 
to be spent and yet production during this period would be on an 
average 2!!4% of the normal production. 

39. In reply to a specific question, the representative of the PAT 
Board stated that at the time of placing the orders with private firms 
they were not aware of the price differential (the difference in the 
cost of production in the workshop end the market price) ; thev came 
to know of it through the audit para. 



The Committee desired to be furnished with the following infor- 
mation in this connection:- 

Did the P&T Board purchase the Tubes from the market 
before 1961? Were the Board aware at that time or 
later that there was difference between the price at  
which these could be produced in the PBT Workshops 
and the price at which they had to be purchased? 

In a note (Appendix XIV; item vi submitted subsequently in 
this connection, it was stated, "we were aware of the difTerence bet- 
ween the price at which tubes could be produced in the P&T 
Workshops and the price at which they wem purchased by the 
XS&D". The representative of the P&T Board stated in evid- 
ence that they had made further investigations in the matter and 
found that they were aware that there was a price difference. 

The Committee regret that they were not informed of the correct 
position in evidence in the first instance and that there s h d d  have 
been such a major discrepancy in such a vital matter. 

It is, therefore, clear that orders were placed witla private firms 
by the P&T Board with the full knowledge that there 5 a great 
deal of difference between the cost of pmductioa in the P&T Work- 
shop of the tubes and their market price, which has resulted %n such 
a heavy loss to the Exchequer which could have been avoided. In 
the ctcumstnnccs now disclosed the Committee are unable to escape 
the conclusion that the blame for the loss of Rs. 118 Iakhs to the Ex- 
chequer entirely rests on the P&T Department. 

40. After a detailed examination of d l  the aspects of this case, the 
Committee are constrained to come to the following conclusionr- 

(i) The PdkT Department failed to make serbus e l k t  to 
procare the st@ sheets in time even wi4h the support 
lent by the Estimates COmmittse for ine- pdw-  
tion. This delayed the starting of tbe second shift in the 
Jabnlpur Workshops and d t e d  In phchg of o d e n  
with tbu private trade. 

(ti) This failure become all the more glaring whsa it is noted 
that while the P&T Department were not able to 
arrange for adequate supply of steel for manufacture d 
tubes in thdr  own workshop, they a r e  for steel for 
private trade on 'operationd priority'. 

(iii) Tbo P&T Department delayed placing the 8rul d e n  OQ 
Bowlula Steel P b t  on the ground of suttb the sped-  



fications etc., but actually did accept steal sheets of differ- 
en t specifications. 

(iv) The P&T Department did not make any serious effort to 
ensure the supply of enough zinc, another raw material, 
necessary for manufacturing tubes. 

(v) Even whan the private contractors fai!ed to supply anything 
against contracts placed during 196041 and 1961-62, 
P&T Board placed further order for 18,37,000 tubes in 
1962-63 with the private industry. 

(vi) All this clearly indicates the failure in the P&T Depart- 
ment to appreciate the position in its correct perspective 
and their lack of initiative which resulted in extra expen- 
diture of Rs. 118 lakhs, which could have been avoided. 

(vii) The action of the P&T Department becomes inexplicable 
in view of the fact that the Committee came across 
several instances where P&T Workshops produced 
items of stores at higher costs while these were available 
at cheaper rates in the market, whereas in the present 
case they chose to p u r c w  tubes at rates higher than 
that at whkh they could be produced in the Workshop. 

41. The Committee would only like to recommend in conclusion 
that in order to stop further drainage of public funds, the P&T 
Department should even now wake up to the situation to ensure that 
all the future requirements of galvanised tubes are met by the P&T 
Workshop itself and not by purchasing them from the market at much 
higher rates. 

The Committee would in this connection strongly recommend that 
the Chairman of the f&T Board should arrange a meeting with the 
Secretary, Ministry of Steel & Mines and the Secretary, Finance (and 
other Authorities like Development Wing, etc.) to plan out regular 
and adequate supply of steel sheets and obtain release of foreign 
exchange needed for the import of zinc and take all necessary steps 
to increase the production of galvanised tubes by introducing two or 
more shifts, as may be needed, so that all the requirements of the 
Department of galvanised tubes are met by the P&T Workshop 
itself. 

Rejection: in  Manufacture-para 19, pages 16-17 
(a) Switch Board Plugs 

42. In Ihe Bombay Telephone workshops, out of 3,500 switch board 
plugs mc,nufactured during 1958 to 1961 for departmental use at a 



cost of Rs. 29,600, 2,085 numbers, valued at  Rs. 17,500 approximately, 
were rejected due to the defective manufacture. The rejected plugs 
were disposed of as scrap for a price of Rs. 1,100. Further, out of 
4,000 components for plugs manufactured during 1958 to 1959, 1,520 
were rejected involving an amount of Rs. 4,600 approximately. The 
total loss in the two cases amounted to Rs. 21,000 approximately. 

The heavy rejections have been attributed to the manufacture of 
plugs being under development. It is not clear why the execution 
of an experimental order for a smaller number and a careful inq~ec-  
tion of the product were not undertaken with a view to minimising 
the loss during the development stage. 

Asked a question why the manufacture of switch board plugs was 
not done on a modest scale on an experimental basis, the represen- 
tative of the Board stated that experimentation had to be done in 2 
or 3 stages, in any manufacture. The first stage was to prepare .mall 
samples. Then tests were carried out to see whether they fulfil!ed 
the standards and requirements of specifications. The next stage 
was to do it on a larger scale. The last stage was to undertake com- 
mercial production. In the case of switch board plugs, on the basis 
of the tests carried out on small samples, the department thought 
that the experiment would succeed and they undertook manufacture 
of a batch of 3,500. He urged that considering the department's re- 
quirements, 3,500 was not a large quantity. He stated further that as 
the required degree of insulation could not be reached, the e x ~ e r i -  
ment was unsuccessful resulting in so many rejections. T'ne Chnir- 
man, P&T Board informed the Committee that the P&T Depart- 
ment consumed about 5 lakh nos. of this item per year. Attempts 
to manufacture these in the workshop and efforts to obtain them 
through private tenders were not successful. The Indian Tc1cphor.t 
Industries were now hopeful that they might be able to prduc: 
them in the next few months. If Indian Telephone Industries suc- 
ceeded in the production, there would be saving in foreign exchange. 

The Comn~ittec would like to be informed of the deveiopments in 
the production of Switch Board Plugs by the Indian Telephone la- 
dustries and the actual savings of foreign exchange on th& account. 

(b) Spacing strips, page 17 

43. Spacing strips (for use in switch boards) are regularly manu, 
factured in the Bombay Telephone workshop. 

In eight work orders (issued between January 1957 and December , 

1960) for the manufacture of 17,500 spacing strips, the material issued 



was adequate for the production of this number plus 6 par cent. to 
allowed for losses during manufacture but only 14,312 usable stripe 
were produced. The rejections in respect of individual work ordera 
ranged froxn 7 to 34 per cent. Taking the eight work orders to- 
gether, the rejections averaged 18 per cent. which meant a lw of 
about R s  13,000. 

The higher percentage of rejection is attributed by the manage- 
ment to the use of indigenous ebonite sheets in the manufacture. 

The Committee were informed in evidence that the Development 
Wing ot the Ministry of Commerce and Industry and the P.&T. Board 
thought that some orders for ebonite sheets should be given to in- 
digenous manufacturers. The specifications were also relaxed by the 
P.&T. Department. When however, the material was actually s u p  
plied by the indqenous manufacturers, it was found that they were 
not standing upto the requirements. So the rejections became very 
heavy. Even after protracted efforts, it was not possible to h d  
suitable indigenous material and the Department had started 
importing them. 

h e  Comptroller and Auditor-General enquired whether it was 
nkasary to manufacture as many as 17,500 spacing stripe before it 
could be decided whether it would be successful or not. In reply, the 
replpsentative of the P.&T. Board stated that a bulk purchase of the 
particular raw material sufRcient for so many spacing strips was 
made. Indents for  certain quantities had been placed on the DGS 
& D. Before arranging imports the Development Wing of the Minis- 
try of Commerce and Industry was consulted and then it was decicred 
to get this manufactured through indigenous sources. 

The representative of the P.&T. Board agreed that after manu- 
facturring r few thousand numbers, it could have been found out 
that It was not successful. 

At the instance of the Committee, the P.&T. Department haw 
intimated* that the consumption of spacing strips for the last three 
years is as follows:-- 



I n t h . o p ~ e f t b e C e m m i t b s e , b ~ l s a s w b e r s ~ ~  
relued to ammuage indigenam production, elforts should always be 
made to produce itsms on a trirr3 basis hittally. Only when trial pro- 
duction Es f d  to be mccesful according to the standards hd. 
s h d d  bdk production be undertaken. 

Voriatiorr~ in the costs of pralumion, para 20 ( i ) ,  page-17. 

44. Differences in the cost of production of the same article in 
different workshops of the department have been noticed. 

Appendix XVI indicates that the cost of production of one t v  
of switch board in the Alipore workshop was higher than in Bornbay 
workshop by 13 per cent. while the cost of production of two other 
types of switch boards was higher in the Bombay workshop by 13-14 
per cent. than in the Alipore workshop. The cost of pmduction of five 
articles in the Alipore workshop was hihger than in the Jabalpur 
workshop by 11-19 per cent., while the cast of production of an- 
other article in the Jabalpur workshop was higher than in the Alipore 
workshop by 50 per cent. 

It has been noticed in this connection that there are wide vari- 
ations, ranginjj from 19 to 500 per cent., in the standard schedules for 
Labour in different workshops as indicated below:- 

Labour hours required 
for manufacture of 

Stores 1000 articles as per 
standard labour Pcr- 

schedules cmtage of 
difference 

Alipore Jabalpur 
workshop worltshop - - 

1 .  Bracket channel iron 4 wire telegraph 205 .Oo 116.30 76 
I 2' separation 

2. Bracket channel iron 4 wire telephones 200 .  oo lor .qo 9' 

3 . B & e t d r a n n e l i m n 4 w i r t t ~ p h s  yo.m 116.00 lo7 
I 5' separation. I 



Asked on what basis the estimates of cost of products were pre- 
pared in advance, the representative of the P. & T. Board stated that 
the estimate of the cost of the material, cost of labour on it (the total 
number of man-hours employed on it, and the standard rate of man- 
hours put in) etc. were taken into account for arriving at  the manu- 
facturing cost of the products. Thereafter, the standard overheads in 
the P.&T. workshops were added and the final figure arrived at. 
He admitted that they had never compared the actual cost of produc- 
tion in the workshop with the cost of similar articles in the market, 
but added that it might have been done in individual cases. . 

The Committee desired to know whether it was not reasonable to 
stop production of those items in the workshop, where the cost of 
production excluding the profit element was higher than the cost of 
production in the private sector inclusive of profit element, provided 
the private sector had the capacity to produce these items. The re- 
presentative of the P.&T. Board stated that as a result of a review 
conducted production of quite a few items. which were readily avail- 
able from the market at lower prices, had been given up. He added 
that they would not undertake the manufacture of any new item 
which could be got cheaper in the market. They had also decided 
that they would like to keep some nucleus production in the work- 
shop and some nucleus staff to serve as an effective check on the 
prices. t 

The Committee, in this connection, desired to be furnished with,- 

(i) a complete statement of such items whose cost of produc- 
tion in the P. & T. Workshops was higher than the market 
price and whose production was given up after the review; 

(ii) a note showing the method of calculating the cost of pro- 
duction of various items and different elements which were 
taken into considera tion (overheads). 

The Committee also desired to be furnished with a statement 
about the number of work orders in 1962-63 in the P.&T. Workshops 
(workshopwise) and the percentage of work orders aiready com- 
pleted. All this *infannation has been furnished by the P.&T. 
Department and is at Appendix XVII. 

Asked about the reasons for wide variations in the labour-hours 
required for manufacture of 1000 articles as per standard labour 
schedules, between the Alipore and Jabalpur workshops for the 
manufacture of the same item of store, the representative of the 

- - --- - - - - - . - - - - - --- - - -- -  
*Not vetted by Audit. 



P.&T. Board explained that apart from the general reason that some 
of the workshops had better machinery and more modern methods of 
production, this kind of variation in cost was more a paper variation. 
However, this matter was being looked into. 

Asked about item 6 (Bracket Attachment Double) where the vari- 
ation was 149%, the representative of the Board stated that the diffe- 
rence was in the labour schedule. In Alipore, the labour content was 
0.70, whereas in Jabalpur it was 0.49. Oowing to the use of M e r e a t  
kinds of machines, in one case, more men were employed and in 
another lesser man-power was used. 

The Committee feel that the P&T Department would do well in 
future to concentrate on the manufacture of those items which could 
be done cheaper in the workshop than in the private trade and not 
lock up their capacity of production in manufacturing stores which 
are easily obtainable from the market at cheaper rates. They would, 
therefore, suggest that this matter might be examined and the deci- 
sion taken implemented to avoid uneconomic production in the work- 
shops resulting in financial loss to the Exchequer. 

Variation in labour cost-Para 20 (ii), Page 18. 

45. The actual labour cost per unit in five work orders issued dur- 
ing 1960 to 1962 for manufacturing wooden cabinets for C.B. non- 
multiple switch boards in the Alipore workshop are shown below:- 

Year of work order No. of Laboar 
work cost per 
orders unit 

The Committee were informed in evidence that the variation in 
the labour cost per unit related to wooden cabinet. Originally the 
order was for the use of Burma teak. As this kind of wood was not 
available for a number of years, the Department started using C.P. 
teak, in which were more rejections and rework was more. 



Asked why the labour cost per unit was Rs. 116 and Ra. 193 mi- 
pectively in the same year (1W) when the cost of raw mpterials was 
stated to be Rs. 896 in both the cases, the qmsentative d the P.m. 
Board promised to furnish a note giving specific reasons for variations 
in labour costs for the two work orders. 

Fram the note* (Appendix XVIII) furnished by the m m t ,  
the Committee note that the variation was mainly due to the quality 
of logs used. Some panels developed bucklings and cracks and in 
some cases joints gave way. The panels which developed more of 
these defects were used in the costlier amongst the two work orders 
of 1960. The rectification of these defects required more labour and 
consequently the labour cost per annum was higher. 

In the opinion of the Committee. the reasons advanced do not tally 
justify such a wide variation (Rs. 1!B and Rs 116) in the labour cost 
per unit in the same year, i.e.. 1960. They feel that this matter needs 
further investigation. 

UtiEisation of 60-ton weigh-bridge in the Jabalpur W o r k s h y P a m  
21.  page 18 

46. In paragraph 28 of the Audit Report, 1961, mention was made 
about the delay in installation and putting to use of a 60-ton weigh- 
bridge acquired in 1951. The Department informed the Public 
Accounts Committee in July, 1961 that the weigh-bridge had been put 
to use. 

After the weigh-bridge had been brought to use in June, 1961, the 
work of converting it for recording weights in metric system was 
entrusted to the Central Railway who had originally constructed the 
foundation and the weigh-house. In October 1961, the Railway 
authorities reported that the wall of the pit in which the weigh- 
bridge had been installed had dweloped cracks and that water had 
seeped in, parts of the weigh-bridge had become rusty, and the 
machine could not be used The repairs to the pit-wall and the 
weigh-bridge were completed only by the end of July 1963, after a 
delay of about one year and nine months. Consequently. only 22 out 
of 1300-1400 wagons which had been received during June, 1961 to 
July, 1963 were weighed on the weigh-bridge. The probable loss to 
the Department owing to non-weighment of wagons is difllcult to 
assess In September 1963, cracks had again developed in the foun- 
dation and there was continuous .seepage of water into the pit. The 
Railway authorities have again been requested to repair the founda- 
tion. 

*Not vet& by Audit. 



The Committee were informed in evidence by the representative 
finally a t  the end ad December, 1W and brought into use in 
The project for its installation was sanctioned in August, 1952 and 
revised in November, 1956. The question of the utility of the  project 
was considered by the Manager of the Workshop who tried to dispose 
it af in April, 1958. Subsequently in May 1958, orders to install the 
Bridge were issued and work was completed by the end of 1959. 

The Committee, in this connection, desired to know (i) on what 
date was the Weigh-Bridge actually installed finally; and (ii) what 
was the total amount spent by the P.&T. Board on this project. In 
a note* furnished by the P. & T. Board [Appendix XIX (Annex- 
ure I)] it has been stated that the Weigh-Bridge was actually 
installed finally at the end of December, 1959 and brought into use in 
February, 1960 and the total cost and instalktion charges was 
Rs. !57,311. 

Asked about the action taken between 1951 (when the weigh- 
bridge was acquired) and 1958 (when orders to install the weigh- 
bridge were issued), the representative stated that on 9th July, 1951. 
the General Manager, P.&T. Workshop suggested a change in the 
site; estimate for extension of railway line and the crossover was 
received from the Railways on 27th August, 1951. The project esti- 
mate was sent by the Manager. Jabalpur Workshop to higher autho- 
rities on 7th April, 1952 and sanction was ~ssued on 10th September, 
1952. Subsequently, detailed plan was received from the Railways 
in May, 1953, approval to which was communicated to them in July, 
1953 and again a revised estimate was received from them in June. 
1954. Sanction for the estimate was obtained in March, 1955 and in 
April. 1955 the Railways were requested to take up the work. The 
foundation pit was completed in 1956. At this stage, after repeated 
reminders, the firm asked for increase in supervision charges in June. 
1957. which was granted in June. 1958. The firm's Engineer visited 
the site in December, 1938. In the meantime Railways continued 
their work which was completed in April, 1958. 

The representative of the Board, in reply to a question, stated that 
the weigh-bridge was first put to use in February, 1960 It remained 
in use from February, 1960 to August, 1961 after which date it had 
to be placed out of use to be recalibrated for Metric Units. The 
Comptroller and AuditorGmeral pointed out that D.G.P.&T. had 
informed Audit that the machine was in use from February, 1960 to 
August, 1961, when it had to be put out of use for recalibration into 
Metric Units. But the Workshop Manager informed Audit that the 
weigh-bridge was used from June. 1961 to August, 1961 and not from 
February. 1960 to August, 1961. - -- 

*Not vetted by Audit 



The representative of the Railway Board stated that as far as they 
were concerned, they completed the construction in 1959 and on an 
enquiry made from the Manager of the Workshop they were inform- 
ed that it was brought into use in June, 1961. 

The Committee are unhappy to n d e  that different dates were com- 
municated to Audit by the D. G. P. & T. and the Workshop Manager 
about the period during which the weigh-bridge was actually used. 
They hope that such discrepancies would not occur in future. 

47. With regard to the responsibility of the Railway authorities for - the re-calibration of the machine and repair work, the representative 
of the Railway Board stated that they were given specific work to do 
at different times. They were to see that the machine worked properly 
and gave correct reading. In October, 1961 they were asked to re-cali- 
brate the weigh-bridge to give the weight in Metric Units. Their Ins- 
pector of Weighing Machines did the calibration to convert it into 
Metric Units but he found that the machine was not recording the 
correct weight. He said that it was not possible to set the weigh- 
bridge right because the whole pit was full of water. At that time 
there were certain defects in the walls of the pit. It was only one 
year after that, in a joint inspection in September, 1962 that the Rail- 
ways were given the task of repairing the masonry work. Owing. 
howwer, to some delay in getting tool vans and test wagons, there 
was a delay of about 6 months. That was why there was delay from 
October. 1962 to June, 1963 before they could get the equipments for 
testing. The representative stated in reply to a question that re- 
calibration would take only 10 to 15 days and it was pointed out by 
them in a letter to the P&T Department in November, 1961 that the 
weigh-bridge had been recalibrated but it did not function properly. 

As regards appearance of cracks on the wall within two months of 
the completion of the foundation work of the pit, the representative 
of the Railway Board added that most of the water which collected 
was surface water and for months together the water stwd in the 
pit and damaged the masonry wall. Their latest report was that 
there were defects in the plastering. He added that the repair work 
was also finished in the beginning of the monsoon. Throughout the 
monsoon period the whole thing was drowned in water and in 
October when it was inspected it was found to be damaged. He de- 
nied that there was inadequacy of supervision on their part in this 
work. 

He added that the weigh-bridge went out of order twice, bath 
times during the monsoon, because the whole place was Alled with 



water. It was built as per the data furnished by the supplier of the 
weigh-bridge and their (Railways') own knowledge. 

When the representative of the Railway Board stated that in 
August, 1959 they had pointed out to the P.&T. Department that 
water got into the pit and a pump was necessary for pumping out 
water, the Committee enquired what action the P.&T. Board took 
In this mattes. The representative of the P.&T. Board stated that 
there was a hand trailer pump and it was being used. But it was 
not sufficient in rains. 

The Committee are of the view that there has been a failure on 
the part of the P&T Department in not taking adequate action, 
when the Railway Authorities pointed out the need for a pump in 
August, 1959. Such a failure has to a great extent contributed to the 
delay in the proper functioning of the weigh-bridge. 

48. The Committee were informed by the representative of the 
Railway Board that calibration was done in October, 1961, as reported 
by the Inspector of Weighing Machines. But the Comptroller and 
Auditor-General pointed out that according to a letter from the Mana- 
ger, Telegraph Workshop. Jabalpur, to the Divisional Engineer, Cen- 
tral Railways, the calibration was done in July, 1963. 

As there seemed to be a good deal of lack of clarity on the ques- 
tion of dates and other facts relevant to the case, the Commitlee 
desired to be furnished with a joint note by the P. & T. Board and 
the Railway Board giving all relevant facts and dates of the case 
in chronological order from the period 1961 onwards. The Committee 
desired that the note should also include information on the follow- 
ing points:- I 

( i )  the period for which the weigh-bridge had actually been 
made use of: 

(ii) how the requirement. of weighment were met since 1949 
(when a decision to install the bridge was taken): 

( i i i )  what were the reasons for deciding in 1958 to do away 
with the bridge completely. 

The P.&T Board and the Railway Board have submitted a joint 
note* giving a chronological statement of relevant events commenc- 
ing from June, 1961 [Appendix XIX (Annexure II)]. The P.&T. 
Board have also stated'in the note* furnished [Appendix XIX (Annex- 
ure I)] that the weigh-bridge had actually been made use of from 
February, 1960, to August, 1961; August, 1963 to 24th September, 1963; 

*Not vetted bv Audlt 



and from November, 1963 todate (2-10-1964). In this note the de- 
tails of the manner in which the requirements of weighment were 
being met since 1949, have also been given. 

In reply to the question as to what were the reasons for deciding 
in 1958 to do away with the bridge completely, the P.&T. Board 
have stated in the note* furnished [Appendix XIX (Annexure I)] 
that there was no such decision made. The P.&T. Department were 
considering the pros and cons in view of the abnormal delay that 
had occurred in the installation of the weigh-bridge. 

The Committee are surprised that the P&T Board should take 
this stand now, when in 1961, the P&T Department informed the 
Public Accounts Committee in evidence that "The Managar of Work- 
shop who had his doubts about the utility of the weigh-bridge had 
on his own initiative tried to dispoge it of in April 1958"(Para 21 
of 38th Report of P.A.C. (1981-62)). ... 

The Committee would like to emphasiso that this is a typical case 
showing how delays are caused even in a simple matter lilts the 
installation of a weigh-bridge. . First, the decision to install the Bridge 
was taken in 1949, but it c d d  not be brought into use before 1960, 
even tbough it was purchased in 1951 and installed in 1959. Even 
then there were detects resulting in further delay and loss of time 
till Novembw, lS63 riPce when tb weigh-bridge is dated to be h n c -  
tioaing witbout a break, 

Tbe Commitbe a n  dimtressed to note that there hati been un- 
coaseioaable d&y d mom tJmn 8 years even in in~tnlling the weigh- 
bridge (parchased in l W l  and inst.Ued in k c m b e r ,  1959). The 
Cammittee cannot but point out that them b v c  been avoidable de- 
lays both on the part of P&T. Authorities and the W w a y  Autho- 
rities in atteading to the problems mising out of the instollation of 
the bridge. Lack of  tia an has a h  affcetad the progross of 
wmk. I&-crrlibrrtion had to be done twice, thc pit had to be r tpdt -  
ed twice and for all this worL, it mppe~rs frona the ncttea furnished, 
the autboritics were not dive to the urgency of the situation. Tbe 
Caanmittee take serious notice of such delays and l a m  aad empho- 
dse that the P. & T. and the h t lwey  Authorttlar should tnjah upon 
all thdr deem and staff that such cases should not recur. 
Idle machinery-Para =(a ) ,  page 18 

49. Eight machines, costing Rs. 32,289 (& Appsndfs XX) 
which were received in the Jgbalpur workhop aver 14 pE8 w, 
have not been put to any use so far (November, 1963). (Thrac have 
not yet been installed). 

*Not vetted by A d i t .  



Five of those machines (costing Rs. 16,731) were declared surplus 
in March 1963, and are awaiting disposal; one is being retained, while 
the remaining two machines, whose disposal is under consideration, 
have not yet been declared surplus. 

One other machine, costing Rs. 4,651 (vide Appendix XXI) which 
was installed in 1956 has been used sparingly (three years) in the 
past and is no4 in use at present. Its disposal is under consideration 

Explaining the reasons for not using 8 machines (Appendix XX) 
received 14 years ago, the representative of the P.&T. Board stated 
%hat so far as machines mentioned in items 1 to 4 and 6 to 8 in 
Appendix 3(a) to the Audit Report were concerned, they were pro- 
cured prior to 1947 and the Department was not able to trace the cir- 
cumstances which necessitated their procurement and the jobs for 
which they were intended. 

He added that items 1 and 2 (Sand Papering Machine) had been 
auctioned on the 20th March, 1964 for Rs. 2,025 and Rs. 6,980 respec- 
tively; item 6 (Vaccum Impregnating Plant) had been retained as 
standby for the present, and it was being considered whether item 7 
(Vertical Slotting Machine) and 8 (Mitiring Machine) could be made 
use of. The Engraving Machine (item 5) had been obsolete. As re- 
gards item 7, it was stated in evidence that this machine (Vertical 
Slotting Machine) had been installed and then taken out as it was not 
found useful. The Committee were subsequently informed in a note* 
by the P.&T. Board (Appendix XXn)  that the Manager, Telegraph 
Workshop, Jabalpur, has been directed to examine the possibility of 
its economic utilisation in the Too? Room of his organisation. 

Thc Committee would like to be informed of the result of this 
examination. 

The real regret of the Committee in this case is that till the n- 
ceipt of the audit para the P. & T. Department did not know that 
these machines were lying idle or that they were surplus or that they 
were there at all. It is also surprising that in the case of seven 
machines out af eight, the department had not able to trace the cir- 
cumstances which necessitated their procurement and the hbs for 
which they were intended. The Committee desire that a sun'ty of 
the mach im which are lying unused in the workshaps and other 
places under the P. & T: Department should be undertaken in 
order to sso whether these can be utilised. If not, steps should b. 
taken to dispose them of. 
--- ." 
*Not vetted by A~dat. 



Installation of Engine Generator-para 22 ( b ) ,  Page 19 
50. One engine generator purchased from Messrs Indian Telephone 

Industries, Limited, Bangalore, for Rs. 18,396 in 1M5-56 for installation 
at Bagador for the work "Installation of a 12-channel carrier telephone 
system between Calcutta and Kanpur" was not installed at that centre 
owing to the conversion of the Bagador station to A.C. working in 
1958. 

It  was decided in August. 1959 that the equipment should be dis- 
posed of. The disposal was not, however. dec ted  until August, 1962, 
when it was decided to instal the generator in Suratgarh repeater 
station. More than a gear thereafter (October, 1963) it was stated 
that the equipment was still in the process of transfer to Suratgarh. 

The Committee were informed that the generator which was 
bought in 1955-56, for installation at Bagador was found superfluous 
after the electrification of the Bagador station. Attempts were made 
to find out whether it could be used at other stations, but in 1958 it 
was found that this generator could not be used at all. The latest 
position was that this generator had become really unnecessary and 
had been offered for disposal very recently. 

The Committee wbuld like to be informed of tbe disposal of the 
Engine Generator and the amount realised therefrom. 



WORKS EXPENDITURE 

Loss of revenue due to quarters remaining v a c a n t p r a  62, of A d i t  
Report (Civil), 1964-page 75. 

51. The construction of thirty residential quarters of different 
types for the staff of the Overseas Communications Service in Delhi, 
estimated to cost Rs. 3.26 lakhs, was commenced, partly in July, 1959 
and partly in July,  1960, and was completed in stages, in March, 
1961, May, 1961 and March, 1962. These quarters were, however, 
finally handed over to the Overseas Communications Service in 
January, 1964. as the water in the region had been found to be unfit 
for human consumption. A tube-well for drinking-water could be 
provided only in September, 1962; an electric pump for drawing water 
from the tube-wells was completed by the Central Public Works De- 
partment only in December, 1963. 

The unsuitability of the water in the region had been noticed in 
February, 1959; the delay in finalising the scheme for providing a 
tube-well and its execution, and the non-installation of electrical ser- 
vices in time, have resulted in a loss of rent of Rs. 21,000 upto Decem- 
ber, 1963; in addition there was avoidable expenditure amounting to 
about Rs. 14,000 on account of house-rent allowance paid to the staff 
during the same period. 

Explaining the full facts of the case the Chairman. P&T Board 
stated in evidence that Overseas Communications Service Station at 
Chattarpur near Delhi started functioning in 1958. In 1958, eight 'H' 
type quarters were constructed for Chowkidars of the station and were 
occupied. In 195758, 30 more quarters were asked to be constructed 
to which the Audit para related. For the eight quarters initially 
constructed, it was decided to use 3 or 4 open wells of the locality 
for supply of drinking water and to have a small pumping system 
and a small overhead reservoir. It would have been rather expensive 
to have n complete new deepbore type of water supply for only 
eight quarters. In the original estimate, for the new quarters whick 
were sanctioned on 3-2-1959 water supply was provided for from the 
old open wells. 

In 1938 itself the staff in the eight quarters started complaining 
about the bad quality of water causing illness amongst them. When 



the authorities consulted specialists in the matter in February, 1W, 
advice was given that water from one well was not fit for human 
consumption and water from two wells could be made potable after 
chlorination. But these two wells had a very small yield. This fact 
was brought to the notice of the C.P.W.D. when construction had just 
started. After consultation with Government Geologist and test of 
samples of water by specialists, it was recommended by specialists in 
December, 1960 that tube-wells would be the correct and feasible 
thing and not the open wells. The prevalence of illness and death of 
one Chowkidar in 1962 and discontent amongst the local residents 
was the main reason why it was considered necessary to change back 
to deep well arrangement rather than pumping from open wells. In 
addition, there was uncertainty about availability of water especially 
during summer months. He added that in May, 1961 the C.P.W.D. 
submitted their revised estimates for a deepwell bore, which was 
sanctioned on 29-7-1961 and communicated to C.P.W.D. on 4th August, 
1961. The well duly fitted with Electric Supply and pumping arrange- 
ments was completed in December, 1963 and the buildings were 
occupied in January, 1964. 

The representative of the Ministry of Works & Housing informed 
the Committee that after administrative approval was given in 
August, 1961 the C.P.W.D. published notices inviting tenders. But it 
was found that the specialised Arms were not interested. Then the 
Exploratory Tube-wells Organisation was requested to undertake this 
work and they completed the actual boring in September, 1962. The 
time taken for the actual boring was onlv four months, out of this 
period of 12 months (August 1961 to September, 1962). Thereafter 
data regarding water level in the bore, the optimum rate of pumping 
etc. had to be collected and specifications for equipment and indents 
had to be prepared. An indent for the purchase of pump was placed 
on 15-12-1962 through the D.G.S&D. and the pump was received in 
June. 1963. Tt was then installed and the first test took place on 
12-10-1963. But it was found in test that the pump was not running 
properly. Then it took two or  three months to set it right and water 
supply from the tube-well was not assured tilJ December, 1963. 

In reply to a question whether it was not possible in advance to 
know what type of pump would be necessary, the representative of 
the C.P.W.D. stated that after the tube-well had been bored, certain 
tests were carried out to And out the yield of the tube-well and the 
depth. This took a little time. Thereafter the specifications of the 
pump had to be prepared. He admitted that they had an errtimate of 
the capacity of the pump depending on the strata etc., but added 
that, whether they would have sufficient water or not, could not be 
predicted unless the boring was completed. 



The Committee desired to know if it was normal for the C.P.W.D. 
to take 28 months to instal a tube-well particularly when the matter 
was urgent. The representative of the Ministry of Works and Hous- 
ing stated that it all depended on the particular facts and circums- 
tances-whether a particular period was excessive or whether the 
time could have been cut down or delays could have been eliminated. 

The Committee, in this connection desired to be furnished with a 
note explaining the' delay of 28 months in various stages and the 
reasons therefor in the installation of a tube-well by the Ministry 
of Works and Housing. The Committee desired that the note should 
also state if any part of the delay was avoidable. 

The Committee regret to state that the note is still awaited. 
52. The Committee were informed that the estimates for boring 

the tube-well were received in June, 1960 by the Overseas Commu- 
nications Service. There was delay in taking decision about the steps 
to be taken till the necessary data were available. Finally the revis- 
ed estimates were received in May. 1961. After consulting the 
Finance Ministry, the sanction for the revised estimates was comrnu- 
nicated to the CPWD on 4th August. 1961. 

The Committee enquired whether any alternative site very near 
the wireless station, where better water supply could be tapped, was 
thought of for construction of the quarters. The representative of 
the Board stated that as the station was based at this site, the essential 
staff had to live nearby. Further, the plant as such had to be fully 
air conditioned. Soft water supply had to be provided on the spot 
once the transmitter had fixed there. By the time water supply was 
found to be unfit for human consumption in 1959-60, the transmitter 
had already been erected. The wireless station started functioning 
in 1958. 

In reply to a question the Committee were informed that the cost 
for sinking, boring and bringing the pumping set into commission 
works out to Rs. 78,925. 

The Committee desired to be furnished with a note as to what 
would have been the cost if water was taken from the nearest water 
pipe-line for supply to this project, and whether this question had 
been examined before taking up the project for tube-well. The repre- 
sentative promised to furnish a note on the subject. 

It is regrettable that thb note is also awaited. 

53 Wed why. before quarters were constructed the details of 
water supply were not looked h o ,  the representative of the P.&'I'. 



Board stated that the old wells were in use by the people residing in 
that neighbourhwd. When it was found that water was not fit for 
human consumption, the Chowkidars were supplied with potable 
water which was carried in the Department's lorries and tanks. 

The Committee regret that the question of assuring supply of good 
drinking water to the residents of the area had not been given as 
much consideration as it deserved, as a result of which .there was 
prevalence of illness amongst the stail and even a death. They have 
not so far been informed, as requested, if the question of supplying 
drinking water from the existing nearest pipe-line, had at all been 
examined and what the cost of such a scheme would have been. If 
this examination had not been done, the lapse is really regrettable. 
When these 30 new quarters were ordered to be constructed, the pro- 
blem of water sapply was neglected even though for the existing 8 
quarters they were facing serious dBculty. Necessity of providing 
suitable water supply should have been obvious to those responsible 
for this project. 

As regards the delay of 28 months (details of which are still await- 
ed), the Committee are not at all convinced that a project of this 
nature should take as long as that. The Committee are not convinced 
with the explanation given by the C.P.W.D. for 28 months delay in 
an important project like this which concerned the life of the people 
living in that area This del-ay lacks justification especially in view 
of the fact that the C.P.W.D. authorities were aware of the urgency. 
U this delay could be justified as normal, it is high time a probe was 
made into the working of the C.P.W.D. in order to ensure that the 
organisation works efficiently by cutting oat all procedural delays and 
laxity amongst the st&. 

The Committee feel that loss incurred in this case could have b a n  
avoided with more careful planning of the project 

Non-utilisatiun of stores for long periods-pra 23 of Audit Report 
(P.&T.), 1964, page 20. 

54. Stores aggregating Rs. 24-20 lakhs obtained for certain projects 
remained unutilised for varying periods upto 5-6 years mainly owing 
to delay in execution of projects, as shown in Appendix XXIII. In 
three instances, construction of the buildings (in which equipments 
are to be installed) had not commenced though stores worth Rs. 3:4 
lakhs had been obtained one and a half to two and a half years 
earlier. 

The Department has issued instructions in November, 1965 that 
indents fcr stores should only be placed as and when the s t o m  are 
required, and not all at the same time. 



Asked a question about the reasons for the various Lfnds of delays 
that occurred in the utilisation of stores, the representative of the 
P. & T. Board explained that the reasons were two-fold. One main 
reason was that the Department had not s u c i e n t  supply of all the 
types of materials that were required, with the result that although 
certain items were issued to the works, they could not be put into 
use because other corresponding items were not available. The De- 
partment was trying to devise various methods by which all the items 
of stores could be made available in time. With the help of the loan 
from the International Development Association, it was hoped that 
the position of imported stores would improve to a considerable ex- 
tent. The other reason was that there were certain procedural difllt- 
culties. Previously the project estimate was sanctioned first and 
thereafter the land acquisition proceedings were started. In some 
cases such proceedings took a very long time. To get over this dim- 
culty P. & T. Department had now decided firstly that the land re- 
quired during the next 15 years should be purchased in advance It 
was hoped that with this measure delays would be cut to a certain 
extent. It had also been decided to construct buildings a little in 
advance, instead of waiting for the full formalities to be completed- 
In case the construction of the building was not progressing as pre- 
planned, the equipment was diverted from there to some other work. 

As regards the cases mentioned in Appendix XXIII, the Committee 
were informed as follows:- 

ltem 1 .- ( Auto-Exchange at  Jamshedpur) .-There was much 
delay in acquiring the land. Then tenders for building works had to 
be called six times and even then negotiations had to be undertaken 
with the tenderer. 

I t en  2.- ( Auto-Errchange at Shilfong) .-The building was expect- 
ed to be completed by March, 1965. As soon as the building or the 
equipment room was available, installation work would start. Main 
equipment had not yet come. The work was sanctioned in 1958 but 
taken up for the first time in December, 1963. Tenders had to be 
called bwice in this case. 

l t e n  4.- (Auto-Exchange at Mambaktm) .-It was decided to ex- 
pand the present exchange in the existing building by some ro 
arrangement. The capacity was increased and as a result stores that 
were received were utilised in the Madras area itself. The new ex- 
change building was ready and the newest type of equipment for 
which order had been placed abroad was expected some time by the 
middle of the next year. 



Itcm 10-(Public Call Office at  Kishtwar)-It related to a remote 
area where poles were not available. Procurement took some time. 
The work had been completed on the 20th of October. 1964. 

Item 11.-(Combined O$ce at IClrrncrh) .-This also related t o  a re- 
mote area where transport was not properly developed. This work 
had been given up and all the stores had been tranderred elsewhere. 

Item 15(ii).-The work was m p l e t e d  in 1963. It  was admitted, 
however, that there was no justification for the delay of 9 years. I t  
was only lack of cosrdination between the canal authorities and the 
P. & T. Department. Earlier action should have been taken to trans- 
port the material. 

Item 15(di).-(Erecting lines and wires between Dera Baba 
Nan& and Fatehgarh).-In this case the canal authorities placed a 
requisition on the P.&T. Department but they had notronstructed the 
building. The line had been taken to the site. 

The Chairman, P. & T. Board explained in this connection that 
land acquisition and construction of buildings were the main causes 
for the delay. As regards buildings, P. & T. Board had taken over 
the wing of C.P.W.D. on 1st July, 1963 which worked under P. & T. 
Board and it was hoped that this would secure greater co-ordination. 
As regards other reasons. as certain items required were not readily 
available (as at present it was a seller's market and not a buyer's 
market) they were purchased in advance whenever available. Such 
items which were like!y to deteriorate were properly packed and 
stored h r  use. 

The Committee in this connection desired to be furnished with a 
note indicating all steps taken or proposed to be taken to eliminate 
all the delays and to keep each work under constant vigilance so that 
delays could be avoided and speedier implementation ensured. A 
note* received in this connection from the P. & T. Board is at Appen- 
dix XXIV. 

Tbe Cammlttee a n  dbtreused over the abnormal delays in execat- 
iag theme prejefts and utilisPtion of stores as disclosed in these cases. 
While the Coanmittec appreciate that there could be delays In acqd- 
sition of land, they find that out of 15 cases mentioned in Appendix 
XXIII, only in two cases (items 1 and 3) the delay was due to acqui- 
sition d land In otber cams, tbe delays have been stated to be due 
to delay ih construction, noa-receipt of stures and recdpt of incom- 
plete stores and equipment. It is also surprising that in many c w m  
even tlrsugh sanction war given 7-8 years ago, the work had e i k  
not been commenced or bad been c~ommenced only in 1963. Such 
delays only show lack of proper planning and m-urdbtlan, apart 

*Not vetted by Audit. 



from laxity of control over the works and projecb admtdrsn, At 
the instance of the Committee the P. & T. Board fumbhed a detailed 
statement giving full partkutars of the prsjects. In the case of itan 
15(ii), (relevant extract given in Appendix XXV), 
the Committee were uvprieed to And the dew 
being attributed to dfisculties in transporting the 
stores. The Committee are at  a 1- to understand how a delay 6f 
more than eight years could take place for transporting stores. This 
only confirms the view of the Canmittee that there has been a lack of 
proper planning and co-ordination in the Depavtment over such mat- 
ters. 

The Committee would like to point out that the delay in complet- 
ing the projects automatically increases their cast and causes lot of 
inconvenience to the public. Besides, the imported or even locally 
purchased stores when not utilised for several years loose tbeir e l -  
cacy apart from locking up public funds (including foreign ex- 
change). The P. & T. Board have furnished a *statement (Appen- 
dix XXVI) showing the latest position about the works mentioned 
in Appendix XXIII. 

The Committee would like the P. & T. Board to expedite i m p b  
mentation of the action proposed to be taken to eliminate delays in 
the execution of works, so that there is an early improvement in the 
situstion 

They would also Like the Y. & T. Department to strictly adhere to 
the revised targets for completion of the varieus works which still 
remain unfinkhed, as indicated in tbe statement given in Appedix 
XXVI. 

55. In the course of evidence the Committee were informed that 
in some cases the work was subsequently given up and stores were 
transferred elsewhere. They also find that in the case of item 12 of 
Appendix XXIII stores worth Rs. 15.590 had been returned as surplus 

These cascs lead the Committee to believe that there should be 
quite a lot of infructrous expenditure owing te ddaps in c~np'etion 
of works and projects. Tbe Committee would, therefore, suggest that 
while ~ n c t i o n h g  projeets/works est5mated to cost not less than 
6b. 1,00,W, the target date fer the completion of the pmject/wotf 
should be pmcribed and delays in completing the project/work with- 
in the target datsa and their financial implicatians should be mention- 
ed in the Annual Repqrts of the P & T. Board. The Committee s u p .  
fcnrt &mt similar informatien shouM be included in tht Annual Be- - of o t k r  MinbtrOeslasp.tSments concerned. 

e - -  - 
*Not vetted by Audit 



74 
Local Purchase of Iron wire at prices higher than the controlled 

prices-para 24, page 20, 
56. Heads of circles were authorised during 1961-62 and 1962-63 

to purchase iron wire locally for providing telephone connections 
essentially and urgently required. During this period about 465 
(metric) tons of iron wire were purchased in Andhra Pradesh and 
Kerala at prices higher than the controlled rates (in contravention of 
the Iron and Steel Control Order) as follows:- 

Quantity purchased (metric tons) 
Per cent 

higher 
price paid 

The purchases resulted in an extra expenditure of Rs. 1.6 lakhs. 

The Department clarified in October '1962 that the purchases were 
to be made at controlled prices. The Department has also enquired 
of the Ministry of Steel, Mines and Heavy Engineering whether any 
action can be taken against the suppliers who charged rates higher 
than the controlled rates. 

The Committee enquired under what circumstances the pumhmes 
mentioned in the Audit para were authorised and how it was that 
the Heads of Circles were authorised to allow prices much higher 
than controlled prices, (in contravention of the Iron and Steel Con- 
trol Order which was m force at that time). The representative of 
P&T Board stated in evidence that there was short supply of Iron wire 
h m  1959 onwards. Supply of Iron wire became acute during the 
period 1961-62 and 1962-63. At that time a large number of new mn- 
nections were to be given. He added that P&T Department had a 
special quality of telegraph wire which was in use. When thie specid 
quality of Telegraph wire was in short supply, they began to use what 
was called commercial type of Iron wire for short telephone loop. 
In the case of non-stock issue items, according to the procedure in 
existence, the Circle Authorities and lower orgenimtions are autho- 

.rised to purchase these items on a circle level. On that bPrls, the 
officers at Circle levels were asiced to go .h&d nftcr fomplstian oi 
formalities like tenders etc. and get the n g u l d  Iron wire. ?hem 



was all round shortage of Iron wire in the country. In, reply to a 
question he added that when higher prices were paid, P&T Deptt. did 
not know that they were contravening the Iron and Steel Control 
Order. He added that the suppliers gave proper bill and receipts. The 
Director of Posts & Telegraphs, Kerala specifically took up the ques- 
tion of supply of the item with the industries department of Kerala 
State but he was told that nothing was available at controlled price. 
Thereafter, the Director of P&T Kerala, ordered that as shbrtage of 
Iron wire was holding up the work for very long time, they should 
try to procure the wire from open market. Only in September- 
October, 1962, they came to know of the price control of Iron and 
Steel when they wrote to the Ministry of Steel and then they issued 
orders to the Circles that no further purchases of Iron wire should 
be made. 

In this connection the Committee desired to be furnished with in- 
formation on the following points:- 

( i )  Which officers of P&T Department in Andhra Pradesh and 
Kerala made purchases of Iron wire during 1961-62 and 
1962-63 from private suppliers at prices higher than con- 
trolled rates in contravention of Iron and Steel Control 
Order? 

(ii) What were the financial limitations to the powers of pur- 
chase of these officers? 

( i i i )  What were the circumstances in which 20 orders all broken 
up into 1089 Kgms, were placed in Trichur Division on 
the same date in March. 1962 on the same firm? (similar- 
ly in the other divisions also in Kerala). 

(iv) Did the officers of P&T Department approach Kerala Gov- 
ernment either in April 1962 or afterwards for getting 
more stock of Iron wire? If so. with what results? 

This information is still awaited. 

57. Asked a question the representative of the P&T Board stated 
that out of 15 firms involved one party had agreed to refund the 
amount in instalments and the replies from others were awaited. 
The representative of the P.&T. Board stated that out of a sum of 
Rs. 1.6 lakhs which the exchequer lost. they "got refund of Rs. 25,000 
only." The representative of the Iron and Steel Controller added 
that the other firms requested to drop the matter on the 
ground that they ha3 no knowledge of the existing price control on 
iron and steel wires and they would not be able to refund the excess 
amount. 

0 



As regards action taken against oftleers guilty of paying the 
higher price and contravening the Iron and Steel Control Order, the 
representative of the Ministry of Iron and Steel stated that Law 
Ministry's advice was sought in the matter and no action was taken 
against the officers. The legal opinion given by the Law Ministry was 
stated as under:- 

"Clause 4 of the Iron and Steel Control Order, 1956 makes i t  
incumbent on every person to acquire any iron or steel 
from a producer, a stock holder or a person holding stocks 
of iron and steel under the authority of the Controller 
and in conformity with such conditions as imposed by 
the Controller in a general or special order issued by him. 
In the instant case? the P&T Department, Hyderabad and 
Kerala Circles effected purchase of galvanised wires by 
inviting tenders. It is stated that the firms from whom 
the department purchased the material are not producers 
or stock holders. Presumably they will be covered by 
the expression "a person holding stocks of iron and steel" 
mentioned in clause 4. Even such purchases fall within 
the ambit of clayse 4. Therefore, the department con- 
cerned acted in derogation of clause 4 in effecting pur- 
chases as they did. 

So far as the firms are concerned, it is gathered from the letters 
wr~tten by them that they did not happen to acquire 
the material under clause 4. Therefore, the disposal of 
the material by them would not fall under clause 5. The 
instant sales normally would have fallen under clause 10 
which empowers the Controller to call upon any person 
holding stock of iron and steel acquired by him other- 
wise than in accordance with the provisions of clause 4 
to sell the whole or any part of the stock to such person 
as may be specified in the order. Clause 15 which deals 
with the power of the Controller to Ax prices also pro- 
vides that where the stocks are required by a special order 
of the Controller to be moved from one place to another, 
the Controller may direct that the maximum price Rxed 
under sub-clause 1 ,or 2 of clause 15 shall not apply and 
may in respect 0.f such stocks specify maximum prices 
a t  which iron and steel could be sold. 

There appears no warrant for calling upon the Arms to refund 
the exceas, as proposed on page. . . .since the drcum- 
stances in which \he purchases were effected by the P&T 
Department attract the Controller's power to Ax the 



price beyond the controlled rates, as envisaged in clause 
15. 

We do not consider it expedient to initiate any action against 
the firm, specially in a matter where the department 
which has purchased the material is itself at fault." 

The Committee feel that the Law Minbtry have aimed mere at 
giving a practical advice than stating the correct legal position. 

1 

58. The representative of the P&T Board stated further in extmna- 
tion that the Engineers of the- P&T Department purchased iron wire 
after calling tenders etc. for which competitive rates were quoted 
in writing by retail shopkeepers and they acted in bona fide mnnner 
and secondly, in view of the shortage of iron wire, the Enginems 
acted in the normal cornrnercjal interests of the Department. By 
purchasing this wire even though at a higher price, they were able to 
provide about 12,000 new telephone connections. The total revenue 
from the new connections in a period of one year wzs Rs. 12 lakfis. 
The mistake of paying a high- price was a bona fi& ow. 

While the Committee note that by purchasing the FVire at  higher 
price, the P. & T. Department were able to provide about 12.000 
new teiepbone caanections and emm a revenue of Rs. 12 lakhs dar- 
ing tbe year, they feel unhappy to note that in their anxiety to ex- 
pediatc the work, the ofljcers, in their ignorance of the Iron and Stal 
Contml Order had purchased iron wire at a price higher than the con- 
trol price and thus contravened the provision% of the Iron and Sted 
Control Order. The Ccnamittse would like the Department to appre- 
ciate. when the officers of Government had contravened the iron and 
Steel Control Order in their ignorance, haw much more difkult the 
position would be for tbe genml  public. The Cemmittee hope that 
strict instructions on the subject win be issued by the Department 
to avdd contravention of all laws and regulations by the ofllcm ef 
the Department. 

Avoidable expenditure in th4 construction of a post o w e  building 
at Pahni-pam 25, pages 20-21. 

59. The construction of a building fcr the post office at Palani, 
which had been entrusted to a contractor in December 1939, was sus- 
pended in January 1960. as the Municipality objected, to the layaut  
of the building. No advance intimation of the constnrction had k n  
given in this case to the Municipality. 

The State Government clarified in December 1960 that. under the 
Government Building ~ c t . '  1889. local regkiiatians would not apply 



to Government buildings intended for public purposes . provided 
reasonable advance notice of the construction was given to the Muni- 
cipality in such cases. 

When the work was resumed, the contractor's claim for enhanced 
rates for the remaining portion of the work had to be conceded a?%*' 
it was decided in October 1961 to allow an increase of 21.8 per cent 
over his original tendered rates. This resulted in an extra expendi- 
ture of about Rs. 11,000 which might have been avoided, had ad- 
vance notice of the construction been given to the Municipality. 

Asked whether P. & T. Department generally informed the Muni- 
cipalities and obtained their approval prior to the construction of a 
buildmg in the Municipal area limits, the representative of the 
Board stated that they generally did so in respect of every building 
work but in Madras that practice was not prevalent and no advance 
notice was issued. This omission had. however, been brought to the 
notice of the Chief Engineer, CPWD who had been executing the 
work on behalf of the P. & T. Department in the past. 

Explaining the position in detail the representative of the P. & T. 
Board stated that oral intimation was given in February, 1960 by 
the C.P. W.D. Executive Engineer to the Municipal Commissioner 
that they were going to take up this work. As no objection was 
raised the work was started. Later on in March, 1960 the Munici- 
pal Commissioner wrote back stating that the building should be 
shifted 15 feet. The C.P.W.D. informed the Post Master General, 
Madras that the work had been stopped some t ~ m e  In July. Attempts 
were then made to find an alternative site but it was not available. 
Then the officersyet the Secretary of the Madras Government and 
at that stage it was discovered that there was no need to give notice 
to put up buildings of the Central Government under the Madras 
Town Planning Act. Reconstruction of the work was started in  
November. 1961 in the same place During these 10 months the  
prices had gone up. CP.W.D. took up the question of 218 per cent 
increase in the tendered rates with the Works Adviwrv Board a~:d 
sanction was given for the hiqher rates. 

Asked why the CPWD. before going in for the work had not con- 
sulted the Municipal Authorities as the site f q  the building was in 
the Municipal area limiL9. the representative of the Bonrd etated 
that they had to give notice only and no consultation was necea- 
saw. The only lapse on the part of CPWD was that they did not 
send a written notice. 



The Committee were informed during evidence that oral intims- 
tion was given in February, 1960 by the C.P.W.D. Executive Enginear 
to the Municipal Commissioner that they were going to take up this 
work. If so the Committee are unable to appreciate why this was 
not conftnned in writing. The Committee regret to note that the 
CPWD failed to give advance notice in writing to the M u n i c ' i  
Authorities at  Madras as a result of vrrhieh the complication and d e b  
occurred. They would urge in this connection that the P. & T. 
Authorities and other Organisations should make it a point in aH 
c a m  of construction work to ascertain beforehand from manicid 
or other authorities the correct position regarding provision of re!+ 
vmt Acts and bye-laws so that such lap- do not recur. 



VR 
MISCELLANEOUS 

Postal Life Insurance Organisation-para 26-page 22 

60. While the number of new policies issued in 1962-63 showed 
a decrease, the total sum assured exceeded that in 1961-62 by 29.2 per 
cent in the Civil Wing and by 14.6 per cent in the Military Wing. This 
has been attributed to the introduction of the rebate system from 
1st April 1961 under which rebates on premia are allowed a t  the rate 
of 3 nP. per month per thousand of sum assured on policies of 
Rs. 3,000 and above but less l han Rs. 5.000 and at 5 nP. per month per 
thousand of sum assured on policies of Rs. 5,000 and above. 

The increasing trend in the number of 2olicies in force and the 
amount covered by them has continued as indicated below:- 

-- 

At the end of Number of policies Amount in lakhs of 
in force of rupees 

1962-63 - 
-- 

I ,62,03 I 
- - -  37>57 - - -  

Compared to 1961-62, the percentage of expenses to the premium 
income in 1962-63 in the Civil Wing has shown a decrease but in the 
Military Wing there has been an increase as shown below:- 

Civil Wing Military Wing 

1962-63 . 8.53 2.18 
- - - 

The closing balance of the Fund on 31st March 1963 according 
to departmental figures was Rs. 19.42 crores as against Rs. 19.34 
crores booked in the accounts. The difference of Hs. 8 lakhs is under 
settlement. 

Asked a question as to the reasons for decrease in the percentage 
of expenses to premium in the Civil Wing and increase in the Mili- 
tary W i g ,  the representative of the P. & T. Board stated in evi- 
dence that the decrease in the Civil Wing was a continuous decrease 
in the expense ratio and progress was being maintained in this re- 
gard which had been favourably commented upon both by the AG 



wd the Contrdler of Insurance. As ~egards the b$ilitary Wiag, cer- 
tain charges like r@ of buil&go, electric chargeo snd oWr inci- 
qmtal charges were not debited to Military Wing and, t b e  was 
therefore some difHculty about the proper allocation of charges in 
the past. It was explained further that the number of policies and 
the am~unt assured were not increasing in the BlIilitary Wimg in 
the same proportiop as in the Civil Wing. Therefore the expense 
ratio in the Military Wing had gone up slightly, but it was still very 
much less than that of the Civil Wing. Except for the year 1961-62 
when due to faulty allocation of charges the expense ratio had gone 
down to 1.61, it had been above 2 in subsequent years in the Mili- 
tary Wing. As regards expense ratio, although the PLIO did not 
spend on the cost of collecting premium directly, this organisation 
had to incur qdditional expenditure owing to difficulties in main- 
taining the accounts on the basis of incomplete schedules of deduc- 
tions rendered to them by heads of oilices; besides each ledger 
account had to be posted 12 times as the premiums were paid 
monthly (by deductions from pay bills). 

Explaining how the total cost of the management of the Postal 
Life Insurance Organisations had gone down due to reformed proce- 
dures leading both to economy and efficiency, the representative of 
the P. & T. Board stated that reforms introduced were in the matter 
of issue of policy with the aid of mechanisation, printing of forms 
and - documents etc. and improved method of maintenance of ledger 
accounts by shortening the whole process. 

The Committee were informed that the premium rates for postctl 
insurance compared favourably with the rates in L.LC. (e.g. The rate 
of a PLI policy taken at the age of 20 and maturing at the age of 45 
was Rs. 39.60 as against Rs. 41.25 charged by LIC). Similarly claim 
ratio was also stated to be more favourable compared to LIC. The 
procedure for settling claim in the case of death of the insured per- 
son was also stated to be simpler when compared to LIC. PLI 
allowed claim upto Rs. 5,000 to be made without a succession c@r- 
tificate while LIC allowed it upto Rs. 1,000 only. Also no proof of 
age was required at the time of settlement of the claim. 

The average size of policy in postal insurance was Rs. 2624 in 
1963-84 as against Rs. 4179 of LIC and PLI were able to give higher 
bonus. The average time for settlement in case of a matured policy 
was about a couple of weeks and in case of death, it was less than.3 
months. 
& ~ornkittk are glad to knorpr that the PLI L meLiag all wnnd 

progress. They hope that thq progress will be d t r i d .  



The Committee were informed that the Postal Life Insurance- 
Fund which stood at Rs. 19 crores was invested with Government at 
an interest of 3.) per cent per annum. About the PLI Fund the Com- 
mittee feel that as the return for the investtment is not adequate, the. 
P. & T. Board should examine the feasibility of investing the PLI 
Fund on the same pattern as the LIC Fund, consistent with the- 
security and safety of the fund. This would enable them to reduce. 
their rates of premia further or to give larger bonuses to the policy 
holders. 

Defalcation or loss of public m m y - P a r a  27-pages 22-23 

61. In 1962-63, 1274 cases of loss of public money entailing a total 
loss of Rs. 10.98 lakhs came to light. These cases have been analys- 
ed in the statement given in Appendix XXVII, according to more 
important categories and the agencies responsible therefor. 

The employees of the Department were responsible for the bulk 
of these losses (57 per cent). In 252 cases amounting to Rs. 3.77 
lakhs (34 per cent of the loss) responsibility could not be fixed till 
the time of report (September 1963). In 414 cases relating to 1961-62 
and previous years, departmental action was pending on 31st July 
1963. 

Asked the reasons for increase in cases of defalcation or loss of 
public money pertaining to insured articles, the representative ot 
the P. & T. Board stated that one major case which occurred in 1962- 
63 was at Tezpur where a theft amounting to Rs. 1 lakh of insured 
articles took place. In spite of that, the percentage of total loss was 
stated to be very small viz. 0.0041. 

The Committee were further informed in evidence that the total 
number of cases where responsibility could not be Axed (Item 4 of 
Appendix XXVII) as on 1st April, 1963 was 252 and the amount in- 
volved was Rs. 377,261. After 1st April, 1963, out of 252 cases, res- 
ponsibility was fixed in 99 cases involving an amount of Rs. 1 lakh. 

The Committee in this connection desired to be furnished with a 
note giving the detatils of the case of defalcation at %pur by a 
ChowMdar, of a sum of Rs. I lakh of insured articles. The Com- 
mittee desired that the note should also indicate if this case was 
also included in item 4 of Appendix XXVII. 

In the +note (Appendix XXVIIX) furnish& by the P. & T. Board 
it has beem stated that the case of defalcation of Rs. 1 lakh at Tezpur 

-- -- - - 
'Not vetted by Audit. 



was included by, the Directorate in item 4 of Appendix XXVD[ uncler 
the Heading "responsibility not fixed". The Board have added that 
this case should have been taken as one in which responsibility had 
been fixed because a sum of Rs. 25,682 had been recovered by the 
Police and it was known who was responsible for the burglary. 

Asked if there was any agency in the P. & T. Board which exa- 
mined the frauds committed by Departmental people, to see whether 
the extent of fraud committed by departmental people was decraas- 
ing or increasing, the representative of the Board stated that in every 
case a detailed examination took place, disciplinary action was taken 
wherever necessary and if necessary police action taken. It was also 
examined whether the frauds were on the increase or decrease. 

As regards steps taken to minimise the frauds in Savings Bank 
Accounts, the representative of the Board stated that the total 
amount handled by postal employees during 1962-63 in savings bank 
was Rs. 623 crores, whereas frauds committed amounted to Rs. 357 
lakhs which worked out to 0.0067 per cent. There was a constant 
pressure from the Ministry of Finance, whose agents the P. & T. 
Department were, to expand facilities and grant concession to d- 
sitors in order to push up the national savings and they point& out 
that a certain amount of banking risk had to be taken. It was added 
that the increase in the number of frauds had been in the Branch 
Post OtRces where supervision was very m o t e .  The Committee 
desired to be furnished with a statement showing particulars of 
action taken against persons involved in 1274 cases of frauds etc. 
referred to in col. 12 of Appendix XXVII. In an interim *note fur- 
nished by the Board on this subject it has been stated that in 215 
cases the frauds were committed by persons unconnected with the 
Department. Hence the Department was not in a position to take 
any action in such cases. In 252 cases responsibilities could not be 
Axed. In the remaining 807 cases two types of ofRcers were involv- 
ed, one was directly responsible and the others whose responsibility 
is that for contributory negligence. I t  has been stated that parti- 
culars of action taken against persons involved in these 807 cases 
would have to be collected from the Divisions through the circles 
as the Directorate keeps a watch only on cases involving a loss d 
more than Rs. 2000. 

In view of this, the Committee would like to know the numb& 
of cases involving a lo& of more than Rs. 2000 out of 807 cases and 
particulars of action taken in those cases only. 

. -- --.---- -. --*--...- ~ - -  
*Not vetkd by Audit. 



The Committee were idormed that l o r  prevention of poqey 
?rdg frauds, the P. & T. Board had considered vahvqs measures. 
Action had recently been taken to tighten up vigiltiwe and better 
verification of paid money orders. From July, 1964 money orders 
were being advised in red ink which could not be easily erased with- 
out leaving an impression on the Money Order form. The value 
ranges were also being punched on the M.O. form. There was also 
a proposal to use chemically sensitized paper for M.O. forms so that 
erasure of an entry would not be possible. 

In the course of evidence, the Committee were informed that the 
percentage of total loss due to defalcation or loss of public money 
partaining to i n s d  articles was 0.0041. In the case of ~a& 
Bank fraud cases, it was stated that the percentage w o e  out to 
0.0067. In the opiuion of the Committee, in the cases of frauds, per- 
centage would not be of much signiBcance in the sense that e e  total 
amount of defalcation or loss of public money daring 196263 Is as 
4igh Rs. 10,98,395. Prevalence of fraudulant practices in the P. T. 
Department is an evil which should be ruthlessly ewadicated by tak- 
ing drastic rneasum.  he Committee would, therefore, Ilke the 
P. & T. Board to tighten up supervision, control and checks in addi- 
tion to s t e p  already taken or proposed to be b b b  as in the case 
of money orders. 
Duposal of outstanding Audit objections-Para 28-page 23. 

62. The Public Accounts Committee wished to watch, through 
future audit reports, the progress made in settlement of audit o b  
jections by the ad h m  committees set up in the Circles, vide par* 
graph 39 of their Fourteenth Report (Third Lok Sabha). The ad 
hoc Committees were set up in 1962 and 1963 in seven Circles and 
functioned for 4 to 6 months. Upto 15th September 1963, 11,669 
objections were settled in this manner. 

The number of objections raised upto 1961-62 and remaining un- 
settled at the end of August 1963 was 38,248 involving a total amount 
of Rs. 3-39 crores The numbers and amounts of the more important 
classes of objections are given below:- - - - --- - -- - - - -. - -- --- 

Class of objection Number Amount 
.- -.-" - . - .---- - ---- ---- (m-T& 

of 
~ p e e s )  

(a) Want of detailed bills (Rs. r lakh) and non- 
submission of vouchers (Rs. 34 lakhq) - 10,531 35 

(b) Expenditure incurred in excess of sanctioned 
wtinvues . 39a 12 

(c) Execution of works without sanctioned esti - 
mates 372 I I 

(d) Want of sanctions to payments . 1 J9o 49 
(e) Want of sanctions to cstablishmeat - - .- -- - - - 2 4 1  13 



The Committee were informed in evidence that ad hoc Corn- 
snittees far settlement of audit objections had been functioning nbw 
irl Assam, Bihar, Gujarat, Madras, Mysore, Orissa, Punjab, RajasthAxi, 
UP. and Calcutta Circles and Delhi Telephone District. Out of 
10,000 items of outstanding audit objections dealt with by the Com- 
mittees, 7099 were accepted by Audit and the rest were still under 
correspondence. 

The Committee hope that it will be possible to settle all the re- 
maining daes at an early date, and that such a heavy accumulation 
will not be allowed to occnr agah 

Disposal of Inspection Reports-Para %page 23. 

63. The total number of inspwtim reports on the Posts and Tele- 
graphs ofaces issued by the Audit Offices upto 31st March 1962 and 
the number of irregularities mentioned therein still outstanding at 
the end of August 1963 were 1,184 and 5,925 respectively. 

The followiqg are some common types of irregularities which 
were notired during inspections in 1982-83:- 

Annual verification of services not done - 5 o r t i r r ~  
Errors in computing periods of leave and duty . 6 5  9 ,  

Security not obtained or not renewed . 71 ,,-. 
Stock register of receipt books not maintained 2 9  ,, 
Specimen signature slips of savings Bank depositors not 
obtained or the specimen signature not maintained pro- 8 

per@ . 41 9 7  

Specimen si atun of the officers of treasury or bank 
not obtain d tti~d kept ~ r e d  2 3  , ,  
Payments made without reference to contracts . 14 ,, 
Non-execution of mail motor contracts - 1 1  , ,  
Non-renewal of lease deeds of &ted buildings 1 6  ,, 
Annual physical verification of stock not done 3 3  , I  

Committee were informed in evidence that instructions to 
the Heads of Circles were issued to ensure personally that the ins- 
pection reports were attended to promptly. The Special Committees 
were also examining the question of early settlement of the pending 
reports. 

The Committee desired to be furnished with a note showing the 
latest position relating to the clearance of the outstanding inspectian 
reports. The latest position of the Inspection Reports issued upto 
31st March, 1962 has been furnished by the P. & T. Board in a* note 
(Appendix XXIX) . 

b --....-- -- ...---- 
*Not vetted by Audit. 



The Committee find that the poaritiim d pen* cases in Adbra, 
Bombay, CaIcrrtta (Central), Delhi Telephone District, Mysore and 
U.P. Circles is far from satisfactory, the numbers being qdta high. 
The Committee desire that suitable steps be taken 50 clear lthe out- 
standing inspection reports as early as possible. 

Savings Bank Account 
64. Incidentally, while dealing with the P. & T. Accounts the 

Committee would like to state that in reply to Unstarred Question 
No. 409 in Lok Sabha, it was stated on 16th August, 1958 that as on 
31st March, 1958. the number i f  Post Office Savings Bank Accounts 
in respect of which no transactions had taken place for 4 years was 
38,73,681 and the total amount o f  deposit in dead Accounts on that 
date was Rs. 8,02,98,813. 

The Committee feel that in the case of money in the dead 
Accounts it is possible that the clients or their legal successors in 
case of death, might not be aware that their money is locked up. 
Since most of the accounts, especially in rural areas, represent the 
hard-earned income of the people of meagre means, the Committee 
suggest that P. & T. Board might consider the feasibility of instruct- 
ing all the Post Office authorities to make efforts on their ewn initi- 
afive to trace out the clients or their legal successors, as the case 
may be. and inform them of the position. They also recommend that 
a special column should be provided in the account opening form 
to include the name of the successor of the account holder to whom 
the money may go in the event of his demth. 

The Committee further suggest that the information about (R\ 

the number of dormant accounts (b) the number of dend accounts 
and (c) the amounts ipvolved in (b) on the last date of the Annncial 
pear should be included in the Annual Report of the P. & T. Board. 



VIII 

OUTSTANDING RECOMMENDATIONS 

65. The Committee now proceed to deal with some of the more 
:important items outstanding from their previous reports on Posts & 
Telegraph Accounts. Replies received from the Posts & Telegraphs 
'Board and other MinistriesfDepartments concerned showing the 
action taken or proposed to be taken on the recommendations of the 
Committee contained in Appendix VIII to their 14th Report (1963-64) 
have been included in Part 111 of this Report. Notes etc. indicating 
action taken have been received in the case of 37 out of 38 items. 

The Committee are glad to note that notes pursuant to "action 
taken" on all the recommendations of the Committee contained in 
their 14th Report (Third Lok Sabha) have been furnished by the 
P. & T. B o d  (except part of recommendation in Serial No. 30 A p  
pendix VIII of 14th Report). They trust that in future also the 
'P. & T. Board will maintain this promptness in furnishing the notes. 

66. From the notes submitted by the P. & T. Board the Cornrnit- 
tee observe that replies furnished in respect of items at Serial No. 2 
in regard to combining the Telegraph and Telephone Branches for 
accounting purposes and Serial No. 16 in regard to devising a suitable 
stocking formula, of Appendix VIII to the 14th Report (Third Lok 
Sabha) are of interim nature. The Committee would like to be ap- 
praised of the final position in these two cases. 

67. The Committee also observe that in respect of item at Serial 
No. 36 (items at Serial Nos. 1 and 33 of Appendix I to Second Report 
3rd Lok Sabha) cases were either Sub-judice or under arbitration. 

The Cammfttee would like to be informed of further pragress 
made in respect of these cases. 

Cost Accounting in P.  & T .  Workshop-Introduction of Incentive 
Scheme and its working--Serial No. 2 Appendix I of Second Re- 
port (Third Lak Sabha) and (Para 40) of 14th Report (Third 
Lok Sabhu). . 

68. The Committee of 1962-63 were informed that the details of the 
.incentive scheme in the P. & T. Workshops were under negotistfons 



with Unions and it had been revised and introduced as an experirnee 
tal measure in one Section of each of the three Workshops with effect 
from 1st June, 1962. I t  was also stated that the scheme would be 
progressively introduced in other Sections also. The Committee de- 
sired to be informed of the results achieved with the introduction of 
the incentive scheme and various other measures taken by the De- 
partment for reduction in the cost of production per unit in the 
P. & T. Workshops. 

In a note furnished to the Committee (Appendix XXX) which 
also gives the details of the incentive scheme for P. & T. Workshops, 
it has been stated that "a review of the first six months work~ng of 
the scheme showed that there had been no increase in production in 
the Calcutta and Bombay Workshops while in the Jabalpur Work- 
shops there had been a slight improvement in certain operations re- 
lating to the manufactures of Stalks." It has further been stated that 
a review of the working of the scheme for the quarters ending Sep- 
tember, 1963 and December, 1963 shows that there has been an ave- 
rage increase of 44 per cent. in the Cord Assembly shop and Press 
shop and 73 per cent in the Drilling and Tapping Section of the 
machine shop in Bombay. In Jabalpur Workshop also there has been 
an increase of 55 per cent. in the production in the Forging shop. In 
the Calcutta Workshops, however, the scheme has not made much 
headway. 

The Committee feel unhappy to note that the incentive scheme 
introduced with effect from 1st June, 1962 in certain selected shops 
in each of the three workshops, did not make any appreciable impact 
on the production and in order to make the scheme more attractive 
i t  had to be revised with effect from 1st May, 1963. Although as a re- 
sult thereof some improvement has been noticed, it is unfortunate 
that the position is still far from satisfactory. In the opinion of the 
Committee in order to run the P. &T. Workshops efficiently and oa 
proper commercial lines it is necessarg that the production in the 
workshops is increased to the maximum extent possible and a11 mea- 
sures taken to reduce the cost of production and overheads The 
Committee would like to watch the progress made in this matter 
thrrmgh future Audit Reports. fa this connection the Committee 
w d d  W e  to invite attention to para le? of this Report 
Loss of ferrous scraps in a ~oorkshop-Para 35 of 14th Report of 

P.A.C. (Third Lok Sabha). 

69, The annual stock verification in a workshop conducted by the 
Department in July, 1958 disclosed a shortage of about 83 tons of fer- 
rous scraps valued at Rs. 28,000 represerting cut-pieces recovered in 



the manufacturing processes. In this connection, it was alleged that a 
A r m  to whom certain ferrous scrap (667 tons) had been sold by auc- 
tion in November, 1957 removed 475 tons from the workshops 
premises by actual weighrnent, between December, 1957 and January 
1958, but in regard to the balance, they were allowed to remove the 
scrap without weighment and in doing so, they removed an excess 
quantity. The Committee (196344) were informed in evidence that 
We enquiry Against the gazetted officer had &en completed about 
2 3  months back but no decision had yet been taken on the report of 
the enquiry, and that the enquiry, against other officials was still 
pending. The Committee were also informed that the firm which 
was suspected of being involved in this case had been blacklisted and 
the matter had also been taken up with the Ministry of Law for exa- 
mining whether a suit could be filed against the firm. The Commit- 
tee had desired that the departmental action should be finalised ex- 
peditiously and a report submitted to them at the earliest. The Com- 
mittee had also desired to be informed of further action, if any, taken 
against the firm. 

The Committee have been informed in a note that the case was 
referred to the Law Ministry, who advised that a legal notice shodd 
be issued by the Government pleader to the h. The Governmat 
pleader was, however, of the opinion that a fresh notice was not 
nea3sary because earlier the Department had given notice. But the 
Law Ministry advised that Legal suit notfce was required and must 
be given. The draft had now been received and was being r e f d  
to the Law Ministry for vetting. 

The Committee regret to observe that the report called for by 
them regarding the departmental action taken in this ase has mot 
yet been submitted. The Committee are of the view that thib c;rsd; 
has been avoidably delayed for abeat six years froen the date af 
detection and for more than one year even after the Committee ra 
commended expeditious Analisation. They would like the P. & T. 
h a i d  kb take expeditious action in the matter and i n h b  the m- 
sult both regarding the departmental action as also legal actioa, if 
any, proposed to be taken against the firm. 



GENERAL 

70. The Committee in the course of their examination of the 
P. & T. Accounts and para 62 of Audit Report (Civil), 1964 came 
across several instances where the representatives of the P.&T. 
Board/Ministries concerned furnished information which later on 
turned out to be incorrect. In one case the information furnished in 
a note was in contradiction of what had been stated before the Com- 
mittee in 1961 which is also on record. (Para 48 of the Report). In 
the case relating to para 18 of Audit Report (P. 8r T.). 1964 which has 
.been dealt with by the Committee in paras 29-41 of this Report, 
there were several instances where factual discrepancies were noticed 
in oral evidence and in the notes furnished subsequently. 

The Committee feel unhappy to note several instances of such 
lapses. Various Audit Objections contained in the Audit Reports are 
:known to Ministries much in advance. The Audit Reports am laid 
on the Table of the House usually during the budget session. ScrfR- 
cient advance notice is given to the Ministries before Audit Reports 
are taken up for consideration by the Public Accounts Committee. 

There should, therefore, be no difliculty for the representatives of the 
Ministries to equip themselves with full facts concerning the subject 
matter, when they appear before the Committee to give evidence. 
They would like to reiterate in this connection the observations made 
by the Committee in para 106 of their 19th %port (First Lok Sabha) 
that "the representatives of the Ministries concerned s W d  see 
that they are properly briefed and are in possession of all the factual 

-and relevant information when they appeared before the Committee". 

NEW DELHI; R. R. MORARKA, 
December 16, 1964. Chairman, 
&rahaya&-25Fim- ('Sa ka) . Public Accounts Committee. 



APPENDICES 



(Reference Para 2 of the Report) 
DEPARTMElyT OF CX?MMUNICATIONS 

P. a T. Board 
O.M. NO. 424164-B (Pt  I) 

Dated 27th November, 1- 
A note giving the break-up of the actuals under item (i) Sale of 

ardinary stamps and item (v) Telegraph charges realised in cash 
shown in pama 1 of the Audit Report, 1964, indicating to what extent 
the dls-continuance of affixing st- on the telegram form has 
brought down the sale of stamps 

Figures from 1454-60 to 196263 under 'Sale of Stamps' and under 
"Telegraph Charges realised in Cash" are given below:- 

ACTUALS 

1959-60 1-1 1961-62 1962-63 

Sale of Service Stamps 7969 7973 7996 840 

TOTAL STAMPS 33>73 3428 37m 39 $8 ---- ---- --- --- 
Telegraph Charges realisad 

in Cash 3995 498 4j79 617 -- --- --- -- 
TOTAL --- - 37968 3895'5 4x981 45945 

The system of payment for telegrams in Cash instead of in stamps 
was introduced in Departmental Telegraph Otiices al l  over India 
from 1st April, 1962, and in Combined Post and Telegraph Offices in 
Rajasthan Circle alone from 1st ~anuary, 1963. 

Under Telegraph charges realised in cash, against an increase d 
Rs. 33 ,'51 lakhs in the first two years, the increase in 1962-63 is Rs. 1.38 
mores. The incersse in 1961-62 over 1-1 was somewhat larger 
than usual due to the general elections held in February, 1962. 
Thus it can be assumed that about Rs. 100 lakhs is the effect on the 
receipts under the head "Telegraph Charges Realised in Cash" h 
196289 due to the new system. To this extent the head "Sale of 
stamps" is to be assyned to have cone down. 



APPENDIX I1 
(Reference Para 2 of Repwt) 
TERMS FOR CONSULTANTS 

SUBJECT: -Review of the Accounting procedures of the Telecommu- 
nications Operations of the P. & T. Department. 

In common with the general system of account of Government 
Departments, the accounts of the Telecommunication Operations of 
the P. & T. Department are primarily a receipt and payments account. 
No allowance is made in them for revenue realised in advance with- 
out corresponding services having been rendered, or, conversely, 
for services rendered for which reventie has not been realised; the 
record of expenditure is also only a record of the payments made 
during a year without taking into account the liabilities remaining 
to be discharged. Pension payments charged in the accounts arc- 
the actual cash payments and not actuarial liability. Though the De- 
partment is a commercial department, its accounts conform only 
partially to the true commercial charader. No balance sheet js 
drawn up, no assessment of the true profit or low as a percentap> 
of the Capital-atcharge is available. Its methods of billing for reve- 
nue were evolved decades ago. 

2. Taking the above factors into account, the President in con- 
sultation with the Comptroller and Auditor General is pleased to 
appoint the British Post Ofilce and M e e r s  Peat, Marwick Mitchell 
k Co. as consultants to undertake an examination of the present pro- 
cedures and system of (i) billing for, and relation of, revenue; 
(if) p3y'XM?nb for supplies and services; (iii) maintenance and sub- 
mission of initial and compiled accounts of the Teleconmunica tions 
Umluding its stores workshops and projeds) of the Indian Posts 
and !Megraphs Ikpartment:. 

The consultants will particularly direct their attention to the 
following aspec&: M5e!ly- 

(a) how far the present procedures and form oi accounts 
conform to modern commercial requirements and stan- 
dudg  

(b) how far the initial and cornpilea sccountr are usehit sad. 
adequate for the pusposer to be served at the various, 
operatianal and odmtnistrative levels; and 



(c) having regard to the Constitutional position and laws, 
rules or orders made thereunder recommend to the- 
Comptroller and Auditor General of India and the Gov-. 
ernrnent of India such improvements and changes in the 
present methods as well as in the maintenance and: 
exhibition of accounts as may be deemed desirable to  
bring them in line with modern practices of advanced- 
telecommunication systems and to make the accounts a 
more effective instrument of assistance to the Depart- 
ment in its working, budgetary control, periodical' 
financial assessments and in presenting the overall pic- 
ture to Parliament and the general public. 

3. The consultants will be assisted by two officers-one in the, 
Junior Administrative Grade to be nominated by the Director-Gene- 
ral. Posts and Telegraphs and one officer in the Junior Administra- 
tive grade to be nominated by the Comptroller and Auditor General. 

4. The consultants will make their best endeavour to submit their 
report within six months of the date of their entering upon their. 
duties. 



APPENDIX III 

( R e f e r m e  Para 4 of the Report.) 
Statement furnished b y  the P. & T. Board on 2 2 d  October, 1964 

~egurding the Broadcast Receiver Sets without licences detected by 
the anti-piracy staff of the Department during the last five years. 

(a) Number of 
B. R. Sets 
detected with- 
out licences 15232 12348 25091 29873 

@) Number of sets 
detected with 
expired lien- - 

ces 20400 22901 15323 10582 20835 



APPENDIX IV 

(Reference Para 9 of the Report) 

GOVERNMENT OF INDIA. 
DEPARTMENT OF POSTS AND TELEGRAPHS, 

(Posts and Telegraphs Board) 

17th March, 1196. 
Dated New Delhi the -- 27th Phalguna, 1886. 

OFFICE MEMORANDUM 
SUBJECT:-Excess over Grant No. 90-P. & T. Dividend to General 

Revenues and Appropriaticm to Reserve Funds jot the year 
1962-63-Regularisation of (Para 6 of the Audit Report 

P. & T., 1964 Iterrt--1). 

From the final accounts for the year 196263 i t  is seen that an 
excess of Rs. 1,70,51,13$ over the Voted Grant has occurred in Grant 
No. "98-Posts and Telegraphs Dividend to General Rwenues and 
Appropriations to Reserve Funds" as per details given below: 

Ks. 
Total Grant 13,92yOOyOO0 

Actual Iixpnditurc . 15,62,51,137 

~ C E S S  . I ,7O,5 I ,  137 

"I'he excess is comprised of Rs. 11.22 lakhs under the head 'Dividend 
to General Revenues' due to larger Capital outlay than anticipatwi 
and Rs. 1,5929 lakhs under 'Appropriation to Renewals Reserve 
Fund' due to more surplus being available than anticipated after 
payment of Dividend to General Revenues. This excess requires 
regularisation by Parliament by an excess Vote under Article 115 
of the Constitution of India. 

2. This Grant is b e d  at an amount equal to the difference bet- 
ween the budgeted 'Revenues' of the Department and its budgeted 
'Net Working Expenses'. Thus any improvement in Revenue or re- 
duction in expenditure in relation to the budgeted amounts, will 
eutomatically cause an excess over this Grant. 

97 
1854 (Aii) LS-7. 



3. In the original budget for 1962-63 the amount of the grant was 
estimated at Rs. 13,92 l a b ,  but $n the Anal accounts it turned out 
to be Rs. 15,62.51 lakhs as per details indicated below: 

Original Revised Difference Difference 
Budget Estimates Actuals between between 
Estimates Revised Original 

Estimates Budget 
and Estimates 
Actuals and 

Actuals 

Gross Working 
Expenses 82,53 33 90.47 -33  90~0.82 (-126 - 5  1 ( t 17967 -49 

Deduct Recoveries 7.23.33 747.83 7,95.96 ( +)4d.  I 3 (+)72.63 

Net Working 
Expenses . 7 ~ ~ 3 0  .oo 82.99.50 82,24.86 (-)74 -64 ! +)fi,94.86 

To a large extent the increases in revenue as well as under working 
Expenses were foreseen in the Revised Estimates, and Supplemen- 
tary grant obtained under Working Expenses. The net receipts 
(which determines the amount of the grant under review) were 
then anticipated to be somewhat less than in the budget and hence 
no supplementary grant could be taken under Grant No. 98. 

4. The reasons for variations of actuals under the above heads 
from xwised estimates are bmadly as follows: 

Revenue: The Revenue Receipts of the Department exceeded 
the Bevired Estimates by Rs. 1,W87 hkhs. The inmurase ie mainly 
cLue to unusually heavy receipts under the head 'Sole of Ordinrry 
Stamps.' 

At the time of preparation of Revised Estimates actudn were 
available for the fmt 8 months and the approximate actuals for the 
9th month. The trend of actuals under "Sale of Ordinary Stamps"* 



during 1st 9 months and last 8 months of the previous 5 ywrs had 
been as under: 

(In lakhs of Rupees) 
---- -- - - 

Year 
Actual A m a i  Percentage 
=(t 9 Iagt 3 of Col. 3 
months months to Col.2 

The provision in Revised Estimates 1962-63 for anticipated rea- 
lisation in the last 3 months viz., Rs. 8,87 lakhs was 42 per cent of the 
actuals for 1st 9 months as against 40 per cent in the previous two 
years and hence was not an underestimate. However, the actuals 
during last 3 months amounted to Rs. 9.95 1- i e .  47 per cent of 
the actuals for 1st 9 months. This increase during last 3 months of 
1062-63 was abnormal and could not be anticipated. The increase is 
mainly due to unusually heavy receipts hooked in March, 1963. Final 
and Supplementary accounts to the tune of Rs 4,40 lakhs which is 
more than the corresponding actuals of the previous year by Rs. 1,84 
lakhs without any signifinant variation in the actuals of the earlier 
months. 3:rR 

Omss Working Expenses: The Gross Working E~~penses were 
less by Rs. 26-51 lakhs than the sanctioned Grant (including 
the Supplementary Grants of Rs. 7.94 lakhs obtained during the 
year), which was -1y due to non-adjustment of expenditure on 
P. & T. Wing of C.P.W.D. (Rs. 17.42 l a m ) .  When the P. & T. Wing 
of the C.P.W.D. was formed, it was Beeisled that the expmdituFe 
relating to the Wing would initially be met from the C.P.W.D. 
Budget and would be transferred to the P. & T. Department at Me 
emj of year. These Qldm were to W e  effect ftvun 1st Apr4, 
I-. Bused on the requi~emenb for leBaSg, ~~ltlrnuniaated by the 



Chief Engineer, C.P.W.D. a Supplementary Grant for Rs. 25 lakhs 
was taken in the November Session of the Lok Sabha. This was 
intended to cover the cost of the: 
C- 

(i) P. & T. Wing debitable to "P. & T. Working Expenses" upto 
Superintending Engineer's level plus a percentage 
charge for technical direction and services rendered by 
officers above that level from 1st April, 1962 to 30th 
November 1962; and 

(ii) the  entire expenditure of the P. & T. Wing from 1st Decem- 
ber. 1962 onwards. 

On page 15 of the notes Explanatory to Supplementary Demands, 
the Budget Division of the Ministry of Finance had specifically stated 
that the provision already made in the Budget for the P. & T. Wing 
of C.P.W.D. in Grant No. 101Public Works would not be utilised. 
At the end of the year 1962-63, the C.P.W.D. expressed their inability 
to get the debits of actual expenditure reaised in the accounts of 
196263 itself as the debits on the usual percentage basis had already 
been raised by them against the P. & T. Department for 1982-63. 

Recoveries: The actuals for Recoveries which are taken in 
reduction of expenditure for the purpose of working out the 'Net 
Receipts' were more than the Revised Estimates by Rs. 48.13 lakhs 
mainly due to larger number of transactions and consequent larger 
recoveries therefor in respect of Savings Bank and Postal Certifi- 
cate work (Rs. 41.73 lakhs), The provision in the estimates for 
this recovery was based on the assessment taking .into account the 
number of transactions recorded in the first half of the year con- 
cerned as well as in the second half of the previous year. The ac- 
t u a l ~  were more than the provision in Revised Estimates 196243 
thus made, as indicated below: 

-. . -- . - --- (In thousands) - -- - 
1961-62 1961-62 Per- 1962-63 1962-63 Per- Actual Per- -- -- cen- cent- and 6 cen- 

1st 6 2nd 6 tage 1st 6 Estima- age of months tage 
months months of (2) months ted (j)to(4) of (7) 
actuals actuals to (I) a m a h  2nd 6 

months 
to (4) 

--------__-_ Zla- 
I 2 3 4 5 6 - ---------- . - -  7 8 

Savings Bank 
and Cati- 
ficates trans- 
actions 1,86,13 1,86,65 100.3 . 1,81,64 ' 1,93,91 106.7 2,34917 128'9 - 



As a result of .the above noted increase in number of transactions 
and other small items the recovery were more by Rs. 41.73 lakhs 
than estimated. In addition the recoveries under Workshap on- 
cost were also higher by Rs. 8.74 lakhs. 

5. Due to the above factors the actuals under this grant amount- 
ed to Rs. 15,62-51 lakhs resulting in an excess of Rs. 1,70- 51 lakhs 
against the sanctioned grant of Rs. 13,92 lakhs. Thus the excess in 
the case of this Demand actually represents an improvement in the 
Anancial position of the Department over what was anticipated. 

6. This Memo. has been seen by the Accountant General, Posts 
and Telegraphs, Sirnla. 

(S. D. NARGOLWALA) 
Member (Finunce) 

Posts and Telegraphs Board. 

The Chairman and the Members of the Public Accounts Com- 
mittee. 





(b) Rajasthan Circle 

3. Delay in obtaining 
acceptance of the 
adviccpotes issued.. 

(a) Punjab Circle . 

(b )  Andhra Circle . 

2 March 1958 

4.2 Upto 31st 
March rg61 

About five y a r s  

departmental claims included in the figute 
more than three years shown against serial 
old cannot be accept- No. (3)(a) below. 
ed except for specia! 
reasons. 

Acceptances not yet 1.94 
received (Septem- (November 1963) 
ber 1963) although 
x i  to 9 years have 
passed after the 
advice notes were 
issued. 

Acceptances not yet 0.32 
received (Septem- (November 1963) 
ber 1963) although 
I to 44 years have 
passed after issue 
of the advice notes. 
@(ur 

'I'otel 4'40 



APPENDIX VI 

(Reference Para 11 of the Report) 

GOVERNMENT OF INDIA 
DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi the, 23rd November 1964. 

OFFICE MEMORANDUM 

S u ~ ~ ~ c ~ : - P u b l i c  Accounts Committee-Consideration of para 8 oj 
Audit Report P&T 1964-0utstanding dues. 

Lok Sabha Secretariat may kindly refer to their 'o.M. No. 
2iYIII/M/PAC dated 611-1964 (item 2 of the list of points of PAC 
sitting dated 22-10-1964). The Public Accounts Committee desired 
the following information: - 

"The Committee may be informed of the results of the review 
made by different circles and steps taken to clear all the 
old arrears". 

The position is explained below:- 

Para 8(i) Recovery of rent from Railway and Canal Administrations. 

Out of 66 cases in which a sum of Rs. 4.40 lakhs has been men- 
toined as outstandings in the above mentioned audit para, a sum of 
about Rs. 1,97,000 in respect of 21 cases has since been realised as per 
information furnished by Branch Audit Offices. 

In one case the work was not actually carried out and advice note 
was inadvertently issued. This advice note had to be cancelled and 
thus a sum of Rs. 5,882/- shown as outstanding is not actually 
recoverable. 

In one case there has been a decrease in wire mileage instead 
of increase and as such a sum of Rs. 5,935/- shown recoverable is not 
outstanding. 

* In 6 other cases covering a sum of Rs. 8,286/- the accepted advice 
notes had already been sent to the Branch Audit Oflice, Kapurthala 
for preferment of claim. His report is still awaited. 



In 13 cases for Rs. 15,5301- the acceptance of the concerned Rail- 
way and Canal Administrations have since been obtained. Thew 
advice notes are being forwarded to Branch Audit Ofiices early for 
preferment of claims against the concerned administrations. 

For the remaining cases in which advice notes have not been 
accepted by the concerned Railway or canal administrations t h e  
D.Es.T. have been instructed to make special efforts. A close watch 
is also being kept by this omce. 

3. In pursuance of the instructions issued by this office the first 
review with a view to seeing that advice notes in respect of all wires/ 
instruments handed over to RailwayICanal Administrations are duly 
issued and forwarded to the concerned adminidration for acceptance 
without any delay and that suitable steps are taken by them in get- 
ting acceptance of these advice notes is to be conducted by the heads 
of Circles in January 1965. The result of this review will be intimat- 
ed to the Public Accounts Committee in due course. 



APPENDIX VII 
(Reference para 12 of the Report) 

DEPARTMENT OF CO~MMURICAPIO~S 
(P. & T. Board) 

O.M. No. 6-12/63-R dated 23rd November 1964. 
Dated New Delhi the, 23rd November 1964. 

Para 8 ( i i )  (b) of Audit Report. P&T. 1964-Dues in respect of 
Guaranteed Telegraph Ofices. 

Out of the twenty cases which have figured in the Audit Para, 
one case has since been finally settled and in another case part of 
the deficits have already been recovered and action for reeovery of 
the balance is in progress. Out of the total sum of Rs. 63,606 shown 
as outstanding in the Audit Para a sum of Rs. 68,387 is now outstand- 
ing. 

Action for recovery of the outstanding dues is already on hand. 
The Circle Offices concerned have been asked to take all possible 
steps towards an expeditious settlement of these cases and to submit 
monthly progress reports to the Directorate till these cases are final- 
ly settled. The latest position of these cases is summarised below:- 
- - -  - -  - . - - 

No. of Amount Amount 
Cases. involved Settled 

as per 
Audit 
Para 

-- - - -. 

Rs. Rs. 
I .  Cases in which deficits have since 

been paid. I 4941 1 4$41 1 

2. -4 part of the deficits have already 
been paid and action for recovery 
of the balance is in progress. I 2,347 78 I 

3. Law suits have been filed against 
the guarantors. . 7 22,239 2 7 

4. Cases have been entruted to the 
Govt . Pleaders. 4 23,853 . . 

5 .  1:inal notices have been served upon 
the Guarantors and the cases will 
be entrusted to the Govt. Plea- 
ders if the deficits are not paid 
within the notice period. . 2 3,387 . . 

6 .  Final guarantees are being fixed and 
suitable further action is being 
taken. - 3 6,430 . . 

71 1:inal guarantee since fixed and 
further action being taken. - . I 939 . . 

'-- 

TOTAL . 20 63,606 5,219 



The case which has been speciflaally mentioned in the Audit para 
is that of Sirigere C.O. in Mysore Circle and in the case of that office 
Government Pleader has already been requested to prepare the case 
and Ale it in a Court d Law. 

Comments of the Accountant General Posts and Telegraphs, Simh 
will be communicated in due course. 



APPENDIX VLII 
(Reference para 13 of the R m )  

DEPARTMEWT OF COMMUNICATIONS 
(P. & T. Board) 

Dated at New Delhi the, 21st November, 1964. 

OFFICE MEMORANDUM 

S U B J E C T : - P U ~ ~ ~ C  Accounts Committee--Consideration of para 9 of 
Audit Report (P&T) , 1964-Stores purchase and Control. 

h k  Sabha Secretariat may kindly refer to their Oface Memoran- 
dum No. 2Nm/64/PAC dated 611-1964 (Item 3 of the list of points 
of Public Accounts Committee sitting on 2210-1964). The Public 
Accounts Committee desired that:- 

"A statement showing the comparative values of stores im- 
ported by P&T Department, stores purchased indigenow- 
ly and stores produced in the P&T Workshops during the 
last three years may be furnished". 

The information is furnished below: - 
(Figures in lakhs of rupees) 

.- 

1961-62 1962-63 1963-64 

I .  Imported stores purhcased through 
I.S.D. London. 

(i) General Stores 5-51 196.58 465'50 

(ii) Workshop Stores . 3 -20 1 '39 1'99 -- 
TOTAL - 8-71 197.97 467'49 -- 



(Figures in hkhs of rupees) 

2 .  * Smes purchased idgeninuly viz. 
Indian Purchases though D.G., 
S&D. from other Gout. Deptts. and 
Local Purchases. 

(i) General Stores. - 653 '65 I ,036.22 1,533 -28 

(ii) Workshop Stores - 158.44 226.44 225.82 

TOTAL 812.09 1,262.66 1,759.10 

3. Stores produced in the W ~ r k s h o p ~ .  . 314'77 391.56 418.08 

*Approximate value of stores 
imported but paid for in 
India included in item 2 above 
as statistics was not being 
maintained pn'm to 1-4- 1964 
for such stores separarely. 

(i> General Stores . - 123 10 230.04 634 '40 

(ii) Workshop Stores 35'95 82-00 75-76 

TOTAL - 159-05 312.04 710.16 
- - - -- - - .- -- -- -- 

The comments of Accounts General Posts and Telegraphs, Simla 
will be furnished in due coum. 

Member (Telecom. Opmations), P&T B w d .  
To LOK SABHA SECRFIARIAT 



APPENDIX IX 

(Reference para 16 of the Report) 
DEPTT. OF COMMUNICATIONS 

(P. & T. Board) 
O.M. No. 15-12j63-WK Dated 20th Nowember, 1864. 

Statement showing Ebm'te and Bakelite items, the stock of which will lasr 
for more than 5 Years. 

(As on 2-1 1-1964;. 

S. No. Part No. Description Rate per Quantity \'slue 
Kg. in Stock 

2. 24307 - Ebonite Rod r . I 14' I I .49 595 .oo 6,836-55 

3. 25306 Dilecto Sheet 3/16" 8-53 186.32 1,589.31 

Notes:- 
S .  No. I .  Purchases were made during the gcarb 1957 and 195" 

S .  No. 2. The stock of this item was brought fonvard on afresh stock 
card on 74-53. The cdd stock card is ROC now available so 
that it is not possible to SPY when the quantity was pwchawd 
prior to August, 53. 

S. No. 3. Less thanhalf the quantity was purchased in July, 48 an& 
thcreauinhy wm rlrrrdyiastock. In~pectofoldstock,  
the records do not clearly y y  wht thu th~r item of store was 
taken over from the Bombay Telcphanc Co. 



APPENDIX X 
(Reference Para 23 of the Report) 

NO. 29-15163-NA 
G O ~ E ~ M E I U T  OF IWDIA 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. Board) 

Rated New Delhi-1, the 21st November, 1963. 

SUBJECT:-Public Accounts Committee-Consideration of Para 13 of 
Audit Report (P. & T.) 1964-Delay in disposal of 
unserviceable stores. 

The Lok Sabha Secretariat may kindly refer to their O.M. 
No. 2/VIII/64/PAC dated 6th November, 1964 on the subject noted 
above. In item 4 of the list of points of their sitting on 23rd Octo- 
ber. 1964 the Public Accounts Committee desired:- 

4 ( i )  What is the value of scrap in the unserviceable stores 
valued at about Rs. 29 lakhs which were declared sur- 
plus for disposal during 1953-54 to 1962-63? 

( i i )  The Committee in evidence had been informed that one of 
the factors of delay in the expeditious disposal of 
unserviceable stores was the limitation of financial 
powers of various officers and P. & T. Board was active- 
ly considering the question of enhancement of financial 
powers of the officers. 

The Committee may be infornwd of any steps the P. & T. Board 
have taken or propose to take in this ~egard .  * 

The position is as stated below:- 
- - - - - - -- - - -  . - - 

(1) 'Total Unserviceable Vault of scrap 
stores 

- - --- 

General Stores 

Workshops Stores 3.26 1 -01  

-~'OTAL 28-78 
---- -- -- -- - - - - 

3'39 - - -  
Regarding item (ii)' it is stated that with a view to speeding up 

the work of disposal of unserviceable stores, Stares Scrapping Com- 
mittees have been formed with effect from 1st November. 1962 and 



112 
authority delegated to them to declare the following kinds of Stores 
as unserviceable: 

(1) Telephone instruments of all types, secraphones, PBXs, 
CB and Magneto Boards and 

(2) Telegraph instruments of various types. 

The question of including more items of stores in the list of 
disposal by these Scrapping Committees is under consideration. The 
questions of having repairs of serviceable stores done locally, within 
the Circles without the stores being returned to the Store Depots 
and reorganisation of Circle and Divisional Store Depots are under 
consideration. 

The comments of the Accountant-General, Posts and Telegraphs 
will be communicated in due course. 

Sd.- (S. K. KANJILAL) . 
Member (Telecomn. Operations). 

T o  

Lok Sabha Secretariat, 

Nxnv DELHI-1. 





(a) Loss from stock . . . . . . . . . I 34 I 34 

(6) Loss from existing 
alignment, etc. 3 509 . . . . . . +. 3 509 

(c) Loss in transit . I I35 . . . . I 220 2 355 
C 

3 Losses for ruhich respttsibiliry 
could not he fixcd- - - 

(a) Loss from stocli' . 178 19,683 4 2,766 6 2899% 188 51,443 * 
(6)  Loss from existing 

alignment, etc. 2,416 '4,41,674 . . . . . . . . 2,416 4~41,674 

(c) LOSS in transit . 2 69 -. -. 58 10,382 60 10451 

- - - -  - - - - - - - - - - - - - - - . - -. - - ----- 
.V.B.-The f h m  shown undcr "Li~sscs from existing ahsnment, ctc." include 5,582 cares of theft of coPFer wire from erristinqali~nmeat~ 

involving Ks. lz'gr l&s, 



APPENDIX XI1 

(Reference Para. 27 and 28 of the Report) 

DEPARTMENT OF COMMUNICATIONS, 

(P. & T. Board) 
Dated New Delhi-I, the 24th November, 1964. 

MEMORANDUM 

SUBJECT:-Public Accouiats Cornmittee-Cmsideration of Appropria- 
tion Account (P. & T.), 1962-63 and Audit Report 

(P. & T.). 1964-Para 17 General-Workshops (Item 6 of 
list of points of P.A.C. sitting dated 23rd October, 1964) 

While considering para 17 of the Audit Report (P. & T.), 1964 
regarding General-Workshops, the P.A.C. wanted further informa- 
tion on the following items:- 

(i) A statement showing the reasons for increase in the per- 
centage of direct labour and overhead in Alipore Work- 
shops during 1961-62 and 1962-63 as compared with the 
previous corresponding years, in spite of increase in 
production. 

(ii) In the Aliporc Workshops during last year there was an 
increase in the percentage of overheads to production 
while in the case of other workshops there was decrease 
in the percentage of overheads to production. What 
was the position in 1963-64 in the case of Alipore Work- 
shops. ! 

(iii) Has P. & T. Board considered the desirability of running 
the workshops in two or three shifts in ordre to reduce 
the overheads as compared to the cost of lay-out etc. in 
order to increase the economic efficiency of the work- 
shops? If so, what are the difficulties that stand in t&e 
way? In r a se  the difficulty is about raw materials. it 
may be indicated whether the items of raw materials 
are  imported ones or are  indigenous. 



2. A note explaining the reasons for the increase in percentage 
of direct labour and overhead during 1962-63 in the Alipore Work- 
shops is enclosed-Annexure 'A'. The reasons for increase in percen- 
tage of direct labour and overhead during 1961-62 in the Alipore 
Workshops have been explained in this Board's Memo No. 15-19162- 
WK, dated the 24th November, 1964. 

3. The percentage of overhead to production in 1963-64 in the 
case of Alipore Workshops is 37. Introduction of additional shifts 
is primarily to be determined on the amount of work load placed 
on the Workshops and other considerations such as whether the job 
is machine intensive or labour intensive. Additional shifts are being 
run in certain shops in the Workshops vide statement attached 
(Annexwe B). 

Apart from the consideration stated above, raw material difficul- 
ties also exist. The following raw materials are in short supply- 

(i) hl. S. Sheets. 

(ii) Brass rods and sheets. 

The supply position of M. S. sheets from indigenous sources 
continues to he difficult. The position in this regard has been ex- 
plained in detail in our reply on points arising out of para 18 of Audit 
Report (P. 8: T.), 1964. As regards, Brass Rods and Sheets. they 
are made from Copper which is imported. 

4. Comments of Accountant-General, Posts and Telegraphs. will 
be forwarded in due course. 

Sd'- S. K. KANJILAL, 
Member (Telecomn. Operations) 

To I 
The Lok Sabha Secretariat, 



ANNEXURE 'A' 

The outlay of Workshops represents direct labour, direct material 
and overheads and yield against this outlay is the total return 1~hich 
represents total production, increase or decrease in balance of work- 
in-progress and net loss or gain on estimates (difference between 
actual and estimated cost). Since the Workshops work on no-profit 
no-loss basis, the total outlay will always be equal to total outturn 
as may be seen from the comparative figures furnished below. The 
figures in respect of 1962-63 have since undergone some revision as 
shown in column 4 below due to incorporation of final figures which 
were not available at the time of compilation of Audit Pa ra  

Statement of outlag and outturn for Alipore Workshops 

(Figures in lakhs of rupees) 

1961-62 1962-63 1962-63 
(as per (Revised) 

Audit 
Report) 

Ourlay : 
Direct h4aterial 63.63 69-46 69-39 

Direct Labour 2.1'34 25 ' 59  25 '75 

Ourturn. 
Total production . - 131.77 155.63 155.22 

Increase ( j 
Decrease (-) in value of u-orks-in-pro- 

gre~s . ' 20  ~.oo(-) 8 .fig(-) . 
Net loss or gain on Estimates and loss 

in the process of manufacture. 3 '50 5 5 -00 



NOTE I-The figures under 'Direct Material'have been arrived at by deducting the 'value 
of components manufactured and redrawn for use i n  manufacture' from the 
'value of raw materials and components drawn for manufacture'. T h e  value 
of components manufactured and re-drawn for use in  manufacture is  PISO 
deducted from the figure of components manufactured and taken to "Work- 
shops Stores Manufactured" in  order to arrive at the "total production" 
figure. This  is necessary because the components which are manufactured 
and drawn for further processing or assembly do not form part of raw ma- 
terial except at theinitial stage or of production at the final stageof assembly. 

No TE a-Tn: stores are chA1aned at estimated rates and the difference between estimated 
rates and actuals is bnaked under "Net loss or gain on es.ima;esw. T h e  
figures b ~ o k e d  underthisheadis therefore to be added to the total production 
in order to arrive at the figureof total production at actual rate. 

NOTE 3-Overhead is charged at a percentage on direct labour. However, the figures for 
orerheads arc nst  actual overheads for the year under reference but figures 
calculated on the basis of prrcentages which were prescribed for those years 
taking inti7 cmsideration the actuals of the year before the preceding one in 
each case. as the account data are n.>t available at the time of preparation of 
p : s f x m ~  for pre<cribing the overhead percentage. T h e  ratio of Direct 
Marerial, Direct Labour and Overhead to Total Production on total outlay 
w ~ l l  vary fromyear to year depending on the nature of products and quantity 
produced each year. Thusthc ratio of Direct Labour and overhcadh to total 
pnLiuctitmcannot be etTestivdy compared from year to year. 



A N N E X U R E  'B' 

Scarernent showing shops where more than one shifr is running 
- 

Name of Workshops 2 shifts shops 3 shifts shops 

Calcutta - Ferrous Foundry Forging 
Galvanising Heavy Machine 
Light Machine. 

Jabalpur Light hlachine Forging 

Tube making Heavy Machine 
Galvanising. 

Bombay Light Machine 
Cordage 



APPENDIX XI11 
(See para 29 of Report) 

Extract from the letter written by Secy. P. & T. Department to t h e  
Secy. Ministry of Steel and Mines on 31st December, 1962, (As . 
read out at the sitting of P.A.C. held on 26th October, 1964). 

"In this Board's U.O. No. 1420/62-WK dated 5th June, 1962 the 
Ministry of Steel and Heavy Industries were requested that the 
schemes regarding tele-communicaticm projects including require- 
ment of P. & T. workshops and tele-communication buildings may be 
classified under the first priority and other P. & T. buildings under 
the second priority. It appears that the matter is still under the 
consideration of your Ministry. The present emergency has imposed 
additional responsibilities on the P. & T. workshops for the manufac- 
ture and supply of tele-communication stores which are required t o  
meet immediate as well as long-term defence requirements. The 
department has decided to work additional shifts in the workshops 
to meet the increased demand. This can be done only if the supply 
of essential raw materials, particularly, steel, is ensured on a top 
priority basis. I shall, therefore, be grateful if you would kindly 
issue early orders according first priority for the supply of steel for 
tele-communication projects including requirements of P. & T. work- 
shops as already requested by this Department." 



APPENDIX XIV 
(Reference paras 29, 30, 32, 33, 35, 37, 38, 39 of the Report) 

NO. 27-1 1 164-B 
GOVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 
( P .  & T. Board) 

Dated New Delhi 16th November, 1964. 

OFFICE MEMORANDUM 

SUBJECT:-Public Accounts Committee-Consideration of Appropria- 
tion Accounts ( P .  & T . ) ,  1962-63 and Audit R e p ?  
( P .  & T . )  , 1964. 

Lok Sabha Secretariat may kindly refer to their Office Memo- 
randum No. 2 'VIII,!64/PAC dated 5-11-1964 in which a note on the 
points arising out of para 18 of Audit Report (P. & T.), 1964 was 
desired to be furnished. 

An advance copy of the note not vetted by Audit is enclosed. 
The comments of the Audit will be furnished in due course. 

S. K. KANJILAL 

Member (Telecom. Operations) 
P & T. Board. 

To 

Lok Sabha Secretariat, 

New Delhi. 



POINTS ON WHICH FURTHER INFORMATION WAS CALLED 
BY THE PUBLIC ACCOUNTS COMMITTEE AT THE MEET- 
INGS HELD ON THE 22ND AND 26TH October, 1964. 

-Para 18 of Audit Report, ( P .  &. T . ) ,  1964: 

(i) Whether the P. & T. Board had at any time pointed out 
to an? authority (Department of Iron & Steel or Iron 
and Steel Controller) that by not giving the supply of 
steel to Jabalpur Workshop and by giving it to a private 
party. Government was losing large sums of money on 
purchase orders placed during 1961-62 and 1963 (Rs. 118 
lakhs). If so. particulars thereof may be furnished. 

It was not pointed out to any authority connected with Ministr? 
.of Iron and Steel in specific terms that by not giving supplies to 
Jabalpur Workshops and by giving it to private parties. Govern- 
ment was losing large sums of money. As, however. explained in 
answer to point (iii) below, continuous efforts were being made 
to get extra supplies of steel. 

(ii) When did P. 6: T. Board make its first request to the Iron 
and Steel Controller for release of Steel for production 
of Galvanised tubes at Jabalpur Workshops? 

Jabalpur Workshops had been set up  in 1942 and since then it 
has been producing galvanised tubes. Ever since. the Iron and Steel 
Controller has been approached periodically for release of steel, not 
only for the production of tubes but also for all other requirements 
.of U70rkshops. 

(iii) The Estimates Comn~~t tee  (1960-61) had suggested in 
para 28 of thelr 113th Report in March. 1961 that in 
order to Increase the production of Tubes, P. & T. Board 
should take up the question of adequate supply of stec.1 
~vi th the Iron and Steel Controller and if necessary wit+ 
the Planning Commission. 

Khal  steps the P. & T. Board took to implement this rcctrm- 
rnendation o f  the Estimates Committee? 

The Estimates Committee in para 25 of its 113th Report had 
6 

made thc following recommendatiqns: - 
"The Conmittee suggests that th'e P. & T. Dcptt. may take 

u p  the question of supply of Iron and steel with the 
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Iron and Steel Controller, and if necessary, with the 
Planning Commission. They hope, that a satisfactory 
solution for assuring regular supply of iron and steel 
to the Workshops will be reached soon. This should 
not be much of a problem with the increase in the 
output of iron and Steel in India". 

The major difficulty in the P. & T. Department receiving adequate 
.quantity of steel was the low priority allotted to its requirements 
as the Producers would execute orders planned by the Iron and 
Steel Controller only in accordance with the priorities given to such 
planned orders. The highest priority had been accorded to what 
were popularly known as "Core Projects" which included schemes 
pcrtain~ng to expansion in production of steel, coal, power and 
development of irrigation and transport, numbering about 48. The 
second priority was allotted to Steel processing Industries and Irri- 
gation and Powcr Project not included in the "Core". The P. 8. T. 
Department was not included in the "Core" and the question of 
giving a higher priority to the P. 8. T. Department had been taken 
up. even before the recommendations of the Estimates Committee, 
with the  concerned authorities including the Planning Commission, 
thc Ministry o f  Industry and Supply and Ministry of Steel, Mines 
and Fuels. Indeed, in the year 1959, the Planning Commission had 
given the impression that they would be able to obtain the necessary 
priority for maintenance of our production at the normal level as 
Corc Projec!~. Subsequently. however. it was found that ivc had 
failed to get the required priority. Efforts were, therefore. continu- 
ed. both formally and informally, to give us the necessary priority. 

With the Rourkela Plant going into production. as hoped by the 
Estimates Committee. the position was expected to case The Iron 
and Steel Controller for the first time in 1961 planned our indents for 
supply from Rourkela. This was from August. 1961 to December, 
1961. Vigorous efforts were made with the Iron and Steel Controller 
and IIindustan Steel. Rourkela. to get supplies. When these efforts 
did not produce results. Member (Development), P. & T. Board, 
himself visited Rourkela in May. 1962 and followed it up by a per- 
sonal letter to G.M. Hindustan Steel. It, however. so happened that 
at about the same time. Rourkela's shearing unit No. 4 started giving 
trouble and they were not in a position to supply sheets according 
to the sizes required by us. This was brought to the notice of the 
Iron and Stcel Controllec on 1st August, 1962 and the Iron and Steel 
Controller agrced to re-plan thk order for certain gauges on Tatas 
amounting to 1,771 tons as against 5,916 tons originally planned on 
Rourkela. Supplies against :his started coming in from December, 
1962. In  December. 1962. the matter w a s  taken up by D G .  P & T. 



with the Secretary, Ministry of Steel and Heavy Industries referring 
to our request for giving first priority to the requirements of P. & T. 
Workshops and Tele-communication bulidings, wherein he also in- 
formed Secretary, Ministry of Steel and Heavy Industries about the 
decisions of the Department to work additional shifts in the Work- 
shops to meet the increasing demand, which could be done only after 
the supply of essential raw materials, particularly steel, was ensured 
on a top priority basis. On the 10th January, 1963, the Secretary, 
Ministry of Steel and Heavy Industries informed the D. G. P. & T. 
that the question of allotment of priority had been considered by 
them and it had been felt that mere fixation of priority would not 
serve the purpose. What was required was break-up of the require- 
ments. He, therefore. wanted a break-up of require- 
ments of various types indicating the required date of delivery and 
the purpose, after which instructions would be issued to the Iron 
and Steel Controller. This break-up was given to the Secretary, 
Ministry of Iron and Steel wherein it was mentioned that most of our 
requirements were for steel sheets. channels etc.. which were requir- 
ed for making poles etc. fabricated in the Calcutta and Jabalpur 
Workshops. To this, a reply was received in August, 1963 from the 
Ministry of Steel and Heavy Industries saying that the only difficult 
item was sheets. Our total requirements during 1963-64 indicated 
by us were 26,000 tons. including 8.000 tons for the private fabrica- 
tors. but the Steel Controller expected to supply from indigenous 
sources (TISCO and IISCO) about 6.000 tons only, as Rourkela at the 
time was unable to cut hot rolled sheets to the specific sizes required 
by our Department, due to a break-down in their Shearing machine. 
The Department was. however, prepared to supply us sheets in coils 
which was not acceptable to us as our existing machinery installed 
in the Jabalpur Workshops is not in a position to handle the coils in 
the sizes in which Rourkela was in a position to supply In  the 
meantime. some imported sheets were also arranged by the Iron and 
Steel Controller from Russia. 

Consequent on the recommendations of the Raj Committee, the 
procedure of allotment of sheets has undergone a change and the 
Workshops have now to obtain the quota certificate from the Deve- 
lopment Wing of the Ministry of Industry and Supply before indents 
can be placed on the Iron and Steel Controller. The Development 
Wing has allotted to us only 1,310 tons sheets for the whole of the 
year 1964-65 against our requirements of about 12,000 tons. This 
matter is now being pursued with the Iron and Steel Authorities to 
give us a direct quota and in adequate quantities. 

(iv) A not stating what other r?asons, apart from the non- 
availability of steel, were responsible for the delay in 



starting the second shift for manufacture of Tubes at 
Jabalpur Workshops, may be furnished. 

No indent on the D. G. S. & D. for purchase of tubes from outside 
the market had been placed since 1955 and it was only in 1960 that we 
placed indents for tubes on D. G. S. & D. for purchase of tubes from 
outside market. The manufacture of these tubes requires not only 
the use of steel but also of zinc which is an imported item. Owing 
to the chronic shortage of foreign exchange, more mlsney could not be 
spared for the import of zinc than was being allotsdd fill then and 
this was, therefore, another difficulty in the way of starting the 
second shift. The second difficulty was that it takes at least 6 months 
to train labour and we would have been left with over 200 idle labour 
on our hands unless we were able to see far ahead and ensure that 
steel and zinc were available in adequate quantities not only at  a 
given point of time but continuously thereafter in order to enable US 
to keep both the shifts running economically. 

In this connection, it ma?; be mentioned that the question of re- 
quirements of the stores by the Department vis-a-vis the production 
in the Workshops had been reviewed by the Department in 1951 and 
it was found that in order to meet the espansion programme of :he 
Department, the production in the Workshops will have to be stepped 
up. It was accordingly decided in October. 1961 :o appoint a Com- 
mittee to ascertain the total requirements of tele-communication 
stores of the P. & T. Department during the Third Five year Plan 
and amongst other ~hings to suggest ways and means of inereasins 
the production in t h r  P. & T. Workshops. In the meantime. i t  was 
estimated, that to meet the full requirements of tubes during the 
Third Five Year Plm.  it would be necessary to increase the produc- 
tion in the Jabalpur Workshops to the extent of 5 lakhs per annum- 
A Project report. was, therefore, prepared to set up a new unit for 
the manufacture of these tubes. This was in November. 1961. Gov- 
ernment, however. felt that the possibility of buying our require- 
ments from outside sources had not been fully explored. Several 
tube factories were understood to have been licenced and some of 
them had gone into production. With greater comptition among 
themselves, prices ought to come down. If there was any resistances. 
negotiation could be tried. I t  was therefore at that time decided to 
consider this question further in the light of the report of the Tele- 
communications Stores Committee. This Report was received inz 
No\?ember, 1962. The Committee also recommended setting up of a 
plant for the manufacture of thbes in Jabalpur Workshops but an 
automatic one. A revised project report has since been prepared 
and is being finalised in consultation with concerned Ministries. 
I t  will be appreciated that inboduction of a second shift under these 



conditions may not have been in the interest of the Department as 
there is a likelihood of labour becoming surplus. This is also one 
of the important difficulties in the way of recruiting more men for 
having a full second shift under the present methods of manufacture. 

I t  may be mentioned that the P. & T. Workshops Board had 
decided, in principle, to start a second shift in June, 1962 when the 
stock position of steel sheets in the Jabalpur Workshops was fairly 
satisfactory. The stock position, however, continued to deteriorate 
and in November, 1962, when the Board reviewed the progress made 
in regard to its decision of June, 1962, the stock had gone down t o  
2.619 tons of steel as against 4.256 tons in June, 1962. A statement 
(Annexure I) showing the stock sheets in Jabalpur Workshops as 
on the 1st of each month applies received, issues made, indents 
placed during the month as well as outstanding at the end of each 
month for the period 1st April 1959 to 30th September, 1964 is 
attached. The position was further reviewed in January. 1963 when 
the Board decided. taking into consideration the stock position of 
sheets which was only 1.815 tons, not to allow recruitment of addi- 
tional labour unless an  adequate supply of steel was assured. The 
stock position continued to be at an unsatisfactory level practically 
throughout the year 1963 and the highest stock held by Workshops 
during this year was 2,245 tons in March. 1963 which had cnmr down 
at one time in August. 1963 to 805 tons. The stock position showed 
improvement in March, 1964, when the stocks stood at 4,242 tons 
which was considered adequate to start a second shift on a partial 
basis. keeping always in view that the additional staff to be recruit- 
ed should be so much as could be absorbed in the other shops of 
the Workshops one a decision became alvailablc about setting up 
of an automatic plant. The second shift was started partially in 
August, 1964 after due training for staff. 

A statement (Annexure 11) showing the production of tubes of  
all sorts in the Jabalpur Workshop during the perind 1st April. 1959 
to 30th September, 196.1 is attached. 

(17) A statement showing the present strength of labour 
employed and the strength of labour that would be 
employed after the modernisation of the Jabalpur 
Workshops may be furnished. 

The present strength of workers in the tube making shop a t  
Jabalpur in the two shifts (second shift is partial only) is 391 and 
according to the present estimates thetlabour requirement to run 



the new automatic tube-making plant will be approximately 198.- 
The figure of full second shift, if introduced, is estimated to be 544. 

(vi) Did the P&T Board purchase the tubes from the market 
before 1961? Were the P&T Board aware at that t i e -  
or later that there was difference between the price a t  
which these could be produced in the P&T Workshops, 

. 

and the price at which they had to purchase them? 

The last indents placed on the DGS&D for purchase from out- 
side market were in 1955 and the next indents in 1960. There were 
no indents between 1955 and 1960. The first A/T in respect of the 
indents placed in 1955 was issued by DGS&D in 1956 and in mspect 
of indents placed in 1960, in September, 1961. 

A statement (Annexure 111) showing the orders placed for tubes 
of all sorts on the Jabalpur Workshop, indents placed on DGS&D 
and supplies received during the period 1960-61 to 1963-64 is 
attached. 

We were aware of the difference between the price at which 
tubes could be produced in the P&T Workshops and the price a t  
which they were purchased by the DGS&D. It may, however, be 
mentioned that m comparing the two prices, we had to take into 
account the fact that, while the P&T Workshops were using im- 
ported zinc the private manufacturers had to obtain zinc from the 
open market at a much higher price. In fact, certain enquiries made 
in the market indicate that today the differenm between the im- 
ported price and the open market price is as much as Rs. 3.000 per 
ton. Even in 1961, the difference between the price of imported 
zinc and the price at which it was available in the open market was 
about Rs. 1,650 per ton or about Rs. 1.65 per Kg. Considering that 
the most common type of tube viz., B-8 requires about 21 Kilos of 
zinc, this alone will account for a difference of a b u t  Rs. 4.25 per 
tube in 1961 and for a much higher figure if the present imported 
price of zinc and rhe price in the open market is taken into cold- 
deration. It may also be mentioned that the question of private 
suppliers' charging a higher price had been gone into in great detail 
in 1961 when the first A/T was issued by the DGS&D in respect of 
indents placed in 1961 when the private manufacturers had quoted 
two rates one on the basis of zinc made available at imported price 
by release of foreign exchange and the other if they were to use 
their own zinc. It had been calculated at that time that the quota- 
tion without foreign exchangft was 11 per cent higher than the 
quotation with foreign exchange assistance for import of zinc. 
Added to this is the reason that while in the P&T Workshops, we 
have been insisting for thegupply of particular sizes of sheets, we 



.could not ignore the fact that privabe manufacturers had quite often 
to use other sizes leading to greater wastage and, therefore, higher 
cost. Another factor to be borne in mind in this connection is that 
while the cost of production in the workshops does not include any 
element of profit, the Workshops working on a no-profit no-loss basis, 
a private supplier must necessarily include some margin of profit 
in his quotations. 

(vii) A statement showing the break-up of the estimates of 
the rates of manufacture at the Workshop of various 
items of tubes, indicating the other charges like over- 
heads etc., may be furnished. 

A statement (Annexure IV) showing the break-up of the esti- 
mates of the rates of manufacture as well as the actuals (Annexure 
V) at the UTorkshops of various items of tubes, indicating the 
charges under labour, material and overheads, is enclosed. 

(viii) Was the attention of Iron and Steel Controller drawn 
to the fact that there was necessity of increased pro- 
duction by introduction of a second shift which would 
result in a saving to the Exchequer. 

The attention of the Irotl and Steel Controller was not specifically 
drawn to the fact that there was necessity of increased production 
by introduction of a second shift which would result in a savring to 
the Exchequer. However, as mentioned earlier, constant efforts 
have been made and it has been repeatedly urged not only on the 
Iron and Steel Controller but also on the Deptt. of Iron &. Steel 
that most of our requirements were for steel sheets, iron channels. 
etc., which were required for making poles etc., fabricated in the 
Departmental Workshops at Calcutta and Jabalpur. It  was also 
mentioned that it had been decided to work additional shifts in the 
Workshops to meet the increased demand of line stores which could 
be done only if the supply of essential raw materials particularly 
steel was ensured on a top-priority basis. 

(ix) A statement showing the details of indents fr- supply of 
steel made by the P&T Department on the Iron and 
Steel Controller from July, 1961 (item-wise dates) indi- 
cating the quantities indented for, the d a t e  on which 
t h w  were actuallv supplied and the quantities actually 
supplied may be furnished by the P&T Board. 

A statement (Annexure VI) showing the details of indents for 
supply of steel made by the P&T Department on the Iron and 
Steel Controller from July. 1961, indicafing the quantities indented 



129 
for, the dates on which they were actually supplied and the quanti- 
ties actually supplied, is attached. 

(x) A note indicating the exact amount of demurrage the  
P&T Board had to pay for the steel sheets imported 
from Russia for their requirements, and other rele- 
vant details, may be furnished. 

It  was on 13th December, 1962, that the Assistant Iron and 
Steel Controller, Bombay. informed the Manager, Jabalpur Work- 
shops, about the allotment of 2,490 M.T. of steel sheets from incom- 
mg Russian imports which were expected to arrive at  Bombay 
between December, 1962 and Januarv. 1963. This as the f i s t  infor- 
mation rcven-cd by one 111 thc Workshops Organisation about the 
rmport of Russian sheets and evcn this information did not indicate 
the full specifications. The fact that these sheets were of rimmed 
quality (ST-3) became known to the Manager, Jabalpur Work- 
shops. only on 19th December. 1W2. As the sheets did not con- 
form to the specifications. the Manager Workshops had to seek 
apecific orders of the compcttmt authority to accept these sheets. 
'I'his consultatron kt tveen the Managel, General Manager (Work- 
>hops) and the P&T Board did take some time and the final despatch 
!nstruc.tir)lis \\yare ~ssucd on 10-1-63. It  may be mentioned that it 
was only because of the urgent need of the Workshops for steel 
ileets that it was agreed to accept these sheets despite the additional 
tinanclal cost involved d u e  t o  thickness and difference in sizes. 
Thc f r w  llmit, however. upto which the Imported sheets could 
:xx kvpt a t  the jetty tvas 5-1-63 which expired before the despatch 
;nstr-uct~ons were received by the Dy. Iron and Steel Controller in 
& m h y  and t h r  Handl~ng Agents. This necessitated removal of 
-he  sheets from the ~ e t t v  to the importer's godown and the removal 
chargths. 2 per cent remuneration on the C.I.F. price and forward- 
.ng charges from the Handling Agent's godown to the railway book- 
ing stat~on amounting t o  Rs. 20,627.77 becamp payable to the Hand- 
hng Agents. 





November '59. . 

December '59 
January'60 . 

. February '60 

Ahrch  '60 . 

I W t 6  I 
4pril '60 . 
May '60. 
June '60 
July '60 

August '60 . 
September '60 . 

October '60 . 
November '60. . 

December '60 
January '61 . 
Vebruary '61 . 
hlarch '61 . 







19453-64 
April '63 . 2245 27 204 2068 350 12560 

May '63 . 2068 6 280 1857 . . 12491 

June '63 . 1857 53 355 I555 . . 12438 

August '63 . I374 44 613 805 . . J 223 7 

September '63 . 805 1 540 403 I942 200 10897 

October -'63 . I942 496 491 I947 888 11289 
? 

Novembet '63 . I947 5 73 328 2192 . . 10716 

December '63 2192 89 329 1952 . . 10627 

January '64 . 1952 175 243 I 884 7000 17452 

February '64 . 1884 . . 361 I523 . . 1 7452 

March '64 , I523 31 35 . . 14317 



April '64 . 4242 . . I075 3167 . . 14317 

A p t  '64 4703 1 I4 524 4293 . . I 1071 
Scpternk. '64 . 4293 243 782 3754 . . -- -- 

T ~ A L  (1-4-64 TO 30-9-1964) . a 3489 3977 . . 
-- -- 

GRAND TOTAL (I -4-1959 TO 30-9-1964) . . 22655 23663 
- .- - -- - - - - -. 

30643 
-- - -- - -. . - 

N.B.-(I) *Figures have been rounded off. 
(ii) Monthofsuppliesreceived in themonth whensuppliesrccsired werc actuallp entered in the Stock 1.edger. 

fiii) Indent for 7,000 tons placed on 14-1-1964 has not been accepted by the Inm R Steelcontroller and returned by him cn 10-4-1964 
to be submitted alongwith a qulta crrtificatcfrom the competent authority in view of the new steel distribution policy enforced 
by Government with effect from 1-3-1964 consequent on the Rai Committee recommendations. As the indent was placed before 
th: introd:i:tion of new procedure, it has been inclucled in indents outstanding. 

(iv) Twomorc indents placed on 30-9-1964 for4260 and 271 r tons and not accepted by Iron & Steel Controller h a w  not been shown 
as out3tanding as they were not in accordance with the new procedure. 







ANNEXURE IV 

Sratemenr shoevzng the esrzmared cost of manufacture of dtflerent types of 
rubes in thc Telcgraph Workshops, Jabalpur. 

-- - - - - - -- - - - - -  - -  - - 

Type of Constituents of the Estimated cost of manufacture 
Tubes cost of manufacture-- -- 

manufac- I 955-56 1961-62 1962-63 1963-64* 
tured 

I 2 3 4 6 - 5 ------ --- 
Labour . 
Material . 
On Cost . 

Labour . 
Material . 
On Cost . 

Labour . 
Material . 
On Cosr . 

Labour . 
Material . 
On Cost , 

Labour . 
Material . 
Oncost  . 

Labour . 
Material . 
On Cost . 



D 8' Labour . . . 4'70 4 -08 4'53 
Material . . . 37'74 37'98 37'90 
On Cost . . . 9 '94 8-38 9 - 83 - 

TOTAL . . . 52-38 5 0 . ~  52.26 

Labour . . . . . . . 7.23 
Material . . . . . . . 93.51 
On Cost . . . . . . . --- 15 ' 5 0  

TOTAL . . . . . . . 81.24 ------------- 
Labour . . . . . . . 7 '74 
Material . . . . . . . 84.11 
On(:ost . . . . . . . 16.56 ----------- 

TOTAL . . . . . . . 108.41 * * 

1'8' Labour . 2 '45 2 -85 2 '23 2.39 
Material . 9'03 9 -60 9 '63 8.59 
O n  Cost . - 4.54 7 '34 4 '74 4'97 -- 

- - - - -. -- - - - 
*The estimated cost is without upper band. 
**Including cut pieces. 



ANNEXURE V 

T ~ p e s  of Constituents of the Actual average Cost of ma~lut;dc'turc 
Tubes cost of' manufacture--------------- 

manufac- 1955-56 1961-62 1962-63 1963-64 
tured ---------------------- 
A 4" Labour . I ' 23  I .61 I .FS 1 - 5 0  

,Vaterial . 7 ' 1 7  8 - 5 3  9 . 1 3  X .92 
On Cost . 2.29 3.77 3-25 3.10 

A 8' Labour . I .61 1'97 I .96 I . X 3  
Material . 1 1 . 4  1 2 . 7 s  1 3  .h3 13.30 
On Cost . a .98 4 . 1 3  4.01 3 . 7 5  ---------------- 

R 4' Labour , 

Material . 
Oncost  . 

B S' Labour . 
.\laterial . 
On Cost . 

C 8' Labour . 
Alaterial . 
On Cost . 







APPENDIX XV 

Reference Paras 29, 33, 34 of the Report 

MINISTRY OF STEEL AND MINES (D~ARTMENT OF IRON AND STEEL) 0-M.' 
No.  Sc. (I) 24 (26) /64 DT. 17-11-64 REFERS. 

Note on the points on which further information was called for by 
the P.A.C. at their sitting held on 26th October, 1964--Para 18 of 

Audit Report (P. and T.) 1964 

(i) Materials collected and information is given in Annexure. 
(ii) Rourkela Steel Plant supplied Sheets in 1961-62 as under:- 

1961 . . 4,353 tons 

1962 . . 21,197 tons 

(iii) It is understood from Rourkela works that the Shearing 
Plant of their Hot Strip Mill (which cuts 5 and 6 Plates and 10-14 
G Hot Rolled Sheets) was never completely broken down. This 
Plant has two units. One of the units did not give satisfactory ser- 
vice from the very beginning. Upto February. 1962, this unit was 
utilised mostly for slitting coils and so only small quantities of sheets 
cut to size was produced. The other unit also could give only very 
small supply of Sheets against high priority orders as it mostly 
cut the Plates. After February, 1962 there was a fall in demand for 
slit coils and the second unit was engaged in cutting "untrimmed" 
sheets. Due to defects in the Plant it could not produce trimmed 
sheets cut to size. Until March, 1964, P. & T. Workshop did not 
accept untrimmed sheets and so no supply could be made to them 
by Rourkela against the outstanding orders. The second unit has 
been repaired and from July, 1964 onwards it is making trimmed 
sheets. 

( iv)  No written clearance of the P. & T. was obtained before 
arranging import, but the circumstances in which the import was 
made may be discussed as under. The fact that substantial quanti- 
ties of M. S. Sheets were outstanding against the indents made by 
the P. & T. Department and also that prospects of supply from indi- 
genous sources (Rouykela) were not satisfactory were known* to 
this organisation. In Auguut, 1962 an offer of 5,024 tons of M. S. 
Sheets were received from U.S.S.R. Trade Organisation at Calcutta 



against Rupee Payment Agreement. The offer was valid for only 
15 days. On scrutiny of the U.S.S.R. specification it was found that 
those were almost similar to those required by the P. & T. Dept. as 
obtained from their pending indents. The matter was also informally 
discussed with one of the Officers of the P. & T. Department (Shri 

. Sastri of Chief Controller of Stores, Office at Calcutta), who thought 
that the materials should be suitable. There was no time for prior 
consultation with the P. & T. Workshop, Jabalpur. The Russian 
Suppliers. however, offered materials of different sizes. The sizes of 
2490 tons was found to be very near to those indented for by P. & T. 
Department. These were accepted in anticipation of acceptance by the 
P. & T. Department as alternative sources of supply was not readily 
available. Thus after considering all the aspects of the case parti- 
cularly the urgency of the demand the nearest sizes and specifications 
had been purchased and those were allotted to P. & T. Department 
and also finally accepted by them. If the P. & T. Department had not 
found the material suitable to their requirements, in that case the 
materials would have been utilised to meet the requirements of 
others. But we gave preference to  the P. & T. needs. 

(v)  Imports are dependent on availability of foreign exchange 
and also materials of correct specification. Bulk of Iron and Steel 
Controller's direct imports are from East European Countries and 
U.S.S.R. on Rupee Payment. These purchases are made by negotia- 
tion. It is not always possible to get materials to exact specifica- 
tion required by us. The total quantity of sheets supplied from im- 
ports to the P. & T. Department is 8.500 M. Tons (appx.) and well 
over 3,000 tons have been supplied from indigenous sources. The 
orders at present outstanding with the Producers are likely to bc 
executed by December. 1964. Considering the overall shortage of 
steel sheets and the usual time lag between date of booking of order 
and date of supply, the supplies to P. & T. Workshops, Jabalpur, 
have no doubt been quite satisfactory. 



ANNEXURE 

Quantity Indented Since July 1961 Supplies made from 
indigenous sources 

Supplies made 
from imports 

- - 
Indent No. Date Tonnage Period Tonnage Allotted on Tonnage 

- - -- - - - - ------ 
N.B.--As the relevant records are not readily available the import position could not be fully checked. Some of the 

imports might not have been adjusted against the indents. . 



APPENDIX XVI 
(Refcrcnce para 44 of the Report) 

Sratrittertr Slrooi~ing thc Variations in tlrc C0.w of Productiorz in Different Workshops 

Stores Unit Cost Percentage Quantity Year of 
excess manufactured manufac- 

at che ture 
higher cost 

and amount of 
extra 

expenditure - -------- -- 

I .  Cort kgher in Alipore workshop that1 itz Bombay mork- 
shop- 
Floor pattern 1oS5o lines lamp signalling . . 6,407'39 5,692.37 13 51 19-61 - - Rs. 36,466 to 

(Alipore) (Bombay) I 962-63 

2 .  Cost higher in Bombay work~hop than in A l i p r e  work- 
shop- 
( 0 )  Switchboards (2+6) lines cordless . 1,476 ~ 6 7  1,302 '89 I3 131 1960-61 ------ Rs. 22,765 to 

(Bombay) (Alipore) 1962-63 

(b)  Switchboards (3 $9) lines cordless . 1,731 '83 1,516.57 14 287 1960-61 -- Rs. 61,780 to 
(Bombay) (Alipore) I 92-63 



B. BRACKET CHANNELS- 
Cost higher in Alipore workshop tlian in Jahalptrr wovk- 

shop- 
( a )  Iron 4 wire telegraph 12" separation -- 5 '30 4'78 -- 

(Alipore) (Jabalpur) 

(b) Iron 4 wire telephones . 4'14 --- 3 ' 5 9  -- 
(.Mipore) (Jabalpur) . 

(c) Iron 4 wire telegraphs 15" separation . 
a -- 6.33 5.69 ---- 

(Xliporc) (Jabalpur) 
C. STALKS 5 -  I i4"- 

Cosr higher in Alipore workshop than z r z  Jahalpur work- 
shop 0 . 5 1  0.44 

(Alipore) (Jahalpur) 

D. BRACKET ATTACHMENT DOUBLE- 
Cost higher in Alipore workshop   hat^ in Jubolpur .tcork- 

shop . 4.76 4 . 0 1  

E. COPPER STRIPS 12" 

Cosr higher in Jabalpur worhshop than rt l  Alipore work- 
shop . 0 . 1 2  o -08 -- -- 

(Jabalpur) (Alipore) 

33,150 1961-62 
Rs. 18,233 

c. 
40,250 1961-62 3 

Rs. 2,818 

I 1;58,500 1960-61 
Rs. 46,340 to 

1962-63 



APPENDIX XVII 
Reference Para 44 of the Report 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi, the 5th December, 1964 

SUBJECT: -Public Accounts Committee-Consideration of Audit 
Report (P. & T.), 1964--Para 20-Variation in the costs 
of production. 

Lok Sabha Secretariat may kindly refer to their O.M. No. 21 
VIII/64/PAC dated 6th November. 1964 (Item 7 of the list of points 
of PAC sitting dated 23rd October, 1964) the Public Accounts Com- 
mittee desired information to be furnished on the following points: - 

(i) The Committee, during evidence, were informed that 
P. & T. Board did conduct some review of the items 
which were readily available from the market and as 
a result of that review they have given up production 
of quite a few items. 

(ii) A complete statement of those items whose cost of pro- 
duction in the P. & T. Workshops was higher than their 
market price and whose production was given up after 
the review may be furnished. 

(iii) A note showing the method of calculating the cost of 
production of various items and the different elements 
which are taken into consideration (overheads) may 
be furnished. 

(iv) What was the number of work orders in 1962-63 in the 
P. & T. Workshops (Workshops-wise) ? The percent- 
age of the work-orders already completed may also be 
indicated in each case. 

Item (i) .-A list containing 97 items is appended at Annexure 
A In respect of these items a decision was taken in principle to 
give up manufacture in the P. & T. Workshops gradually as they 



are of such a nature that can be readily procured from the market. 
The demands for many of these are sporadic and sufficient competi- 
tive tenders can be expected. 

Item (ii).-A statement wibh explanatory note is appended at 
Annexure 'B' in resped of items where comparative price of produc- . 
tion in the Workshops and outside procurement are available. The 
remarks therein indicate whether the items are to be given up or to 
be continued in production. 

Item (iii).-A note showing the method of calculating the cost 
of production of various items and the different elements which are 
taken into consideration (over-heads) is appended at Annexure 'C'. 

Item (iv) .-A statement showing the number of work orders in 
1962-63 as also the percentage of the work orders already completed 
is enclosed at Annexure 'D'. 

Comments of the Accountant General, Posts & Telegraphs, Simla, 
will be communicated in due course. 

(S. K. KANJILAL), 
Member, (Telecom. Operations), 

P. & T. Board. 
To 

The Lok Sabha Secretariat, 
New Delhi. 



ANNEXURE A 

List of items of Stores the manufacture of which have been ordered 
to be stopped in P. & T. WorksZcops. 

1. Anchor Large. i 1 
2. Lewis Bolts 12" x 1". 
3. Soldering Bolt Cu Medium. 
4. Bkt. Joist H. Iron Tml. 8 Wire complete with flat. 
5. Bkt. Joist C-8 Heavy Comp. 
6. Caps for B.G.D.H. Rail. 
7. Flat Pcs. for B.G.D.H. Rail for Struts. 
8. Flat Pcs. for M.G.S.H. Rail. 
9. Hook Iron for Marline Suspender. 

10. Nail 3". I t 
11. Nail 6". 1 t 

12. Saddle Struts Large for A.I. Bkt. 
13. Saddle Struts Small for A.I. Bkt. 
14. Saddle Spl. for thornilly Bkt. 
15. Cover for fuse mounting strips. 
16. Contact burnisher. 
17. Docket Boxes. 1 

18. Clock Electric 12" dial. 
19. Tin Container of sorts. i 

20. Binding Tools for 100 lbs. 
21. Binding Tools for 150 lbs. 
22. Binder Cu SWG 1' 6" 150 lbs. 
23. Binder Cu 3 ft. long. 
24. Binder Iron 50 lbs. 1' 6". : 

25. Binder Iron 75 lbs. 2' 6". 
26. Binder Perrin Wire 2' 6". 

.27. Binder Iron 75 Ibs. 1' 6". 
28. B.J. Coil Cu 22 SWG 28" for Bronze Wire. 
29. B.J. Coil 22 SWG 48". 



30. B.J. Coil Iron 36" lmg. I 
31. B.J. Coil Iron 75 lbs. 1 
32. B.J. Coil for Perrins Wires 12 SWG. 
33. B.J. Coil for Perrins Wire 22 SWG: 
34. B.J. Coil 292 for cable joint. 
35. B. & N. for jointing table top. 
36. B. & N. for Stay Shackle 1/2". 
37. Bolts for table top legs. I 

38. Eye Bolts for 150 lbs. Wire. 
39. Eye Bolts for 300 lbs. & 400 lbs. 
40. Eye Bolts 4" x 3/4". 
41. Lewis Bolts C.I. for Table Top. 
42. Bkt. for Spike for Trees. 
43. Bkt. T.A. 4 Wires. 
44. Bkt. Joist H. Iron Tml. 8W Heavy. 
45. C3ps for B.G.S.H. Rails. 
46. Caps for M.G.S.H. Rails. 
47. Card Holder Circuit Block Tin. 
48. Clamp for Struts for B.G.D.H. Rail. 
49. Coohng Compd. for B.I.R. Joints. 
50. Cora Beri (Cooking Pot Holder). 
51. Cross Feet for Swamp Socket.. 
52. Flat Pcs. for B.G.S.H. Rails. 
53. Jack Dummy for Teak Wood 1". 
54. Leg C.1. for Table Top. 
'55. Marline Suspender. 
56. Nail Iron for Bkt. Houses. 
57. Plate with hold Nuts and Screws. 
58. Earth Plate Cu 1 jl6" x 2' x 2'. 
59. Triangular end plated. I 

60. Lead Plug and Caps of Sorts. 
61. Cable Protection Box. 
62. Ring CI for Table Top. 
63. Saddle for C.I. Post. 
64. Saddle Spl. 
65. Saddle Spl. to A t  C.I. Bkt. on T Tuoe with spcg. pcs. 



66. Sleeve Twister upto 200 lbs. 1 
67. Sleeve Twister upto 400 lbs. 
68. Spcg. Pcs. for B.G.S.H. Rail. 
69. Spcg. Pcs. for M.G.S.H. Rail. 
70. Strips for climbing post. 
71. Washer C.I. for Table Top Std. I 

72. Eye Spike of sorts. I 
73. Fixing Plates & Flats Pcs. of sorts. 
74. Bird Nest Remover. 
75. Dummy Strips of sorts. 
76. Teak Wood foot rule of sorts and associated figures- 
77. Jumpers ring of sorts. 
78. Bell Electric 60 Ohms. . 
79. Clip Letter Verticals. 
80. Line Test Case with Voltmeter. 
81. Key Leck D.P. . 
82. Key for D.P. Box 
83. Bolts & Nuts of Sizec. 
84. Wire-fork N.P. I 

85. Bag Canvas lineman tools. 
86. Sleeve fibre for plugs of sorts. 
87. Tension gauges of sorts. 
88. Bag tool packet in leather case. 
89. Bell High resistence 220V. 
90. Decible Meter. I 

91. Detector G.P.O. 
92. Cross talk Meter. 
93. Lamp cap extractor. 
94. Testing lamp 40 volts. I 

95. Resistance adjustable 0.400 ohms. 
96. Voltmeter of sorts. 
97. Lamp extractor. 



ANNEXURE B 
Items whose cost of production in workshops are higher than purchase 

from outside 

1 .  Socket 'A' . . 

2. Socket 'B' . 
3. Socket 'C' . 

4. Socket 'D' . 

5 .  Saddles 'A' . . 

6. Saddles 'R' 

7. Bracket Attachment 
Transpn.C-8 

8. SSNP 112" . 

g. Anchor Small . 

10. Sounder Dubern 

I I .  Charging Board A 

12. Charging Board B 

I 3. Charging Board C 
- -. 

Last Same year's Remarks 
purchase Wlsrate 
rate 
. -- - . 

12.30 The question of giving up 
production is under 

I examination. 

Costlier in Workshop. Not 
produced for the last 
two Bears. 

o .6r No longer produced. 

o -66 illanufacture to be given 
up after clearing exist- 
mg orders. 

7.23 No longer produced. 

3.12 1 Sameasinitem 1-3. 
4-13 > 
4.22 J 
3 '84 Do. 

139- 54 Outside production not 
yet stable. 

I333 '25 Do. 

1327'73 Do. . 
Not supplied recently. 



Last Same year's Remarks 
Purchase W/srate 
rate 

14. Caps 'A' . 
Caps 'B' . 

15. Ties 5 Bkt. 
Ties 6 Bkt. 

r6. Backs UBI . 

17. Saddle 'C' 

18. Saddle Struts 'B' . 
19. Soleplate 'D' . 

20. Fuse Glass Tube 
1'5arnp. . 

21. Heat Coils 4 Ohms 
Red. 

22. Heat Coils 16 ohms 
Black. 

o -99 1 Difference small Cap 'B' 
I -39 J cheaper. Not being 

given up. 

4-07 1 Outside sources not yet 
6-03 J stable. 

0.76 Difference small. Other 
Backs cheaper. Not 
being given up. 

o -91 As in item 6. 

o s t 3 5  As in item 6. 

5.82 Outside sources not yet 
stable. 

o .37 Cost since reduced to o - 19 
in Workshop. 

I -01 Outside sources not 
stable. 



ANNEXURE C 
.Note indicating the method of ascertaining the cost of production in 

P and T Workshops 

Whenever manufacturing work is undertaken in P&T Workshops 
:a work-order No. is allotted for each job to identify it from other 
jobs. An estimate is prepared for each job, containing details of 
direct materials and direct labour in terms of quantity and value and 
also over-head expenses, as a predetermined percentage on Direct 
Labour. 

Actual costs incurred to produce articles, under any work-order 
are collected month by month in an account card maintained for each 
work-order. On completion of the job, the total cost viz., direct 
material, direct labour and overheads, collected in the Account card 
is divided by the total quantity produced to find out the unit cost of 
production. 

The cost of production for each work-order under each element 
of cost viz. Direct material, direct labour and over-head is ascertain- 
e d  as follows:- 

(i) Direct Material is that which is required for the manu- 
facture of the article and which can be directly identi- 
fied to a production work-order as distinct from other 
materials such as Lubricating oil, Cotton-waste etc., 
which are charged against overheads. On the basis d 
the estimates of work order, manufacturing shops requi- 
sition materials which are issued to jobs by Stores go- 
down against "Issue Vouchers". The issue-vouchers re- 
lating to a particular Work-Order are surnrnarised and 
evaluated at rate-list rate (Standard rate) at the end of 
the month. Materials issued surplus to the requirement 
are returned back to godown against "Material credit 
notes". The total value of net issued of stores is posted 
in the Account card from month to month. 

(ii) Direct Labour is that labour which can be identified-and 
booked directly to the production work-order as distinct 
from other l a b ~ u r  such as required for handling of 
materials or supervisory labour which are charged to 
overheads. .The actual labour hours spent on each job 
every day is noted'by the shop-chargeman in the shop 
timebook against the respective worker. The labour 
hours spent by different workers in a particular work- . 
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order are collected from the shop time book in a labour 
job card, one being maintained for each work-order,in 
each shop each month. Total labour hours spent in a 
particular Work-order is evaluated at shop average rate 
and the labour hours and amount posted in the Account 
card for the relevant work-order from month to month. 

(iii) Over-head expenses relating to a particular Work-order is 
charged as a predetermined percentage on direct labour, 
separate percentage being applied for separate shops. If 
the direct labour for a Work-Order is Rs. 100 and the 
pre-determined percentage of overhead for the shop 
concerned is 20096, the overhead charges applied to the 
Work order will be Rs. 2001-. The various elements of 
overhead expenses in PBtT Workshops are shown in the 
enclosed list. 

LIST ENCLOSED TO ANNEXURE 'C' 
Statement showing the various components of the overhead charges 

in the three Workshops 
1. Pay and allowances of administrative, supervisory, executive 

and clerical establishment. 
2. Workshop contingencies: - Indirect labour, Indirect stores, 

gas and electricity charges, office contingencies etc. 
3. Maintenance and Repairs to Workshop assets-Building Motor 

Vehicles and Plant & Machinery. 
4. Depreciation of Workshops assets-Building & Plant & 

Machinery. 
5. Stock adjustment expenses. 
6. Rent, Rates and taxes of Workshop Buildings. 
7. Stationery and Printing. 
8. Ammenities to Staff. 
9. Cost of service postage, telegrams and telephones. 

10. Payment under Workmen's compensation Act. 
11. Compassionate gratuity. 
12. Govt. Contribution to W.C.P.F./B.T.C.P.F. 
13. Pensionary charges. 
14. Share of Senior E.E.'s Oflice for inspection of raw materials. 
15. Share of G.M.W.'s OfRce. 
16. Share of Audit Office. 
17. Share of Directorate. 
18. Share of Chief Accounts Officer, st8ores & workshAps, calcutta. 



ANNBXURE D 

Statement showing the number of work orders in 1962-63 as also pcrcentage of the work orders already completed. 

Name of Workshops Total No. of No. of'work No. of work No. of work Percentage No. of work Percentage 
work orders orders closed orders out- orders closed of work or- orders out- of outstand- 

during the within the standing be- after pres- ders closed standing as ing work 
year prescribed yond the cribed period on orders wlr 

1962-63 period prescribed upto 30-9-64 to total of 
period 30-9-64 62-63 

Jabalpur . I 194 663 531 486 4.5 3'7 ------------ 96.3 - - - - -  - 
Bombay . 
---- . 



APPENDIX XVIII 
(Reference Para 45 of the Report) 

NO. 15-9/63-WK 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 

Dated New Delhi-1 the 20-11-64 

MEMORANDUM 

SUBJECT: Public Accounts Committee-Consideration of Audit Report 
(P&T) 1964-Sub-para (ii) of para 20-Variations in the cost 
of Production. 

L3k Sabha Secretariat may kindly refer to their O.M. No. 2/VIII/ 
64;PAC dated 6-11-1964--Item 7(IV) of the list of points of public 
Accounts Committee sitting dated 23-10-1964. 

In the course of discussion on para 20(ii) of the Audit Report 
(P&T) 1964, the Public Accounts Committee called for the following 
further information:- 

"A note giving specific reasons for variations in labour costs 
for the two work orders in 1960 viz. Rs. 116 and Rs. 193 
respectively, when the cost of raw material was stated 
to be the same viz. Rs. 895/- in both the cases, may be 
furnished." 

2. A note is appended. (Annexure) 

3. This has been seen by the Accountant-General, Posts and Tele- 
graphs, Simla. 

S .  K. KANJILAL, 
Member (Telecom. Operations) :. 

P. & T. Board 

To, 

Lok Sabha Secretariat, 

New Delhi-1. 
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ANNEXURE 

Para 20(ii) at pqge 17 of the Audit Report (P&T) 1964. 

The wooden cabinets for the C.B. Non-multiple switch boards 
were manufactured from C.P. teakwood. The logs of this wood were 
hard and contained knots etc. and extra labour was required to brigg 
the finished articles to the required specifications. The extent of 
extra labour would depend on the quality of the individual log used, 
depending on whether it was free from dead knots etc. Sometimes 
the boards develop defects like cracks and wrapings which again 
required additional labour for rectification. 

2. Some of the panels used in these two work orders developed 
bucklings and cracks. In some cases joints also gave way. The 
panels which developed more of these defects happened to be used 
in the costlier amongst the two work orders of 1960. The rectifica- 
tion of these defects required more labour and consequently the  
labour cost per Unit was higher than the cost in the case of the other 
work order of the same year. 



APPENDIX XIX 
(Reference Paras 46, 48 of the Report) 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. Board) 

Dated New Dellti the 25-11-64. 

SUBJECT; -Public Accounts Committee-Consideration of Audit Re- 
port (P. & T.) 1964--Para 21-Utilisation of 60 Tons weigh 
Bridge in Jabalpur Workshops (Item 1 of the list of points 
of PAC sitting dated 23-10-1964). 

While considering para 21 of the Audit Report (P. & T.) 1964 at 
their sitting held on 23rd October, 1964, the Public Accounts Com- 
mittee had des i rd  further information on the following points:- 

(i) On what date was the weigh-bridge actually installed 
finally? 

(ii) What is the total amount spent by the P. & T. Board 
on this Project? 

(iii) What is the length, breadth and depth of the pit dug for 
the installation of the Weigh Bridge? 

(iv) A join note by the P. & T. Board and the Railway Board 
giving all relevant facts and dates in chronological order 
from the period 1961 onwards may be furnished. The 
note should also include information on the following 
points: - 

(a) The period for which the weigh-bridge has actually 
been made use of? 

(b) How the requirements of weighing were met since 1949 
(when a decision to instal the bridge was taken)? 

(c) What were the reasons for deciding in 1958 to do away 
with the bridge completely? 

2. Information in respect of each point is furnished in the en- 
closed statement at  Annexure '1'. A joint note giving all relevant 



facts and dates in chronological order from the period 1961 onwards 
is appended at Annexure 'II'. A summary of the events prepared 
by the P. & T. Department is also enclosed at Annexure '111'. 

3. This has been seen by the Accountant General Posts and Tele- 
graphs, Simla. 

(Sd.) S. K. KANJILAL 

(Telecom. Operations) P. & T. Board 

The Chairman and 
Members of the PAC. 



ANNEXURE I 
I'arcl 21 of Audit Report on PG'T for 1964-PAC. 

( P  & T Board) 
UTILISATION OF 60 TON WEIGH BRIDGE IN JABALPUR 

WORKSHOPS 

(i) On what date was the Weigh Installed End-December 1959. 
Bridge actually installed finally ? Brought into use February 1960. 

(ii) What is the total amount spent by Cost and Installation Charges.. . 
the PSrT Board on this project ? Rs. 57,311 -00 

( 5 )  What is the length, breadth and 26' ;.: 8' 6" i. 6' on (inside) 
depth of th pit dug for the installa- 
tion of the weigh bridge ? 

(iv) A joint note by theP&T Board A Joint Chronological statement is 
and the Rly. Hoard giving all re- appended at Annexure 11. 
vant facts and dates in chronolo- 
gical order from the period 1961 
onwards may be furnished. 
(a) Thc period for which the weigh Feb. 60 to August 1961. Aups t  63 

bridge has actually been made to 24-9-63. 9-1 1-63 to-date 
use of. (2-1 0-64). 

(b) How the requirements of wei- Steel items consisting of rods, 
ghinl: were met since 1949 (when channels, angles and sheets des- 
a det+ion to  install the bridge patched by the firms concerned 
was taken). were of standard size and the 

number of pieces/bundles along 
with the total weight were shown 
in the RIR previously. Standard 
weights for such items of'manu- 
facture were supplied by the 
firnl and when the materials were 
received they were counted and 
multiplied by the standard weight 
to arrive at the proper weight. 
In case of Zinc Tiles number of 
pieces were always intimated 
and with the standard weight of 
each piece the total weight was 
calculated. 

(c) What were the reasons forde- There was no such decision made. 
tiding in 1958 to do away with We were only then considering 
the bridge completely ? the pros and cons in view of the  

zbnormal delay that had occumd 
in the installation of the Weigh 
Bridge . 



ANNEXURE I1 
(P & T Board & Railway Board) 

Joznt Chronological Statemenr of Relevant Events commencing from June . 
1961 rei~arding 60 Ton W e i ~ h  Bridge at Jabalpur Workshops . 

. D.O. from Shri D.C. Govil, Section Officer P&T Dir- 
ectorate to Shri S.K. Chatteriee, MW JB regarding 
use of Weigh Bridge from Feb. 1960 giving specific 
instances. 

. MW JB informing Section Otficer orthe PBrT Directorate 
specific instances of use of Weigh-Bridge (Rly/WB/ 
60-61156, dated 24-6-61)--1'hrice in Feb. 60 by 
weighing Zinc Tiles and five times for weighing Zinc 
Tiles in Ikc .  60 and four times for weighing 1M.S. 
Sections during June I 961. 

. Letter from the Asstt. Engineer VC'iShops (L) of the 
P&T Directorate to Dy. Genl. Manager P&T Work 
shops asking for total number of wagons received dur- 
ing 1959-60, and 1960-61 and from Feb. 60 to May 
61 and the total number actually weighed during the 
period of Feb. 60 to M a y  61, with copy to MW JB. 

. Letter from MW JR to P&l' Directorate with copy to 
G.UW C A  giving the total No. of wagons received 
during ry~g-60 and 1960-61 and Feb. 60 to May 
and total number of wagons actually weighed- 

3'3 \ ~ ' a ~ o n s  received 
5x3 J 

12eh.60toiClay6~ 640 Do. 
Wagons actually 7 

u;eighed during ) I 2 
Feb. 60 to June j 

Abbreviations used- 
MWJR . 
DCS J D  . 
1% JB . 
GMW CA . 
DSTE . 
DME 
WMI 
UE(C) . 
A .E. 
Sr. Engr. . 
AMW . 

hlanagcr. Tele: Wurksh~ps. Jnhalpur. 
Divl. Commercial Supdt. C. Rly. Jabdpur. 
I)h7ision Superintendent. C. Rlp. Jabalpur. 
General Mana. er. P & T Workshops. Calcutta. ' 

Di1.1. Signal & Telecommunication Engineer. 
Divl. Mvchanical Engincer. 
Weighing Machine In,pcctur. 

* ~ i v l .  Eqginecr (Civil) 
Asstt. Engineer. 
Senior Engineer (Workshops) 
-4sstt. Manager (Work~hop.;) 



29-6-61 . . Letter from MW JB to Shri L. M. Ghosh, Divl. Corn- 
mercial Supdt. C. Rly. JB intimating him that DSTE 
of the Rly. had not come for inspection for main- 
tenance even on that date and confirming phone 
conversation with Shri Ghosh andfor utilising the 
services of the pilot for weighment. 

7-7-1961 . (I) Letter from MW JB to DS JB intimating that no 
progress has been made even though personal con- 
tact was made by him with the previous DSTE and 
the DCS. Requested to give suitable instructions 
to the concerned sections so that maintenance of the 
weigh bridge and allowing the pilot to help in weighing 
is exepedited, with a copy to GMWA CA and DCS JB. 

12) Copy of lette r from DS JB to MW JB No. JBP/C/ 
5 17/61o1/P-11, dated 5-9-61 intimating MW that 
they are deputing one technical officer to inspect the 
weigh bridge within a week, and the weigh bridge 
would be put into commission very early, and also 
intimating that the siding charges based on revised 
shunting time would be levied from the date the weigh 
bridge is brought into use. 

7-7-1961 . T Letter from MW JB to DS JB to expedite maintenance 
and instruction for pilot engine. 

18-7-61 . . Reminder letter on the letter of 7-7-61 from MW JB to 
DS JB. 

27-7-61 . . MW JB letter to GMW CA intimating that the AMW 
had a dicussion with the DSTE JB of Railways who 
assured inspection of the bridge shortly, aftter which 
DS would finalise the maintenance agreement. 

27-7-61 . . MW JB letter to DS JB intimating that his AMW 
had discussion with the DSTE, who assured that the 
inspection will be done immediately after receipt of 
test wagon from Rhusaval, with a copy to GMW 
CA . 

4-8-1961 . . MW JB's D .0  to Dy. Genl. Manager, P&T Workshops . 
Use of the Bridge I 3 times for weighing various ferrous 
materials by hand shunting, which takes lot of time 
hence it has not been possible to weigh all the wagons 
but only a small percentage. With regard to getting 
help of pilot engine contacts are being made with the 
D.S. and concerned officers- to get things done. 

. Letter from DSTE JB of C. Rly. to AMW JB intimating 
that the tern wagon is being called from DME BSL 
and on receipt it will be. sent for inspection and setting 
up the weigh bridge. 



. Letter from GMW CA to DS JB reqraesting him to 
finalise the arrangement with the MW JB for pilot 
engine for weighment of wagons on the weigh-bridge 
with copy to MW JB. 

. Letter from MW JB to DS JB requesting for full details 
of works in connection with maintenance, repairs 
and overhauling for which the annual charges have 
been given vide DS JB letter No. JBP/C/s I 7/G/O dated 
28-1 1-60. 

. From Asstt. Engineer (Stores) to Estate Officer, Tele: 
Workshops, Jabalpur asking for the services of Trailor 
pump, to pump out the water from the pit. 

. WMI JB inspected the weigh bridge and pit. 

. Letter from DS (Mech) Branch, C. Rly. JB to the GM 
(S&T) BS reporting the need for recalibration of weigh 
bridge in the metric system and asking for a W.O. to 
be issued and DME to get this work done, with copy 
to DSTE (Shop) MFT and copy to the MW JB and 
WMI JB. 

. Work order issued on DSTE (Shops) MFT for calibra- 
tion of the weigh-bridge steel yard into metric sytem 

. MW JB to DS JB intimating that the steel yard of the 
weigh bridge had been handed over to Shri Gomes, 
WMI for recalibration to Metric system, with copy to 
GMW CA. 

. MW JB to DS JB requesting fo the estimated cost 
against Work Order for tecalibration of the 60 Ton 
weigh bridge steel yard in metric system. 

27-10-61 - Letter from DS Mechanical Branch to DSTE(Shop) 
MFT asking to submit the estimated cost for the 
recalibration of the steel yard into metric system 
directing the MW JB. 

28-10-61 . WMI JBP reported to DME JB that the steel yard of the 
60 ton weigh bridge has been recalibrated into metric 
system and fined, adjusted and tested on 26/27-10-61. 
One side comer of the weigh bridge was showing a 
difference of about 80 Kg. The WMI JBP further 
stated that the pit wall was cracked and required 
rep8irs. )le also stated that the weigh-bridge levers 
were mostly in water and due to this the l i i, knife 
edges and bearings were rusty and the weigh bridge 
table was not functioning as required. 
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6-1 r-6r  DS (Mech.) Office JB intimated the MW JB of the 

above report intimating that the machine could 
not be brought into use and that the work would be 
taken in hand in the month of April 62 by which time 
the weigh-bridge pit would be dry. 

' I -  . MW JB to DS JB intimating the pit of the weigh bridge 
had dried up and as such he was requested to take 
necessary action for adjustment of the weigh bridge 
as the matter was urgent, with a copy to the D M E  
JB. 

- MW JB's letter to DS JB with copy to DME JB (No. 
PM. 47\29 dt. 6-1-62) requesting him for taking urgent 
action for overhauling and adjsutment of the weigh 
bridge, bringing attention to the letter of 11-12-61 
wherein it was informed that the weigh bridge pit had 
dried and action should be taken most urgently. 

Letter to DS JB pointing out that the month of April 
is ending and none of the representatives had come 
for adjustment of weigh bridge as promised by DS JH 
in his letter No. N.  74r/T. 4 dated 6-1 1-61 copy to 
DME with reference to \VAlI letter No. WAII 
Mech : ,5,'43 dated 28- I 0-6 I .  

Letter from MW JB to DS JB pointing out that no re- 
presentative had yet come for adjustment of the weigh 
bridge and requesting immediate action referring to 
the telephonic conversation which the A M W  had with 
the DME on 8-6-62. 

Letter from MW JB to the DS JI3 drawing latter's atten- 
tion to the reminders issued from time to time v1z. 
No. PM. 47!24, dated 11-12-61, PM. 47/29 dated 
6-1-62 and intimating neither the reply had been recei- 
ved nor WMI JBP had been deputed to atttend to the 
same. Requested immediate action before end of 
July 62 with copies to WMI JB, DME JB. 

WMI JB. was directed to take immediate action, inspect 
the weigh-bridge and submit his full report. 

. WMI JB reported that he inspected the weigh-bridge 
on 31-7-62 and found the weigh-bridge pit was com- 
pletely cracked. He stated that it would not be possible 
to commission the wiegh-bridge until the pit was 
replaced with cement concrete. He further stated 
that many adjustments had to be made in the links, 
knives and levers and the weigh-bridge requires com- 
plete overhauling. WMI added that he had brought 
this to the notice 'of the Wlshop Manager, P&T 
Madan Mahal, who had directed him to send a com- 
plete. report. 

* 



MW JB to DME JB intimating that some of the officials 
from his office visited the Workshops on 31-7-62 
and that there was no water in the pit when they had 
inspected, but no repair work was undertaken by the 
railway staff. Also it was requested when the repair 
works was expected to be carried out and completed. 

Letter from DS JB to the MW JB giving a copy of tbe 
WMI JB  letter No. WM,!Mech.l5/21 I dated 1-8-62 
and stating that the pit may be repaired first and then 
only the work of overhauling will be undertaken. 
He was asked to intimate when the work would be 
completed so that MWI JBP could be deputed to 
overhaul the weigh-bridge. 

D.O. letter from the Asstt. Manager to DME JB (No. 
PM 47 dated 28-8-62) pointing out the discussion the 
AWhi had with him on that afternoon for repairs to 
the 60 Ton Weigh bridge and to bring it to use as 
quickly as possible and requesting that the work should 
be completed by the fitst week of Sept. 62. 

GMW CA to MW JR asking for information of the wa- 
gons weighed and the utility of the weigh bridge and 
any difficulty in weighing wagons. 

From Asstt. Mech. Engineer, Central Rly. JB to MW JB 
acknowledging the D.O. of Asstt. Manager of JB 
Workshops (No. PM 47 dt. 28-8-62) to Shri J.L. 
Decouto, DME stating that he and DME would be 
visiting the spot sometime in the second week of 
September. 

Reply to the GMW CA giving the information on his 
letter of 1-9-62. Also intimating contents of the Tatas 
confirmation telegram about acceptance by weight 
only. The difficulties experienced in weighing wa- 
gons also were mentioned as it was being done by 
hand shunting and gets complicated when wagons of 
Controller of Tele: Stores, JB come in between. 

DME and AME of Central Rly. alongwith Asstt. Manager 
Tel. Workshops inspected the weigh bridge pit. It 
was agreed that the Railway will undertake repairs to 
the pit walls and then overhaul and test the weigh 
bridge. 

MW JR to DME JB informing ~ l p .  Officers' Gisit on 
19-9-62 and the decision taken thereunder to take up 
the work immediately and get it completed. Nobody 
reported to the workshops for the execution of the ~ o r k  
ofrepairing the damaged weigh bridge pit and levelling 
of the weighing machine. This was also reported to 
them by the Asstt. Engineer of the office of the MW JB 
on 1-10-62 personally in the office of the DSJB. 

0 



Repairing- the pit inchding its columns aa well as over- 
hauiing and testing of the weigh bridge required the 
use of tool van. DS(M) BSL was accordingly addres- 
sed by DS JBP to send his tool van and test wagon 
with an escort to JBP as early as possible. A copy 
of this letter was also endorsed to the MW JB for 
his information 

MW JB to GMW CA giving the upto-date position 
with copy of letter from Rlys. asking for the test 
wagon and tool van from DS(M) BSL. 

- BSM BSL advised that the test wagon was overdue POH 
and on availability of a suitable +wheeler to replace 
the above test wagon, he would send the same to DS 
JB. 

DS JB to DM(M) BSL pointing out that not only test 
wagon but tool van with an escort is required, with a 
copy to MW JB. 

- From GMW CA to MW JB requesting for detailed report 
on the weigh bridge foundation which was damaged 
and the action taken by the railway authorities for 
necessary repairs and also about test wagon has since 
received or not. 

MW JB to DS(M) JB requesting for the approximate 
date by which 60 Ton weigh Bridge will be repaired 
and put into commission with copy to DME JB. 

MW JB to GMW CA informing him that the test wagon 
has not been ~eceived and Rly . authorities have not 
taken up the repair work on foundation. 

D.O. to MW JB from Dy. General Manager, P. & T.. 
Workshops asking to wok out the practical and eco- 
nojical aspects regarding utilisation of the wiegh bridge 
and intimating the views of the Manager inclusive of 
the use of the pilot engine for shunting of the wagon. 

- D.O. letter from DME JB to DME BSL with a copy to. 
MW JB pointing out that the weigh bridge was out 
of commission for considerable length of time and 
requesting for despatch of the Test Wagon with the 
tool van very early. 

DME JBP advised DEN JBP that he expected the weigh 
bridge test wagon during the next week and therefore 
a ~ k e d  him to carry out the repairs to the weigh bridge 
pit before 15-2-1963. A copy of this letter was en- 
dorsed to AEN JBP for necessary action. 

* D.O. from Shri D.C. .Basu, Asstt. Engr. (P&M) of 
MW JB to DME JB requesting to expedite the repair 
work on the foundation giving him short summary of 
the case of the weigh bridge. 



7-2-63 D.O. reminder from DME JB to DME BSL (No. N.. 
741. T/4 dated 7-2-63) with copy to the MW JB md 
WMI BSL/JBP reminding that the working of the 
weigh-bridge had been held up for long due to the 
absence of test wagon and tool van from BSL. He 
had also directed WMI JB to escort the tool van. 

23-2-63 DME JBP again reminded DME BSL and told him that 
the test wagon was very urgently required to reset 
the weigh bridge of the P&T Department and reques- 
ted him to expedite the despatch of the same to. 
HTXR JB. 

:25-2-63 (I)  MW JB to DME JB intimating that the grouting and 
dressing up of the foundation had not been done even 
though it was pointed out by the DME that it should 
be completed by I 5-2-63. 

(2) MW JB to DE JB requesting him to take up imme- 
diately the grouting and dressing of the foundation. 

27-2-63 DS(M) RSL stated that the test wagon would be released 
for POH during the second week of March 1963 and 
suggested that in view of the urgency, Jhansi test 
wagon should be obtained. 

6-3-63 . Letter No. S. 731. T. 4 dated 6-3-63 from AME (C&W) 
JB to Asstt. Engr. Workshops of MW JB requesting 
that the grouting and repair work to be taken in hand 
immediately as tool van was expected very shortly, 
with copy to the MW JB referring to the personal 
conversation of the DS(M). 

6-3-63 DME BSL informed DME JBP that test weight wagon 
was overdue POH and availability of suitable four- 
wheeler to replace the test wagon, he would despatch 
the same to JBP. 

6-3-63 DME JBS was addressed and requested to send the 
Jhansi tool van. 

7-3-63 . - MW JB to DE JB requesting the date by which the above 
repairs to the weigh bridge were expected to be com- 
pleted. 

ZI.-~-63 . DME Jhansi replied that Jhansi tool van could.not be 
made avaiable due to more work for the tool van on the 
Jhansi Division. . 

5-3-63 . Lettfr from MW JB to DME JB informing that the grant- 
ing and the dressing work of the foundation of the 
weigh bridge had been completed on 19-3-63. Also 
requesting that the work done by the DE C. Rly. 



in the foundation to be checked up and requesting 
Mechanical staff to undertake the mechanical portion 
of the work with regard to levelling, setting right of 
defects in the machine as well as calibration etc. with 
a copy to  the DE C. Rly. 

- AEN JBP informed that repairs to the weigh-bridge pit 
and foundation were-completed on 24-3-63. 

D.O. letter from AME. C&W JB to DME (C&W) BSL 
requesting for the tool van and test wagon urgently as 
engineering work for grouting and repairs has been 
completed. 

(ii) AE (P&M) of MW JB's office had met AME (C&W) 
and had discussed the case urging immediate action. 
AME (C&W) promised to intimte MW's office about 
the progress made. 

DME (C&W) BSL replied that the tool van and the test 
wagon of BSL Division were due POH and as such 
they could not be sent to JHP. 

hlW JB to DME JB requesting to intimate the present 
position of the case in putting the wiegh bridge into 
commission. 

DME JBP addressed by CME BB demi-officially and 
explained the urgency of his requirement of a test 
wagon and a tool van. He also explained the efforts 
made so far to get these wagons from BSL and JHS 
Divisions and requested for his assistance to arrange 
supply of a test and the tool van required. 

- Copy of letter from AME (C&W1) to DME NGP with 
a copy to the MW JB requesting him to spare the test 
wagon and tool van of the Nagpur Division to the JBP 
for about three days. 

- Dy. CME(L) BB instructed DME(I1) BSL to send the 
test and tool vans to JBP immediately. . - 

- WMI NGP intimated DS(M) JBP that test wagon had 
been despatched ex. NGP on 7-7-63. 

DS BSL intimated DS(M) JBP that the tool van 
was being used at Itarsi and arrangments were being 
made to send the same to JBP. 

- Tool van and test wagon arrived JBP from BSL Division. 

Letter from MW JB to DME JB intimating that the test 
wagon had arrived and his st& had carried out the 
test and calibrated the weigfi bridge. A request was . a 



was made to DME to issue a test certificat,~ in dupli- 
cate, to take up the case of weighing closed wagons 
at site by the MML station authorities. 

WMI JBP informed that NGP test and tool vans have 
not arrived so far but he has received the test wagon 
and the tool van from BSL on 24-7-63 and he had 
completed the work on the P&T Weigh-bridge on . 
26-7-63. 

Certificate from the WMI JB to the Manager that the 
weigh bridge was tested in the presence of the Asstt. 
Manager and Senior Engineer (IE) of MW JB and 
found correct. (WM1h1'5.'466 dated 27-7-63). 

MW JB to DME JR informing him that there was d f i -  
culty in the reading of the scale which shows an 
error of r -  r  ;2 to 2 tons approximately and about some 
cracks in the foundations consequent seepage of water 
in the pit. 

DME forwarded a copy of the letter received from the 
Manager, Tele: Workshops, Jabalpur to DEN JBP 
and requested him for necessary repairs to the wiegh- 
bridge foundation. 

DEN JBI' forwarded a copy of the above mentioned 
letter to the AEN JBP and asked him to do the needful 
and report compliance. 

DEN reminded AEN JBP. 

Letter from A.MWr to DE(C) JB requesting to depute 
his man :3 repair the bridge pit walls and the DME 
staff had repaird the weigh bridge partly. 

- AEN JBP informed the DEN that the work of repairs 
was in progress. 

- DEN inspected the weigh bridge and found that the 
repairs had been carried out and the weigh bridge was 
floating alright. 

- Letter of WMI JB to ,MW JB giving Test Certificdte 
that 60 Ton weigh bridge was tested on 9-11-63 and 
found correct in the presence of AE and AMW of the 
of the Workshops, with copies to  DSE JB, DCS(M 
JB, and NC MML. 



ANNEXURE I11 

Utilisation of 60 Ton Weigh Bridge in Jabalpur Workshop-Para 
21 of Audit Report P. & T. 64. 

SUMMARY 

1. A 60 Ton Railway Weigh Bridge m s  required for weighment 
of railways wagons containing raw materials for the P&T Workshops 
at Jabalpur. An Indent for the weigh bridge was placed by the 
Director of Tele: Stores and Workshops, Calcutta on D.G.S&D., New 
Delhi. Since the work of installation of the weigh bridge was of a 
specialised nature involving extension of the railway siding and 
the design of the pit, inlstallation of the weigh bridge etc. was re- 
quired to be executed by the Railways. Accordingly after comple- 
tion of the various formalities the work was entrusted to the Rail- 
ways. The bridge was commissioned in February, 1960. 

In September, 61 the P. & T. Authorities asked the railways to 
undertake the work of converting the weighing machine into metric 
system and recalibrate the same. Some water had collected in the 
weigh bridge pit and to enable the railways to do the wor' the 
Workshops authorities removed the water from the pit by means of 
a trailer pump. The Railways then calibrated the scales into metric 
system and found that adjustment could not be carried out since the 
water that had seeped into the pit had adversely affected the rnaso- 
nary work as also the knife edges and levers of the weighing machine 
which had become rusty. The WMI JB therefore asked DME JBP 
vide his letter No. WMIMech: 15143 dated 28-10-61 to completely over- 
haul the weigh bridge. They suggested that the work would be 
taken up again in April 62, by which time the pit is expected to be 
completely dry. The P&T authorities, vide their letter dated 11-12- 
61, intimted the DS JB that the pit had dried up and requested them 
to take necessary action for adjustment of the weigh bridge as the 
matter was urgent. Copy of this letter was given to the DME JB. 
Raklways were further reminded on 6-1-62. Since no representative 
of the railway had come even upto April 62, the DS JB was reminded 
on 30-462. The DME was further reminded to this effect on phone 
on 9-6-62 and a letter was sent on 11-6-62 to DS JB with copy to 
DME JB referring to the phone conversation. Further reminder 
was sent to them on 9-7-02. 



3. The WMI JB  inspected the weigh bridge on 31-7-62 and found 
the  walls of the pit cracked and stated that the weigh bridge cannot 
be commissioned until the pit walls are repaired with the cement 
concrete and various links and lwers etc. are overhauled. On 
13-8-62 the Manager again informed the DME JB that no repair work 
had been undertaken yet by the railway staff even though the pit is. 
dry. The DS JB then replied on 25-8-62 that the pit has to be re- 
paired first before he can take up the work for overhauling. On 
30-1-63 the DME JB wrote to DE J B  to get the pit repaired by grout- 
ing the foundation and doing other repair works. 

4. Mean time from 20-10-62 the DS (M) JB pursued the case with 
DS(Mech:) DSL for getting the test wagon and tool van for doing 
the adjustment. The Manager Workshops wrote again on 30-11-62 
to DStM) JB  for expediting the repairs to the pit and commissioning 
the bridge. JB Workshops further pursued the case with the DME 
JB by D.O. on 31-1-63. DME JB mean time reminded the DME 
BSL on 7-2-63 and 23-2-63 for despatch of the test wagon and the tool 
van. The Manager Workshops again requested DME J B  on 25-2-63 
asking that the repairs to the foundation have not been taken and a 
copy of this letter was sent to DE JB. On 27-2-63 DS (Mechanical) 
BSL suggested th- t since his test wagon can be released only in 
March 1963, the test wagon available at Jhansi may be obtained. 
DME JB addressed DME Jhansi on 6-3-63 for sending the tool wagon. 
On 7-3-63 the Manager again pursued with the DE J B  to complete 
the repairs to the pit. On 22-3-63 DME Jhansi stated that the tool 
van could not be made available due to his own works. 

5. The repair work to the pit foundation etc. was completed m 
19-3-63 by DE, Central Railway, Jabalpur and Manager Workshops 
then again took up with DME JB on 25-3-63 to undertake the mecha- 
nical portion regarding adjustment of the weigh bridge. The DME 
JB  pursued the case with DSM Bhusaval for the tool van etc. but 
could not get the same. He then approached the Central Railway 
H. Qr. at Bombay for getting the test wagon and tool van. They even 
approached on 5-7-63 DME Nagpur for a test wagon but could not get 
it. Ultimately the test wagon and tool van were obtained from 
Bhusaval on 24-7-63 and after adjustment WMI JB gave certificate 
on 27-7-63 that the weigh bridge was tested and found correct. 

6. On 24-9-63 however the Manager Workshops informed D&E 
that the scale presents difficulties in reading and it shows errors of 
14 to 2 Tons and that there were some cracks in the foundation. 
'DME JB then took on 25-9-63 with DEN JB again for mpairs of the 
.foundation'. By 7-11-63 tHe repairs of the pit were carried out. The 



WMI then again tested the weigh btidge on 9-11-63 and gave a certi- 
ficate that iB was found correct. The weigh bridge is working satis- 
factorily since then. 

7. It may be mentioned here that since this was a work of speck- 
lised nature, the work of designs and installation was entrusted to 
the railways and we had accepted their designs and sanctioned the 
estimates as submitted by them. Even in the year 1956 the Work- 
shops had suggested to them that they should provide a pump in 
the pit to drain out the water. On 21-8-59 the DE said that the pump 
may be provided by the P&T and the P and T accordingly provided 
and used a portable trailor pump for dewatering, the pit. The delay 
in the repairs to the foundations and the walls of the pit and rusting 
of knife edges, levels etc. caused by water in the pit and the later 
difficulty in getting the test wagon and tool van by the railways to 
do the necessary adjustments resulted in the dalays in the com- 
missioning and use of the weigh bridge. 



(Rcfcrcnce pura 49 of rltc Rcporr.) 

STATEMENT SHOWING MACHINERY IN THE JABAI~PUR WORK- 
SHOP N O T  PUT TO USE 

[Referred to in paragraph zz(a)  on page 18 of Audrr Rtporc ( P .  T ) .  19641 
---- - - -- - -- - - . - --- - -- 

Machine Value Remarks 

Ks. 

I. Sand papering machine 5,635 Declared surplus in March 
1963 and awaiting disposal. 

2. Do. 6,650 Do. 
3 .  Bench saw machine . I ,238 Do. 

4. Do. . 1,238 Do. 
5. Engraving machine . 2,000 Do-Not yet installed. 

TOTAL(I) - 16,731 
- 

6. Vacuum impregnating 8,068 Not yet installed. Being re- 
plant. tained. 

7. Vertical slotting machine 6,000 Not yet installed. Disposal under- 
consideration, but has not yet 
been declared surplus. 

8. Mitiring machine . 1,500 Disposal under consideration, 
but has not yet been declared 
surplus. ---- 

TOTAL (2) . 15,568 

TOTAL ( 1 )  AND (2) . 32,299 



APPENDIX XXI 

(Reference para 49 of the Report) ' 
MACHINE USED SPARINGLY IN THE JABALPUR WROKSHOP 

[Referred to in paragraph 22 (a) on page 18 of Audit Report ( P .  T), 19641 
-- - - 

Machine Value Remarks 
- .- - 

Rs. 

Metal degreasing vapour type 4,651 Installed in 1956. Disposal ua 
V-2 plant. ; der consideration. 



APPENDIX XXII 
(Reference Para 49 of the Report) 

NO. 1539/63-WK 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. Board) 
Dated New Delhi the, 5th December, 1964 

SUBJECT: -Public Accounts Cornmittee--COttSideration of Audit Re- 
port (P. & T.) 1964-Para 22 (a)-Idle Machinery. 

Lok Sabha Secretariat may kindly refer to their Office Memoran- 
dum No. 2/WII/64/PAC dated 6-11-64 (Item 8 of the list of points of 
PAC sitting dated 23-10-1964). In the course of discussion of para 
22 (a)-Idle Machinery4f the Audit Report (P. & T.) 1964, the Pub- 
lic Accounts Committee had called for the following information:- 

"What is the correct position regarding installation of vertical 
slotting machine refedred in item 7 at Appendix 3(a)- 
page 27 of Audit Report (P. & T.), 1964?". 

2. This machine was transferred from Calcutta. It was installed 
in Jabalpur but removed from the Machine Shop after use on its 
being found not useful. The said machine was put up for the approv- 
al of the Central Plant Screening Committee of the Workshops for its 
dispersal in its meeting held on 3-8-64 at Jabalpur. The Committee 
considered that the machine was not actually VerticalSlotter but 
a Punch-Shaping machine. As a similar machine was under procure- 
ment by the Bombay Telephone Workshops, the Committee suggest- 
ed that the utilisation of this machine had to be considered by the 
Manager, Bombay Telephone Workshops ;before the question of its 
disposal was examined. The Manager, Bomtay Telephone Works- 
hops, however, found that the machine did not conform to the speci- 
fication required by him and also that the machine was prettysld. 
Now the Manager, Telegdaph Workshops Jabalpur has been directed 
to examine the possibility of its economic utilisation in the Tool- 
room of his organisation. 

3. Comments of the Accountant General Posts and Telegraphs 
Sirnla will be communicated in due course. 

. 
(S. K. KANJILAL) , 

Member (Telecom. Operations) P. & T. Board. 
The Lok Sabha Secretariat. 

m 

'77 
3864 (Aii) -12. 



APPENDIX xxm 
(Hsference Paras 54 and 55 of the Reporc) 

STATEMENT SHOWING NON-UTILISATION OF STORES FOR LONG PERIODS 

[Rtlferred to in pmagtaph 23 on page 20 of Audit Report (P&T), 19641 

Stores obtained 1 nstallation/erection Remarks 
when commenced 

Year Value 
- - - - - -- - - - - 

Rs. 

I. Lines and wires and appa- 1-1 I ,04474 Not commenced Land for the exchange budding was ac- 
mtus: and plants for auto- 196~-62 65,381 VWWt 1963) quired only in August 1962. COn8t t~~-  
exchange at Jarnshedpur. 196263 18,213 tion of the building in which the apparatus 
Sanaioned in Marob 1959. and plants are to be installed has not yet 

commenced (August 1963). 

Stores worth Rs. 33,375 were diverted to  
other works during December. 1g61 to 
March, 1963. 

2. Apparatus and plants for a 1958-59 187 Not commenced Construction of building in which the appa- 
new autwxchange at, Shil- 1959-60 433907 (August 1963) ratus and plants are to be installed has 
long. Sanctioned in June 1g60-61 14,610 not started as the building estimates 
1959. Revised estimate 1961-62 1,700 had to be revised more than once to 
,senctioned in November I 962. I 962-63 2,588 provide for special type of construction 

needed in the seismic region of Assam. 
The revised estimate was sanqioned 
November 1962. 



3. Cables ac., for installation 1-61 
of a 1,200 lines autwxchange I 961-62 
at Cuttack. Sanctioned in 1g62-63 
Febntuy, 1959. 

4. *hppasams and phta for a 1958-jg 
new eut~xchange at Mam- 1959-60 
bidan. Snnc€imed in June 
1957.. Revised estimate 
srncaonad in December I 962. 

5 .  Lines ar~d wires for shifting 1-1 
a d  expansion of the tele- 1961-62 
phone ~[chrnge at Khans. 1962-63 
SmcdElltCd in May 1956. 
Revhi csdmac sanctioned 
in M, rgba. 

6. S K K ~  for reconstruction of 1960-61 
Sccuaduabad-Zbeerabad r g6 I -62 
foad alignment. Sanctioned r 962-61 

7. Cppper wire for erecting De- I 961-62 
puty Control circuit between 
Hubli and Poona for Rail- 
ways. Sanctioned. in June 
I*. - - .-. - .-.. - -  

42,282 Not commenced 
1908,839 (August 1963) 

89477 

54,194 Not commenced 
85,162. (August 1963) 

22,796 August 1963 
11,370 
9,048 

37,104 August 1963 
~936,675 
61,214 

Construction of the building has not yet 
commenced. The land for the exchange 
building was acquired in April 1961. 
Project is undet revision to provide for 
3,000 lines. 

The exchange building has been completed. 
However, the scope of the project was 
expanded in December 1962 and global 
tender for imported equipment is under 
finalisation. A part of the stores (value 
at Rs. gj,ooo approximately) has been 
diverted to other works. 

The stores remained idle because consuuc- 
tion of the new building, in which the 
exchange was to be shifted, was corn- $ 
mmced only in May 1962 and completed 'O 

in August I 963. 

Work did not commence earlier for want of 
adequate number of tubes, sole plates etc. 

The work was held up tiU March 1963 
pending receipt o f  balance of the$stores. 





Stores for-opening of a com- Upto 
bin& &ce at Gurez. Sanc- I 957-58 
tioned in August 1956. 196061 

1961-62 

Stores for introduction of September 
new special service code at 1961 
Simla. Sanctioned in August 
1961. 

Stores for installation of sig- 1961-62- 
nailing in channel trunk cir- 
cuits at Ambala, Chandi- 
garh and Nangal. Sanc- 
tioned in July 1960. 

Stores for erecting lines and 
wires for can4 adminima- 
tions- 

( i )  Jullundur. Sanctioned Upto 
in September 1956. 1957-58 

(it] Between Head Kunthal 1954-55 
and Head Kararnsaran 
minor. Sanctioned in 
Oc t~be t  1954. 

Between- 
(jig Chiwm and Gohana. 7 

Not commenced Of the stores received Rs. 1 ~ ~ ~ 9 0  worth of 
28,722 (A~gllst 1963) stores have been Mumed ar rurpfus. 
3,061 
6,301 

20,176 Not commenced 
(September 1963) 

I I ,204 Not commenced 
(September 1963) 

Indents for stores were placed in Novem- 
ber 1956 although the department did 
not know till January 1962 the exact 
location of the connections required as 
the -canal had not been constructed. 



Stores obtained I nstallationlerection ----- when commenced 

(it)) Kaithal and Rarnt Kest 
House, and 

Head Rori Branch. 

I 
it.) Panjuana Rest House and I 95 7-58 { 

Sanctioned in October-Dec- 
ember. 1957. 

(oi) Amloh &&a Colony L'pto 
and AUowal Rest House. 1957-5X 
Sanctioned i n  August 
1955. 

(vii) Sirsapur Rest House and I 958-59 
Prem-Beri. Sanctioned 

-, in &larch 1958. 
(etrii) Munk and Jani . San- I 959-60 1 

ctioned in April, 1958. 1960-61 1 

( ix)  Panjgtain and Sri Hargo- Upto 
bindpur. Sanctioned in r 957-58 
June 1956. 

Remarks 

32,727 Not commenced 
(September 1963) 

4,899 Not commenced I (September 1963) 

13.202 Not taken up 
As late as in August 1962, the canal adminis- 

tration intimated that the particular cir- 
cuit was not required and-. requested 
erection of another circuit between two 
other pieces. 



(s )  Kotla (Head 'of 'Sidder L'ytn 
Cansl and Jawali. Sanctioned I 961 -62 
in May 1957. 

(xl) Baij Sath. Sanctioned Upto 
in No\-emher 1957. 1958-59 

(kii) Dera Baba Nanak and Cpto 
Fatehgarh. Sanctioned 1956-57 
in September 1955. 

(xiii) Goraya and Benga. Upto 
Sanctioned in January 1957-58 
1957. 

As late as in januarY I 963, the can$ admi&- 
18,598 Not taken'up' tration intimated that the citcuxt was not 

(Rs. 14,283 required. 
upto 
1957-58) 

-4s late as inaAugust 1963, the canal adminis- 
4,996 Not taken up tration intimated that the circuit was not 

required. 

The building where the telephones are to be 
Not commenced instal!ed are not known. Hence the wotks H'bg7 
(November r963) have :been held up. * 

17.145 

.. . . . 
5 



APPENDIX XXN 
(Reference para 54 of Report) 

P. T. BOARD 
Notes on the steps being taken by the P. & T. Board to eliminaw 

detays in the execution of Works 

[O.M. No. 10-8-/64-P (BC) , dated 28-1 1-64] 

Major projects at present include a number of different com?on- 
ents, such as land and building, apparatus and plant, and, lines and 
wires. These take a very long time to complete as many different 
items, which have often to be taken up in succession are involved- 
particularly lands and buildings. Shortages of material resources 
have also resulted in delays due to non-supply of all the material re- 
quired for a work. Various types of actions have been taken with 
a view to improve the situation. These are discussed below. 

Land 
2. The likely time factor for acquisition of land is totally indefinite. 

In general, it does not take less than two years to dbtain land by 
acquisition proceedings (excluding the very few cases processed on 
the basis of negotiations): On the high side, the t h e  is totally indefi- 
nite. We have got 2 particularly bad cases i.e., of Allahabad in which 
acquisition proceedings were started in 1959 and were completed very 
recently; the other case is for the Ghatkopar exchange in Bombay 
for which acquisition was started some 10 years ago and the land is 
still not acquired. 

3. Since 1960-61, we have generally been processing the cases of 
acquisition of land separately from the project for provision of Eele- 
communication facilities. Since then the projects for such facilities. 
are being taken up when land is atually available with the Depart- 
went. Where land is also required, a separate project for land only 
is generally processed separately. Thus, one important factor leading 
to large delays in completion of individual projects has been generally 
eliminated. 

4. In 1963-64, a policy decision was taken by the P. & T. Board to 
, acquire land in advance for the next 15 years requirements. Apart 

from the delays in actual execution of individual projects, this policy 
would gradually enable quicker provision of services. 



5. Rdcently we have been approving cases for taking over land by 
negotiation, though this has not yet been adopted as a general policy 
or even on an appreciable scale. 

6. In regard to the construction of buildings, administratively tfic 
position has improved. In November 1960, a separate P. & T. Wing 
was set up within the C.P.W.D. who were executing our building 
works thus enabling somewhat better concentration of efforts on the 
construction of P. & T. Buildings. Since July 1963, the building 
works of the P. & T. have been completely taken over by the P. & T. 
and a Civil Wing has been set up within the Department. This has 
further helped and after the initial teething troubles are over and an 
organisation on a proper scale is set up, the things should be much 
better. -* T! 

7. Adequacy of the planning and design organisation so that 
d~signs etc. are available suf3ciently quickly, would further help in 
expediting the building works. The attention of the P. & T. Board 
is at present concentrated on this issue. 

8. The P. & T. buildings, most particularly the technical buildings, 
are necessarily large requiring special designs and construction. A 
contributory factor for the delays has been that in many cases, pre- 
sumably due to large increase in the building activities in the country. 
n9 tenders are received on calls. 

9. Recently we have started taking u? more building works sepa- 
rately from combined projects. One case about the Taj building in 
New Delhi was recently sanctioned as an independent work. More 
cases on this basis are being processed. This would help to reduce 
r 1 ?lays on individual projects. 

!Stores and Matericrls: 
10. For the telecommunication projects being undertaken by the 

P. & T. Department, a wide variety of materials are required ranging 
from line stores for the erection of overhead alignments to highly 
complicated equipment for the transmission and switching systems. 
?Sach major project utilises a number of items of different .stores 
within this range. At the beginning of the Third Five Year Plan, 
the material requirements for telecommunication projects were . 
obtained from the Indian Telephone Industries, Bangalore, b in dust fan 
Cables Ltd., ~ u p a r a h ~ u r ,  Ule P. & T. Workshops and by imports 
to the extent of foreign exchange available or by local purchases 
depending upon the capacity of indigenous manufacturers. With the 

s 



prevailing foreign exchange shortage which aected not only the 
direct imports, but also in some cases the indigenous production where 
impkt  of raw materials or component was involved, the supply of 
materials to different projects was somewhat uncertain and in some 
cases resulted in uncoordinated supplies or non-supply of a vital item 
of stores, even when it is of a nominal value, resulting in hold-up of 
completion of the projects. To overcome the difBculty of material 
'resources, the P. &. T. Department originated a case for a credit loan 
from the International Development Association for the import of 
finished products to supplement the shortfalls in indigenous manu- 

. facture. This loan covering $42 million (Rs. 20 crores) was obtained 
in 1962 and as a resuit of this, it has been possible to import many 
vitally needed stores against the projects included in the Third Five 
Year Plan. 

11. In order to increase the production of the indigenous factories. 
a second IDA Credit was asked for to cover the import of raw mate- 
rials and c o m p ~ ~ e n t s  programmed by Ind'an 'i'clephone Industries 
Hindustan Cables Ltd.. Hindustan Teleprinters Ltd., and Y. & T. 
Workshops. This loan amounting to $33 million (Rs. 15.71 crores) 
was obtained this year and as a result it  has been possible to plan 
for greater outputs from these factories. 

12. The position of supply of stores has, therefore, improved to a 
c msiderable extent and the problem of uncoordinated supplies which 
was a regular feature in the past. has been reduced to a large extent. 

13. Regarding the utilisation of the stores also, administrative 
. c  rders have been issued to the various field units to ensure that indent- 
ing; for stores very much in advance of the completion of the various 
s t q x  such as acquisition of land, construction of buiidings etc. is 
avoided in future. A copy of the orders issued is attached. 
(Annexure) . 



L N E X U R E  
Para 23 on page 20 of Audit Report, P.  & T., 1964 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS 
To 

All Heads of Circles and Telephone Districts 

No. 2-14/62-P (BC) I1 dated at New Delhi, 4-11-1963 

SUBJECT: Sanction of project and detaikd estimates under Circle and 
Divisional powers. 

It has been brought to notice by the Audit that several project 
and detailed estimates sanctioned by Circles remain uncompleted 
for a number of years. Some of these projects include acquisition of 
land and construction of building and it has been mentioned by the 
Audit that though the building construction has not commenced, 
stores required for the other components have been received and 
infructuous expenditure is being incurred in the shape of interest 
charges, watch and ward etc. Moreover, obtaining stores earlier 
than required, unnecessarily accentuates the shortage of stores, as 
while they may be lying idle in one place some other work may be 
held up for the same item. To avoid such difficulties it is requested 
that the instructions given below may please be carefully noted by 
all concerned. 

Generally land is now being purchased on sanction of an indepen- 
dent project and, therefore, the commitments in respect of the rest 
of the work need only be entered into after making sure of the time 
at which the land will become available. It is well known that even 
after taking over land, considerable time is required for preliminary 
drawings to be prepared by the architect. building estimates to be 
prepared and sanctioned. working drawings prepared and tenders 
mvited etc. 

When once a project estimate is sanctioned. various detailed 
estimates may be sanctioned for the portions of work which are re- 
quired to be carried out from time to time and it is not necessary 
that only one estimate should be sanctioned for each major cgmpo- 
nent. e.g., building, L.&W., A.W. etc. For instance, in case it is 
wquired to lay a small bit of cable in a project to meet the immq " 
diate requirement, ft will be appropriate if only a detailed estimate 



for that cable route is prepared and sanctioned, and not necemdy 
the entire cable work. 

In any carre even if the detailed estimate is sanctioned, indents 
for stores need only be placed as and .when required and not for 
all of them as soon as the D/E is sanctioned. Allotment of some- 
items of stores is controlled by the Directorate and in these cases, 
tho>* the detailed estimate may have been sanctioned, indent for. 
other items of stores should be released only after ascertaining the 
probable date when the major item(s) will become available so as 
to coordinate their receipt and use on the work. In this connection, 
instructions issued in our letter of even number dated 24th April, 
1963, should also be kept in view. In addition to the items of stores 
mentioned therein, all sizes of SAXs and 100/600 type of PABXs are 
also allotted by the Directorate. 

Extreme care should be taken when giving the estimated period for 
completion of the work in and detailed estimates. A realistic 
date should be given taking into account the usual period taken for 
land acquisition, building construction and also taking into account 
the availability of stores. 

The above instructions should be carefully noted and followed ' 
in future. 

JAGDEESH PRASAD 
Member (Telecom. Deuelopment) . 

Copy forwarded for information to-- 
1. All officers in TPS and TPL Sections. 2. D C E O .  



APPBNDIX XXV 

(Reference para 54 of !k Report) . 
DEPARTMENT OF COMMUNICATIONS 

(P&T Board) 
O.M. No. 10-8164 P(BC) dt. 19-10-64. 

Extract from particulars r ardings projecrs listed in Appendix 4 (refemed 
to para 23 'Q of Audir Reporr (P&T) 1964 

Item Name of Date of (i) Date of Reasons for delay, 
No. Project sanction starting if any 

the work & 
(ii) the pre- 
sent position 
of comple- 

tion 

I 5 .  jii) Between Head October (i) Febru- When the work was smc- 
Kunthal and 1954 ary '63 tioned, the Canal De- 
Head Karan- (ii) March partment had agreed to 
saran '63 arrange for the transport 

of stores to the site of 
work. However, on re- 
ceipt of stores, they ex- 
pressed their inability 
to do so. The area 
where the work was to 
be executed was desen 
having no roads. No 
departmental transport 
could ply there. h- 
nganents had to be 
made on contract basis 
for carriage of *stores,, 
and this took considq- 
able time, no 
contractors being a v i -  
able in the area. 



Reference Para 54 of chc Report 
(PhT Board) 

Particulars regarding projecrs listed in ~ i f k n d i x  IV on page 28 of rlrc Atrdtr 
Report, I 964 showing the latest posirim. 

- - - - - . - -- - - - - - - -- - - -- 
Item Name of Project 
No. 

Present Position 

I .  Installation of a 1gm line Building under construction. Target datr 
automatic exchange at for completion is mid-1965. The equip- 
Jamshedpur. ment installation will commence as 

soon as the technical rooms arc ready 
and is Likely to he commissinned into 
service during IW. 

2. Installation of an auto- Building is under constructicn anti thc 
matic exchange of Shil- target date for completion is April, 1965 
long. Crossbar type of equirment has bcen 

recently ordered and will be installed as 
Originally proposed auto- soon as it is received. Targct datr f ; ~  
exchange size: 1200 lines commissioning thc txchm- pc i. mid- 
Revised size : 2000 lines 

3. Installation of an auto- The plans and estimates for the auto 
matic exchange at Cuttack exchange building have been sancticxwd 

Notice for inviting tenders was issued 
Orilpnally proposed auto on 25-7-1964. When thc project was 
exchangehz : 1200 lines. ~anctioned, Cuttack had a manual ex- 

change of rooo lines. 

Revised size : 3000 lines This has already been cxyarded 1 0  I ~ C C J  
lines and a project for in?tallatitn of 
another 500 lines tempcjraly cxtCanpr. 
has been sancrioned. Cablch fc r thcse 
manual expansions are bcirp laid as a 
pan of the auto project. 

q. Installation of a 2400 line The building for auto exchange has k r n  
automatic exchange at cmplasd .  T h e  old exchange of 600 
Mambalam in replace- lines has tm expanded to 1930 lines 
ment of 600 lines auto. Practically all the equipment mentioned 

in the Audit Repon was used for tempo- 
rary expansions. The size of the exchange 
has hctn revised , to 5000 lines of the 
Crossbar type. It is anticipated that 
the aoasbar exchange will be commissioned 
by early 1966. 



Item Nameofproject 
No. 

Present Posit ion 

5. Shifting of telephone ex- Work completed in September, 1963. 
change at Khanna to a 
new building. 

6. Reconstruction of The work on this project involved erection 
Secunderabad-Zaheerabad of a new line over 200 kms with two Uunk 
road alignment. pairs on the entire route. The execution 

of the work is in progress and the post 
erection has bcen nearly completed. The 
work of wire ereaion has been carried 
out in about 30:; of the route. The work 
is expected to be completed by December, 
1964 

7. Erecting deputy control This work involved erection of a trunk pair 
circuit between Hubli and between Hubli and Poona (470 kms). 
Poona for Railways. This work was started in March, 1963 

and completed in August, 1964- The 
circuit was made over to Railways on 
31-8-1964. 

8 .  Rehabilitation of main This project mvolves (a) replaccmcr?t c\f 
line between Visekha- corroded post and wire materials m d  (b) 
patnam & S rikakulam. retransposition of the existing t m k  pairs 

over the section Srikakularn to Virakha- 
patnam. The work of replacing corroded 
materials has been completed. The work 
of retransposition is now in progress and 
is exp~xTed to be completed by December, 
I 964. 

0. Installation of' I 2-channcl This projcc~ involved installaticn of a I 2- 
carrier system between channel carrier system between Bombay 
Bombay & Secunderabad. and Secunderabad entailing installaticn 

of equipment at Bombay, Poona, Indapur, 
Sholapur, Wadi & Secunduabad. With 
the installation of quipment at all stations 
except Indapur, the system was brought 
into service in January, 1960. Equip 
ment at Indapur has also been installed 
on completion of the building at the 
station and has bcen brought into service 
on 15-9-1964. 

10. O p i n e  of PC0  at This work involved constnrctian of a new 
Kistwar. telephone pair over a wtc distana of' 

30 miles for opening a PC0 at Kistwar. 
a This work was started in July I& and 

completed in October, I*. 



ltem Name of Project 
No. 

Prcscnt Position 

I r . Openinga combined office This work was cancelled and the stores re- 
at Karnah. ceived against this work have been diverted 

to other works in that area. 

12. Opening of a combined The work of this project involved erection 
office at Gurez. of a trunk pair over a route distance of 

approximately 35 miles for opening a 
combined office at Gurez. This work is 
now in progress and is scheduled to be 
completed by November, 1964. 

13. Change of Special Services Work completed in July, 1964. 
Codes at Sirnla. 

34. installation of signalling This work involved installation of nine sets 
in channel trunk circuits of signalling panels in association with the 
at AmbaIa, Chandigarh existing trunk circuits for improving the 
and Nangal. method of signalling. These panels when 

received had to be diverted for use on 
certain ARP circuits urgently required. 
They have since been received back and 
installed as originally planned. 

3 5 .  Erecting line and wire 
for Canal Administration. 

(21 At Jullundur ". 
(ii) Between Head Kun- 

thal and Head Kar- 
anasarn. 

(iii) Between Chirana 
and Cohana. 

( iv)  Between Kaithal 
and Barot. 

(v) Between Panjuana - R.H. and Head Rorj 
Branch. 

(vi) Between Arnloh 
Bhakra Colony and 
Allowah RH . 

(vii) Between Siraspur 
RH and Prem Bari. 

(mi'13 Between Munk and 
Jani. 

.. --.- 

Completed July, 1963. 
Completed March, 1963. 

Completed December, 1963. 

Completed January, 1964. 

Completed November, 1963. 

Completed November, I 963. 

Complaed November, 1963. 

Completed December, 1963. 



Item Name of Project 
No. 

Present Position 

( ix )  Between Panjrain Cancelled by Canal Administration. 
and Srihargobindpur. 

(x) Between Kotla and Cancelled by Canal Administration. 
Jawali. 

(x i )  At Raijnath . Cancelled by Canal Administration. 
(xi?) Between Dera Baba Cancelled by Canal Administration. 

Nanak and Fatehgarh. 
(.uiii) Between Goraya Demand cancelled in part and the remaining 

and Banga. work completed. 

I 

1854 (Aii) LS-13. 



APPENDIX XXW 
(Rejrrencc para 61 of Report) 

STATEMENT SHOWING DBFA1,CATIONS OR LOSS OF PUBLIC MONEY DURING 1962-63 
(Referred to  in paragraph 27 or  pup^ 22-23 of Audit Report P & T),  1964 

lJenons responsible for the loss Savings hank f Post Ofiicc ccrti- Money order Insured article Miscellaneous Total 
t raudr catcs fraud.; (~ncluding Tele- frauds and frauds and 

ma graphic and value Imes  losses 1 1  payable money 
orders) 

r-5-C- 7 ,---7 r - d -  r--- r-+ +7 
Nib. Amount NO. Amount No. Amount No. Amount No. Amount No. Amount 

I Persons unconnected with the 
Department . 

2. Departmental employees- 
(13 ppnrtfnental post masten 

~tndudmg sub'and branch post- 
masten) . 

(ii) Extra-Departmen tal agents 
(includ ing those incharge of 
sub nnd branch post offins) . 

(iii) Clerks . . 
(io) Postmen and villag; postken : 
(u) Peon. and other class IV servants . 

(vi)Othcrs . . . 

Ks. Us. Ks. Ks. Rs. Rs . 



APPENDIX XXVIII 

(Reference para 61 of Report) 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi-1 the 20th November, 1964 

SUBJFKT: Burglary in Tetpur letter sorting Ofice on the night of 20121 
November 1962-Para 27 of Audit Report, P. & T. 1964. 

In sub-para (i) of Item I of the lists of points of the Public 
Accounts Committee sitting dated 24-10-1964 attached to Lok Sabha 
Secretariat O.M. No. 2/VIII 64/PAC dated 6-11-1964, the Public 
Accounts Committee has called for a note giving the details of the 
case of defalcation at Tazpur. They also want to know whether this 
case is included in item 4 of Appendix V at page 32 of the Audit Re- 
port. It is confirmed t'hat the case was included by the Audlt in 
Item 4 of the Appendlx V i.e. under the heading 'responsibility not 
fixed'. However, this case should have been taken as one in which 
responsibility had been fixed because a sum of Rs. 25,6821- had been 
recovered by the police and it was known who was responsible for 
the burglary. Further, departmental and police action were in 
progress against some of the officials of the Tezpur Sorting Office. 
Perhaps some Heads of Circles and Branch Audit Offices were under 
the impression unless the departmental action had been completed 
it cannot be treated as the case where responsibility had been fixed. 
Later the A.G. P. & T. gave a clarification in his letter No. Rep. 
I 2563/11 (E) 35-Stores dated 11-2-1962. that a case where the responsi- 
bility may not have been formally fixed by the competent authority 
after following the usual disciplinary procedure but in which the 
department has come to the conclusion that some person is apparent- 
ly responsible, should also be regarded as a case where responsibility 
has been fixed. These instructions have been circulated to all Units 
and, therefore, there should be no confusion in future. 

2. A burglary was r'eported to have been committed in the Surt- 
ing Office at Tezpur on the night of 20121-11-61, and 42 insured letters 
which were k e ~ t  in deposit in the Sorting Office in a bag due to the 



panic created in the wake of the Chinese advance were found to be 
missing. The total value of these insured letters was Rs. 1,00,506.75. 
All the staff of the night set had left the o f h  and the night guard 
who arrived in the evening found the office locked. As he was not 
feeling well, he left for his quarters. Next mornfng when he came 
to office, he detected the burglary and reported the same to the local 
police station. On 27-11-62 the police recovered a sum of Rs. 25,682/- 
from two class IV officials of the Tezpur R.M.S. These two class IV 
officials and the wife of one of them were prosecuted. But the police 
did not prosecute the Head Sorter of Tezpur R.M.S. who was also 
suspected to be involved in this case. The latest position is indicated 
below : 

Progress of action: 
(a) Amount recovered in the course of police enquiries- 

Rs. 25,682'-. 

(b)  Progress of the case in the Court: 

( i )  Shri Class IV official of S.R.O. Tezpur 
was convicted and subsequently dismissed from 
service; 

( i i )  Shri Sorter, Shri Haladhar Mali, 
porter, Smt. wife of were 
acquitted by the Additional Sessions Judge. The 
question of filing an appeal against this acquittal order 
is under examination. 

(c )  Departmental Action: -Action against two subsidiary 
offnders was initiatd and penal recovery of Rs. 1,464/- 
has been imposed against one of them. Action against 
the other official is under progress. 

A.G.P.&T. has seen this memo. 

S. C. JAIN, 
Member ( Banking L- Jnsuranc~) . 

Note: The amount of loss has increased to Rs. 1,03,279.75 nP. 



APPENDIX XXIX 

(Reference Para 63 of Report) 

NO. 28-34163-B t'ol. I11 
GOVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi-1 t h e  20th No?:ember, 1964 

Svn~~c~:-Disposal  of outstanding Inspection Reports-(Para 29 of 
Audit Report. 1964). 

Reference Lok Sabha Secretariat O.M. No. 2 VIII/64/PAC dated 
6-11-1964. (Item 2 of P.A.C. sittings dated 2410-64). 

The Public Accounts Committee at their sitting on 24th October, 
1964 desired to be furnished with the latest position relating to the 
clearance of the outstanding Inspection Reports. 

Infornlation in regard to the number of outstanding Inspection 
Reports is available only from the Draft Audit Paras as well as .Audit 
Report and as such the position subsequent to 31-3-1962 is not avail- 
able. The Branch Audit ORces however submit statements t o  the 
P. & T. Directorate half-yearly on the 15th June  and 15th Decernber 
intimating the position with regard to pending irregularities as on 
31st March and 30th September respectively in respect of Inspection 
Reports issued upto 30th September and 31st March. In these state- 
ments received from the Branch Audit Offices the number of irregu- 
larities are shown by all  the 7 Branch Audit Offices but the number 
of Inspection Reports involved has only been indicated by Nagpur 
and Madras Audit Offices. The latest information regarding irregu- 
larities is. therefore. available with us. This relates to t h e  period 
ending 31st March, 1964 and shows that 16,543 irregularities relating 
to Inspection Reports a re  pending. The statement showing tlie cir- 
cle-wise break-up of the.se 16,543 irregularities is furnished ip An- 
nexure I. The information regarding day to day progress of set t le  
ment of these outstanding irregularities are not available with us. 
I t  is expected that this number which stood at 16,513 or1 31-3-iW 
has further come down, by now but the actual figure is not a\-ailable. 
as explained above. 0 



2. The latest position of the Inspection Reports upto 31-3-1962 
mentioned in para 29 of the Audit Report, 1 M  (P. &T.) is as fol- 
lows: - 

Number as mentioned Number as on 
in the Audit Report as 31-7-1964 
On 31-8-1963 

Number of Inspection Reports . . 1.197 

Number of Irregularities mentioned in thc 
Inspection Reports. . 

A statement showing the Circle-wise break-up of these figurm 
is furnished in Annexure 11. 

Comments of the Accountant General, Posts & Telegraphs, Simla 
will be communicated in due course. 

M. DAYAL, 
7'0, 

Member (Pos t s ) ,  P. & T .  Board 
The Lok Sabha Secretariat, 

New Delhi 



Scaternent showing the Circle-wise position of awtgularities noticed throtcgh 
inspection reports issued upto 30-9-1963 and pending on 31-3-1964 

0 

S1. Name of CirclelUnit Number of irregulari- 
No. t j t s  issued upto 

30-9-1963 and p m h g  
on 31-3-196.1. 

- -- 

I .  Andhra 

3. West Bengal . 
4. Bihar 

5 .  Bombay . 
6. Bombay-Tele. Distt. . 

7. <:entral 
X. C.C.T.S. Calcutta 

9. Calcutta Tele. Distt. . 
lo. C.A.O.T. S.&W.Calcutta 

r I .  Delhi 
12.  Delhi Tcle. Distt. 

13.  Dy. Dir. PLI Calcutta . 
14. D.E.W., Calcutta . 

I 5 .  G.M. P&T W/S Calcutta . 
16. G.M. Electrification . 
17. Gujrat . . . 
18. Hyderabad Tele. Distt. 

r 9. Jammu & Kashmir 
20. Kerala . . 
21. Madras. 
22. Madras Telc. Disn. 

23. Mysore Circle . 
9 

24. Orissa . .. . 



Number af irregulari- 
ties issued upto 

30-9-1963 and pending 
on 31-3-rgM 

25. Punjab 
,26. Rajasthan . 
27. U.P. . . . 
28. Sr. E.E. P&T Calcutta. 

29. T&D Circle . . 
30. Telegraph Traffic 



' ANNEXURE I 1  

Statement shaving  he Circle-wise position 4 outstanding Inrpecrim Repmls 
induded in Para 29 of Audir Report, 1964 in respct of Reports 

Issued upto 1951-62 a 

- . - ----- - - -- - -. - - - - - - -  - 
S1. Name of CirclelUnit Inspeaion Reports Inspection Reports 
No. as on 31-8-1963 As on 31-7-1964 

No Itans So .  Items - - 
a 

I .  Andhra 
2. Assarn . 

3. West Bengal 
4. Rihar . 

5 .  Bombay 
6. Bombay Telc. Distt. 

7. Central 
8. C.C.T.S. 

9. Chlcutta Tele. Distt. 
10. (.;.A.O. S&W Calcuttu. 

1 1 .  Dclhi 
12.  Sklhi Tek.  1Xq;t .  

13.  1:I.D.P.L.I. Cslcurta 
14. D.E. Wircles.;. Calcutta. 

15.  D.G. w r  
I 6. D.G.M., P&'l- Workshop 

Culcut t a. 

17. Gujrat 
I 8. Hyiirrabaci 'I'elc. Ihstt.  

I 9. J ammu & Kab hmir 
20. Kerola 

21. iWidr~s 



---- --. -- _-... " . _ I _ _ _  I ._-__..- .-_ . ..-.-- - .-- 

S1. Name of Circle/Unit Inspection Reports Inspection Reports 
No. as on 31-8-1963 as on 31-7-1964 

No. Items No. Items 

23. Madras Tele. Distt. 4 19 2 2 

.24. Orissa . 26 128 16 37 

25. Punjab 54 251 41 154 
26. Pmtai Seal Aligarh 4 7 4 '  7 

27. P.T.T.C. Saharanpur 2 4 2 4 
28. Rajasthan 36 192 29 136 

8 

29. U P .  . 228 1,473 203 I@7S 
30. Sr. E.E. P&T Calcutta . 2 2 t I 

3 I .  Telegraph Traiii c 
32. T&D Circle . 

33. Training Centre, Jabalpur . . . . 2 2 



APPENDIX XXX 
(Reference Para 68 of' the Report) 

NO- 15-2163-WK 

DEPARTMENT OF COMMUNICATIONS 
(Post and Telegraph Board) 

19 Asadha 1886 
Dated New Delhi-1 the lOth'July, 1964- 

SUBJECT: -Public Accounts Committee-Farteenth Report, 1963-64 
(Third Lok Sabha)-Para H o s t  A c c o u n t i ~  in the 
P.  & T .  Workshops-introduction of Incentive Scheme and 
its working. 

In serial No. 2 of Appendix I to their 2nd Report (3rd Lok Sabha), 
! ! ~ c  Public Accounts Committee desired to be apprised of the work- 
ing of the Incentive Scheme in the P. & T. Workshops. 

2. The Scheme was introduced with effect from 1st June, 1962 in 
certain selected shops in each of the three workshops. A review of 
the first six months working of the scheme showed that there had 
been no increase in production in the Calcutta and Bombay Work- 
shops, while in the Jabalpur Workshops there had been a slight im- 
provement in certain operations relating to the manufacture of Stalks. 
In order to make the Scheme more attractive. it was revised with 
effect from 1st May, 1963. A copy of the revised incentive scheme is 
enclosed (Enclosures A & B). 

3. A review of the working of the scheme for the quarters end- 
~ n g  September, 63 and December, 63 shows that although no increase 
111 production has been obtained in the relay assembly shop of the 
Bombay Telephone Workshops, there has been an average increase 
of 44 per cent in the Cord Assembly shop and press shop and 73 per 
cent in the Drilling and Tapping Section of the machine shop of that 
workshop. In the Jabalpur M)orkshops there was an increase of 17 
per cent in the production in the Forging shop in the quarter ending 
September, 63 and 55 per cent in the quarter ending Dec&ber, 63. 
The corresponding figures for the Heavy machine shop being 6-89 
per cent and 44.5 per cent. I n  the Calcutta Workshops, however, the 
scheme has not mide much headway and only a slight increase in 
production of cmly one item (U-backs) has been recorded. 



4. Meanwhile, certain other measures viz.  use of M.S. scrap in 
Cupola, reduction of percentage of rejection, change in the methods 
and process of manufacture, etc. has resulted in the reduction of cost 
of certain items of stores, a list of which is also cnclcsed (Enclosure 
C ) .  

This Memo. has been seen by Accountant-General, Posts and 
Telegraphs Simla. 

(Sd.) S. K.  KANJILAL. 
Member (Telecolnmunicalio7ts Operations ) 

Posts : Telegraphs Board 
The Chairman and Members of 
the Public Accounts Committee. 

ENCLOSUREA 

COPY OF MEMO. NO. 6-12162-WK DATED 30-4-1963 FHOM GOVERNMENT 
OF INDIA, MINISTRY OF TRANSPORT & COMMUNICATIONS, DEPART- 
 errs OF COMMWCATION~ AND Crvn AVIATION, P. & T. BOARD TO 

THE GENERAL MANAGER, P. & T. WORKSHOPS. CALCUTTA. 

SUBJECT: --Introductiun of lwentive Scheme i n  1 he Posts a ) t  d Tcitb- 
graphs Workshops. 

The question of revision of the incent~vc schenw In t!lc. I-' & 1' 
Workshops has been under the consideration of the t iovcn~mcnt fol 

some time past. The Pres~dent has now been pleased t o  Jecidc tha' 
the scheme introduced in this Board's Memo. No 6 12/62-WK. dated 
the 31-5-1962 and extended from tlmc to time may hc rcplaced b: 
the scheme as detailed in thc Append~x to  thls lcttcr w i t h  effect fro111 
1st May. 1963. 

2. The incentive scheme shall nmtlnuc in thc sect~ons or- shop> 
in the Workshops as indicated in this Board's Memo dated thi* 
31-5-1962 referred to above and may be extended to any shop/sectior; 
as may be decided by the General Manager, P. it, T. Woi-kshops iron! 
time to time. 

3. The expenditure involved in operating the incenl~vu schemcl 
shall be debitable to the head 'Labour and other charges-- 134-Manu- 
facture Suspense' and will be met from the sanctioned grant. 

4. This issues with the concurrence of Ministry of Finance (C) 
cid: their U.O. 2184 PT-I,'G3 dated the 27-4-1EW3. 

Sd, - HIT PRAKASH, 
Assistant Director Geiienzl. 



APPENDIX 

1)tcentive Scheme for P. & T. Workshops 

1. The output of each worker will be measured against the stan- 
dard laid down in the lay-out sheets, which are available for diffe-, 
rent operations in the workshops. Each day's production of the 
worker would be converted into the number of hours of production 
based on standard norms. At the end of the month, the number of 
iluurs worked and the number o f  additional hours of production shall 
:)c worked out. 

b 

2. The incentive would be calculated on individual basis. as far 
2.s possible. Whether in a particular shop the incentive will be e m -  
(d on individual basis or on a group basis shall be decided by the 
Manager of the Workshops concerned. 

3. Where the incentive is earned on a group basis the operations 
.5vill be grouped into convenient groups. For working out the in- 
,.r-case in production. the output of the whole group against the stan- 
dard shall be taken into account. I 

4. The cxtcbnt of incentive payment to each worker in a month will 
!>c hased on, t h e  actual ', increase in production turned out by him 

11. his group. as the case may be. Production shall be considered as 
.i-hr~ t 1s act unlly passed by the final inspection. 

5. 'Tliost~ workcrs, whosc time is booked directly in the manufac- 
' u n n g  processes: 

t. g. ( i )  Coil Winders GI-. I and Gr. 11, Instrument Fitters Cr. I 
and Gr. 11. Contact Welders, etc. 

( i i )  Core Makers Cr. I & Gr. 11, Moulders Gr. I & Gr. 11. Fet- 
tlers. Foundry Casters. etc. 

( i i i )  Stalk Makers. Hammermen. Machine Operators. etc. 
~ v i l l  bt- treattd as direct workers. whereas others, who cohtribute 
towards completion of the jobs but whose time is not directly book- 
c d  to the jobs, will be treated as itdirect workers. 

* - . 
e.g. (i) Chargemen Cr.  11, Instrument Fitters Cr. I & Gr. 11.- 

Mazdoors, etc. 

(if) Chargemen Or. I & Gr. 11, Crane Drivers, Fitters General 
C h .  I. Mistries (Foundry), etc. 



(iii) Chargemen, Machine Setters, Tool Makers, Progressmen, 
etc. 

(iv) Inspection staff. 

6. For increase in production over the standard, a direct worker 
' 

will be paid incentive at the rate shown in column 4 of Annexure 
'A'. Indirect workers shall be paid at rates shown in Column 5 of 
Annexure 'A'. These rates correspond approximately to 75 per cent 
and 37+ per cent respectively of the basic hourly wage of direct and 
indirect workers. 

7. In the case of group earnings, while calculating the actual in- 
centive earnings of a worker, his attendance during the month wil: , 
be duly considered. The individual incentive earnings of a workel 
would be for the number of hours actually put in during tho nlonth. 
multiplied by the 'i;. increase in production o f  his group. For the 
additional hours of production so calculated, he would be paid a t  thc 
rate shown in Table at Annexure 'A'. A typical example is illustrat- 
ed in Annexure 'B'. Any worker whose output in a month is lowe!. 
than the standard for the hours he worked, would not be entitled 11. 
any incentive payment. 

8. The payment will be made within the third week of each 
month following the one, for which it has been calculated. 

9. The present lay-out sheets should be maintained as the  stan- 
dard and amended only when justified due to change in machinery. 
methods, techniques, raw materials, etc. The Unions would be con- 
sulted before such change is introduced. Similarly, lor lay ou: 
sheets of new items, the Unions would be duly consulted. 

10. The basic monthly wage would continue to he admissible tc? 
the worker irrespective of the production. Whereas all attempts 
shall be made to make raw materials and piece parts available in rc- 
quisite quantities, the short supply of these shall not be n u d e  any 
ground for complaint . 

11. The Management will have the right to transfer the workers 
from one category to another, according to work-load by giving them 
suitable training, if necessary. During the period of training speci- 
fied by the Management, the worker would continue to draw thc 
average of incentive wage earned by him during the last thrccs 
months. Such payment during training would. however, be mad(. 
only in cases where a worker is transferred to a categoryjshop to 
which incentive is applicable. If in any case the p e r i d  of training 
is to exceed 15 days, the orders of the General Manager, P. & T. Work- 
shops should be obtained. I 



12. Loading of job in the digerent shops will be entirely at the 
discretion of the Management. If, for any reason such as lack of 
orders, shortage of materials, tools breakdown, etc. the work load 
does not warrant operation of the incentive scheme, the Manage- 
ment will have the right to withdraw the scheme or suspend it for 
such period as may be considered necessary. 

* 

13. The revised scheme shall be introduced from 1st May, 1963. 
(6il.2162-WK). 

ANNEXURE 'A' 

Hourlv Incentive Pa-ment Rare 
- -- .- .- - - - - . - 

S1. Category Scale of pay Incentive Incentive 
No. in Rs. pay per hour pay per 

for direct hour for 
workers in indirect wor- 

nP. kers in nP. 
I 2 3 1 5 

I .  Unskilled Rs. 70-85 P.M. 28 nP. 14 nP. 
2. Semi-skilled Rs. 75-100 P.M. 30 nP. 1 5  nP. 
3. Skilled Rs. 110-155 P.M. qj nP. 22 nP. 
4. Highly Skilled 'C' Rs.140-x75P.M. 56 nP. 28 nP. 
5 .  Chargeman Gr. I 1  Highly Rs.150-2of;P.M. 30 nP. 

Skilled 
6. ChargernanGr. 1 Rs. 205-aloP. A t .  41 nP. 
7. Progressman Rs.1 10-r55P.M. 22 nP. 

Erample of Irzcntrtiw calcularion 
TAHI.F I 

- - - - 
N a m e M r .  A Worker-Direct 
Month-April. Shop-Assembly Shop. Scale 75ilro (Semi skilledj 

- - - - -- -- - - - . --- - - . 
Date Item work No. of Standard Actual Actual produc- increase 

hrs. prodn. prodn. tion in No. of in pro- 
worked per hr. hours of stan- Suction. 

dard prodn. 

I .  Line Relar 8 2 20 20 10 2 . . - -  0 

- 2 0 

2. Cut-off Relay 7 3 30 30 



TABLE I1 
Group IncentivoMonth : April. 

Relay Assembly Group 

,Ilamc of Worker. . . . . . . . . . . . . . . . .Hours worked Additiwral hours about 

1,- 
Group Incentive- 400 =409;, 

loo0 

Group Incentive wid? Table I1--400,.,, 
Incentive admissible to Mr. A for 200 hors. put in by him --200 . 400,; 

:A30 hrs. 
Incentive payment \ij 30 nl'. per hour 80 u 30- 24.00 

S u ~ ~ ~ ~ ~ : - - ~ n t r ~ d u c t i o n  of Incentive Scheme in. the P. & T. Work- 
shops. 

The President has been pleased to decide that the para 6 of the 
Appendix to this Board's letter No. 6-12/62-WK dated the 30th April, 
1963, should be substituted by the following:- 

"For increase in production over the standard, a direct work- 
er will be paid incentive at the rate shown in Column 3 
of Annexure 'A'. Indirect workers shall be paid at rates 
shown in column 4 of Annexure 'A'. These rates c o r n -  
pond approximately by 75 per cent and 371 per cent res- 
pectively of the basic hourly wage calculated at the 
minimum of the scale of pay drawn by direct and indirect 
workers." 

2. The President has also been pleased to decide that the existing 
Annexure 'A' to this Board's letter No. 6-12162-WK dated the 30th 



April, 1963, as revised by this Board's letter No. 612/62WK dated 
the 8th July, 1963, may be replaced by the revised Annexwe 'A' ap- 
pended herewith 

3. This issues with the concurrence of the Ministry of Finance 
(Communications) vide their U.O. No. 2411 TCF/63 dated the 3rd . 
December, 1963. . 

Assistant Director General. 

REVISED VIDE GOVERNMENT OF INDIA, DEPARTMENT OF 
\ POSTS AND TELEGRAPHS, POSTS AND TELEGRAPHS 

BOARD LETTER NO. 6-12162-WK DATED THE 13TH DECEM- 
BER, 1963. 

ANNEXURE 'A' 
Hourly Incentive Payment Rate 

"- 

S1. Scale of Pay Rs Incentive pay per Incentive pay per 
No. hour for Direct Wor- hour for Indirect 

ers in nP. Workers in nP. 

I. 7-85 P.M. 
2. 75-1 10 P.M. 
I 

3. 11-155 P.M. 
4. 110-180 P.M. 

5. 110-240 P.M. 
6. 140-175 P.M. 

7. 150-205 P.M. 
8. 205-240 P.M. 

-- - - -- ENCLOUSRE C 
Previous Cost 

Particulars Unit cost determined 
in 

1962-63 

I. Stalk 5-1 14" Telephones . 
2. Stalk 6 518" Telegrah . 
3. Stay Rod 6ft. 
6 Caps 'B' 
5. Caps 'C' . . 
6. sole Plates B & c . ; 
7. Cost of Galmising . 
8. Swit Board 5 +2o (L;S.) . % 9. Coin ollecting Box. 

I00 
I00 
I00 
I00 
100 
I00 
I00 
SFT 
Unit 



APPENDIX XXXI 

Summary of main concluaaolts/recommendations 

SerMNo. Para No. MinistrylDeptt. 
of Report. cozlcerned 

U, 
0 

I 2 P. & T. Board (i) It is significant to note that the originai estimate of Rs. 89.22 cr- 
(Revenue budget) had been reviscd to Rs. 96 -40 mores in N o m b e r ,  I#& 
against which the actual figure was Rs. 97-87 crores. rhus the increase in 
revenue receipts was anticiptd in November, 1962 itself, and it is ~ M c u l r  to 
appreciate how it could be ascribed to the Chinese trouble which was 
unforeseen. 

(ii) While the Committee note that the P. & T. Department did not have a dwct 
control on Revenue and were not able to get any accurate figure from month to 
month, they are unable to appreciate that this could be the only or even the 
main resason why where was a continuingtendency to underestimateae Raaro- 
nue. In spite of the fact that there is a conthous all-round dmdoprgent in 
the various senrices offered by the P.&T. Department which is known to the 
Department, it is surprising to the Cornminee that the percatage of 
(budget Rs. 89'22 cmres, actuals Rs. 97.87 crotes) during 1962-67 ha bear 
9.7, which is thc highest rcmdcd so far. 



(iii) The Committee would like to be furnished with the Report of the Cons~l- 
tants when received, together with a detailed note indicating the action pro- 
posed to be taken on the recommendations of the Consultants. 

The Chmmictce, however, note that the suggestkms of the ESrperts nwld nut 
cover all the aspects of this matter in view of the fact that the terms for Con- 
sultants cover the Telecommunication side only and not the postal side. 

The Committee, therefore, supqest,that the question of improving the tecfutique 
of budgeting on the postal side sbould be examined sepamtdy by theP. & T. 
Board, if necessary by :tppointjng a separate committee of Experts. In this 
connection, it will also be worthwhile, in the opinion afthe Committee, to con- 
sider the feasibility of obtaining a~xurate figures month by manth md ~f 
associating the Circles more closely with their Revenue income figures. '.( 

N 

3 P. & T. Roard The Committee feel that there that is considerable scope for improving the Tde- 
communication (Telegraph and Telephone) services in the country. Pauaty 
of funds and of foreign cxchange have been offered as reasons for the inability 
of P. & T. Department to meet the demands fully. The Committee fiad it 
difficult to accept this fully in view of the inordinate deleys in the ex- 
of various projects already sanctioned, as refemd to in the su enart paras 7 54-55 (Chapter VI) of this Report. The Committee would like e P. & T. 
Board to give a sense of urgency to the esecution of various projects for 
which funds have been allocated to inctlase the tclecommunicetion fi&ties 
so as to meet the increasing demand. The Committee also hope that every 
endeavour will be made by the P. & T. Department to i m p m e  the quality of . the services by reducing delays and improving cficicncy all round. - --- - - - - -- - --- - ----- -- - - -. -. ---- - - 

1 



Do. While the Committee are glad to note that there had been some increase in the 
number of detections (of broadcast receiver sets without licenceslwith expired 
licences) during 1963 as compared to 1961 and 1962, they hope that anti-piracy 
campaign would continue to be pursued with greater vigour and the defaulters 
dealt with suitably. They would also like to be informed of the action taken 
( i .e .  levy of penalty, realisation of licence-fees etc.) in the number of cases 
detected during each year (1959-1963). 

Do. As regards the number of telegrams transmitted incorrectly in relation to the 
total number of telegrams transmitted, it has been stated that such statistics 
are not maintained by the Telegraph Offices. The Committee suggest that 
such statistics may be maintained in future as it will serve as a good index of 
efficiency. N 

W 

Do. The Committee feel concerned to note the large number telegrams sent by post 
during the last three years. Although the percentage of posted telegrams 
to telegrams booked is showing a downward trend, the Committee feel that 
every effort should be made to avoid the circumstances necessitating despatch 
of telegrams by post, since the time factor is of main significance in the des- 
patch of a telegram. If, due to unavoidable circumstances, which should be 
very rare, the telegrams have to be sent by post then the senders should be in- 
formed immediately and the amounts of telegraph charges refunded without 
waiting for a formal application. 

The Committee hope that with the completion of the "Gentex System",and net- 
work of high frequency radio Circuits for the interior routes, the number of 
complaints about delays in receipt of telegrams will be substantially reduced. 

The Committee would like to be informed of the final decision taken in this matter 
relating to amalgamation of radio expenses with telegraph or telephone 
expenses. . 





Subject to these observations the (;ornmittee r c c o m d  that the excesses under 
Voted Grants rdened to above may be regularised by Parliament in the m~nner 
prescribed in Article I r 5 of the Constitution. 

P. &T. Board. The Committec suggest that at the time of this review of tariff structure in 1965, 
the installation chnrges for telephones should he fixed on "No profit, no loss" 
hasis. 

Do. (i) 'The Committee f i t d  no justification for the long delays (extending upto 10 
years) in the issue of advice notes and in obtaining their acceptance which re- 
sulted in delay in the recovery of rents amounting to RJ. 4.40 lakhs. Thty 
trust that such laxity would not recur. 

CI .  N 
C- 

(ii) They would also like the Department to fix a suitable time-limit within which 
other Departments should send intimation regarding acceptance (or otherwise) 
of the advice notes, afier which they should be taken as aaxpted. 

(iii) Thc Committee note that a sum of about Rs. I ~ 9 7  lakhs in respea of 21 
cases, out of Rs. 4.40 lakhs mentioned in Sub-para (i) of the Audit Para has 
been realised. The Committee were surprised to learn that in one case the 
work was not actually carried out, but an advice note claiming a sum O f  
Rs. 5,8821- for the work was issued. The Committee would like the P. & T. 
Board to take suitable steps to avoid such mistakes in future, 

(iv) The Committee also desire to be informed of the result of thc-first review 
to be conducted by the Heads of Circles in January, 1965 and steps taken to 
clear all old arrears. 

-3 



I)o. 

Do. 

'I'he Committee ice1 tllat the pmgrcss of recovery in the case referred to h 
para 3(ii)(b) of Audit Report is very slow. They desire that the P. & T. Board 
should take special axmum to settle these old outstanding dues. 

While the Committc+. note that it may not be possible to eliminatr irnparrs 
altogakr, they feel that if efforts rrre made to increase thecapacity of theP&T. 
Workshops and ncu items are designed indigenously to keep pace with the 
latest developments, dependence on imports could be gradually reduced. 
With the increased indusmal production due to technological develop- 
ments it should be possible to manufacture most of the items except - am- 
plicated or newly developed items. The Committee hope th8t s u i l d z k  - 
in this direction would be taken by the P. & T. Board. 

The Committee regct to note that in the case cited above, higher price ha8 u, 
be paid to two other firms for the purchase of d i s  due to the original order 
not being com lied with by the m n n u f m n g  finn concerned. The a m  P expndimrc o Rs. 43,360 could not be realised from the defauking -due 
to the absence of the pcnalty clausc. 'l'hc  ittee tee fwl that some of the 
itam have been developed long ago and hence this penalty clause should have 
been finalised and introduced much earlier. The Committee would like this 
clause to be introduced 3~ a mle in all contracts given by the CAid Conaofkr 
of Telegraph Storcq. 5 

'The Committee feel that bing only overdl limits of stock biaPnces ofthe work- 
s@, on an ad-hoc basis, is not of much use, if in a large n u d x r  of irerns 
no limits an fixed at all. With w h  a system, the possibilizy of over-provisic&g 
of some i t a n s  going undctccted cannot be ruled out. Such over+snd&&g 
apart from capital being unnecessarily locked may also result in losses due to 
drreFioraciorr, westage of stor- spaoe, extra expendim Qn watEh ward 
ac. The Committee desire the De artment to examine this matter & 

balanca of the workshops. 
tS and arrive at a more rational and e ective system of fixing limits of the st 04 

8 & 



15 I 6 P & T. Board. The Committee are not convinced that proper efforts were made during the last 
9 years to see whether these stores could be properly utilised or not. The 
Committee are surprised to note from the statement furnished that the P. & T. 
Department are unable to say when some items of ebonite and bakelite were 
originally purchased as the records are not there. The Committee hope that 
all possible efforts will now be made to utilise the quantity lying in stock for the 
last several years. The Committee would alsolike the P. & T. Board to ensure 
that such heavy accumulation of stores much in excess of normal requirements 
does not take place. 

Do. The Committee are unable to accept the justification advanced for the abnormal & 
delay of 19 years in deciding about the utility of the materials. -! this delay, by the time a decision was taken in the matter, the utility o the 
materials had probably been lost. It is also surprising that no records are 
available to indicate specifically why the position regarding disposal was not 
reviewed earlier. The Committee feel unhappy to note that such a state of 
affairs should exist in the workshop. They desire that suitable steps should 
be taken early to remedy the position by having reviews of stock at regular 
intervals and keeping proper records thereof. 

Do.] The Committee feel that in this case [dealt with in para I I(%) of Audit Report] 
not only was there over-indenting of materials to a large extent, but also there 
was failure to conduct review of the stores from time to time during all these 
years. The Committee would like to know what remedial action has been t8ken 
or is proposed to be taken by the P. & T. Department to guard against 
such a situation arising in future. 



Do. 

Do. 

Do. 

Do. 

While the Committee are glad to note that the balance of the coils have since b#n 
utilised, t h y  h o p  that such mistakes and oversights in placing indents would 
not recur. 

The Committee learn from Audit that although in July, 1959 General Manager 
P.&.T. Workshop did not agree to the cancellation of the order on the gromd 
that bulk of the articles had heen manufactured, the manufactured articles 

were supplied only in r96r and rg62. In that case, the Committee find 
it difficult to accept the plea offered by the representative of theBoard 
for not cancelling the order in 1959. They would l i e  to be infonncd of 

' the progress of utilisationldisposal of the impedence coils. 

The Committee feel that the earlier efforts of the P.&T. Department ti, 
stream-line the process of repairs had not borne fruit due to the fact that the 
instructions had not been fully given effect to. Now that further instructions 
have been issued and efforts have been made to expedite the repairs, the Corn- 
mittee would like to watch the progress made in this matter through future 

Audit Reports. z 
The large percentage of stores originally sent to Delhi and Jabalpur depots a8 

repairable, but actually found to be unserviceable indicates that an adequate 
preliminary examination was not being made in the Circles to determine whc 
ther it would be economical to undertake repairs to the stores proposed to be 
sent to the Depots. This resulted in infructuous expenditure on packing, 
freight etc. and wastage of transport capacity. The Committee trust that 
with the setting up of the Circle Committees and the Special Technical Survey 
Committee, there would be an all-round improvement, and delay in 
the repairs to serviceable stores reduced to the minimum, if not eliminated. 

22 23 Do. (i) The Committee hope that all these questions regarding speeding up the 
disposal of unserviceable stores will be finalised early as so to streamline the 
entire procedure of repairs and disposal of storcs. They would also like to be 
informed of the final outcome of these proposals under consideration. 

* .- - 



Do. 

Do. 

(i.) The fact that the unserviceable stores valued at about Rs. 29 lakhs included 
scrap valued at Rs. 3.39 lakhs indicates the need of exercising greater caution 
in making purchases of stores. The Committee would like the P.&.T. 
Department to take vigorous steps to dispose of the balance of unserviceable 
stores and apprise the Committee of the progress made in the matter. 

The Committee do not feel happy over the large number of discrepancies dis- 
closed in stores verification, nor do they appreciate this long delay in the fibal 
adjustment of discrepancies. They would desire the P.&T. Department to 
take definite and urgent steps to improve the position. 

I'hc Committee regret that the stock verification at the Aladias Postal Stock g 
Depot had been perfiinctoq as a result of which 1040 pairs of chappals were ao 
rendered unserviceable. They trust that the detailed instructions now issued 
in the matter will be scrupulously tollowed by all concerned and such cases 
would not recur. 

The Committee cannot view with equanimity the number of thefts especially of 
wpper wire (which is an imported item) occurring year after year, and P.&T. 
Board being helpless in the matter. 'The Committee fed that greater d&ms 
anneeded with the help of State Cmvernments and Police Authoritksto br iy  
to hook the guilty in the cases of losses due to theft, specially in the cme of 
theft of copper wire, which accounted for a loss of as mu& as a h ~ t  Rs. 1a*56, 
Iakhs during 1962-63 alone. The Committee would also like to beinEarmcd 
of the progress mildc in the use of copper-weld wire. 

26 2 7 P.tk.1'. Board 'The Q M t t e e  kc1 that it is difficult to assess clearly what pmgrgs. 
is being achieved by the Workshop, on the basis of the inthnnotiool fur- 

C.M.G. nishnl. The Committee would like the P.&.T. Department to improve the 





tubes in Jabalpur Workshop. The contentions of the Iron and 
Steel Controller's representative have been corroborated by the P.&.T. Board 
in their written notes and in the evidence given by their representative. 

It is, therefore, apparent that no serious efforts were made by the P.&T. Dc 
partment during the years 1961 to 1963 when they placed orders with private 
parties for the supply of tubes involving an extra cost of Rs. I 18 lakhs, either to 
increase production in the existing workshop in the first shift which they were 
running or by introducing a second shift. On the other hand, the PAIT. 
Department chose the easier but costlier method of obtaining their supplies 
from private trade. It is indeed surprising that in spite of the recommen- 
dations made by the Estimates Committee in March, 1961 (Para 28 of the 
I 13th Report of Estimates Committee-Second Lok Sabha), no serio~s at- 
tempts were made by the P.&.T. Department for ensuring regular supply of 
steel for manufacturing the tubes in the workshop. r h e  Committee regret to 
note that the recommendation of the Estimates Committee was not given the 
attention it deserved. The delay in the supply of steel from the Rourkela 
Steel Plant has been clearly and squarely laid at the door of the P.&.T. De- 
partment as they themselves delayed booking the h a 1  orders from 1961 to 
March, 1964, after settling the terms, conditions, specifications etc. 

29 30 Steel Mines Incidentally, the Committee note from Annexure VI  to Appendix XXIV that 
Dep t t .  of Iron & although in the case of first two indents, there was no delay on the part of the 
Steel) Iron and S tee1 Controller in planning the orders, in the case of some other items 

there were delays ranging from 3 to g months in planning the orders. 
The Committee feel that this delay on the part of the Imp and St@ @ntfok 
was avoidable. 



31 P.&.P1. Board The Committee are perturbed to note that even for running the single shiA for 
tube-making in Jabalpur Workshop, there is now uncertainty about the regular 
and adequate supply of steel sheets. It is really a matter of regret that only 
now the P.8c.T. Board propose to take up this question at the highest level. 
This a ain indicates how lopsided and haphazard has been the approach of 
the P. 1 .T. Department to this important matter. 

Do. In the opinion of the Committee, the statement of the P.&T. Board indicates that 
no attempts had been made by the P.&.T. Department to ensure the supply of 
enough zinc and that the question of starting the second shift in the Jabalpur 
Workshops were never given the serious consideration it deserved. 

4 

32 33 Steel & Mines In a note furnished by the Department of Iron and Steel, it has been stated (Deptt. of Iron & inreralia : 
Steel) "The Shearing Plant had two Units. One of the Units did not give satis- 6 

factory service from the very beginning ........ .. . .The other Unit also could " 
P.&.T. Board give only very small supply of sheets .......... . '3 

It is, therefore, apparent that the so called 'break down' of the Shearing Plant did 
not make any difference in the supply of steel sheets. The difficulties, if any, 
existed from the very beginning. The Committee regret that correct inforrna- 
tion had not been given to them in the first instance. - - 

3 3 34 .Steel & Mnes The Committee feel that even if there was shortage of time, written clearance 
(Dcptt. of Iron & should have been taken by the Iron and Steel Controller from the proper au- 

o St eel) thorities in the P.&.T. Department about the import of steel of spdca t ions  
different from those indented by the P.&.T. Departmat. . 



- 
34 35 ' P.8r.T. Board The Committee find that the argument advanced by the P.&T. B w d  that they 

had been compelled to accept the imported sheet of different specifications be- 
cause demurrage charges were piling up, had no substance. 

From this it is also apparent that sheers of'different specification could bcused for 
the manufacture of these tubes and therefore the Committee q p t  to observe 
that the delay in placing the orders finally with Rourkela on the score of settl- 
ing the issue of specifications etc. was avoidahle. 

Do. 

37 Do. 

. . 

(i) Production of tubes came down from 30,966 nos. in August, 1964 (the 
figure for July, 1964 was 26,765) to 21,585 nos. in September, 1964, after intro- 
duction of second shift partially. This again. would indicate that p-r .. 
planning for starting the second shift had not been done. b 

(ii) It is indeed interesting to note that in spite of all the arguments advanced 
for the non-introduction of the second shift at Jabalpur Workshop, the second 
shift was ~ t u a l l y  started though partially in August, 1964 without any 
improvement in the supply of steel sheets and zinc (hardly two months before 
the matter came up for examination by P,A.C.). Surprisingly enough, the 
production after the introduction of second shift went down in Sepoember, 
1964, to 21,585 nos. as against 30,996nos. produced inAugnst, 196&m~%Za,*5 
nos. produced in July, 1964. 

The Committee feel that in a commercial oganisation like the P.&.T. Depart- 
ment the records shouId be maintained in such a manner as would giVe ackar 
and correct picture of the actual figures of producrion. TheY hoge that 
necessary steps in the matter would be taken early. 



Do. 

' 38 40 Do. 

(i) The Committee regret that they were not *mformed of the correct position 
in the evidence in the first instance and that thereshould havebcensnchanra)ot 
discrepancy in such a vital matter. 

(ii) I t  is, therefore, clear that orders were placed with pti\mfims by the P.&.T. 
Board with the full knowledge that there was a great deal of differencebctmtn 
the cost of production in the P.&.T. workshop, of the tubes and their market 
price, which has resulted in such a heavy loss to the Exchequer which could 
have been avoided. In the circumstances now disclosed tbe Cornmime 
unable to escape the cmclusion that the blame for the loss of Rs. 1-19 Wths 
to the exchequer entirely rests on the P.&.T. Department. 

After a detailed examination of a11 the aspects of this case, the Committee are 
constrained to come to the following conclusions :- 

The P&T. Department failed to m l e  serious effort to procure the 
Steel sheets in time even with the support lent by the Estimates Can- *u 

mittee for increasing production. This delayed the starting of the 
second shift in the Jabalpur Workshops and resulted in placing ofordm 
with the private trade. 

This failure becomes all t h e m  glaring when it is m d  thstwhile 9he 
P.&T. Department were not able to arrange for adequate supply 
of steel for manufacture of tubes in their own workshop, they 
arranged for steel for private trade on 'operational priority'. 

The P.&T. Department delayed placing the final ordaa on h y r -  
kela Steel Plant, on the ground of settling the specificah etc.;but 
actudl y did accept steel sheets of different specificatbns. 
The I'.&T. Department did not make any serious effort to ensure the 
supply of enough zinc, another raw material necessary for manufactur- 
ing tubes. 





dl necessary steps to increase the produai& d@adsedmbp by itmhdgg 
two or more shifts, as may be needed, so that all the requirements of &e &- 
partmcnt of galvanistd tubes are met by tht P& T. W~fLBhop iatK 

42 P.6c.T. Board The Committee would like to be informed of the devebpslents ia tbc & 
duction of Switch Board Plu by the Indian Telephone buhsttw 
actual savings of foreign exc f ange on this account. 

. a q d k  

Do. 

Do. 

In the opinion of the Committee, in cases where specifications are relaxed tom-  
courage indigenous production, efforts should always be made to produce 
itgms on a trial basis initially. Only when trial production is f o d  yo be 
~ e s s h l  according to the standards fixed, should bulk p- k 
undertaken. 

.., 
The Committee feel that the P.& T. Department would do well in fume tb -. 

concentrate on the manufacture of those items which could be done chcspcr in 8 
the workshop than in the private trade and not lock up their capacity of pro- 
duction in manufacturing stores which are easily obtamable Ctom the q k e t  
at cheaper rates. They would, therefore, suggest that this matter miet tjt 
examined and the decis~on taken implemented to avoid uneconomic production 
In the workshops resulting in financial loss to the exchc~uu. 

43 45 Do. In tbc opinion of the Committee, the reasons advanced do not f u r  just9 sycb 
r wide variation (Rs. 19 and Rs. I 16) in the labour cost per untt irr the ? year i.e., 1g60 . They eel that this matter needs futthu urwaipdm. 

.! 
.U 06 Do. The Cornnittee are unha py to note that different dates yere C O ~ ~ W M  

I .  Audit by the D.G.P.& f .  and the Workshop Manager about the perid && 
L 

ing which the weigh-bridge was actually used. They hope that such 
poncim would not occur in future. 

\ * . ' ~  



45 47 P. & T. Bovd 

Railway Board 

46 @ P&T. Board 

Railway Board 

The Committee are of the view that there has been a failure on the part of the 
P.61.T. Department in not taking adequate action, when the Railway Autho- 
rities pointed out the need for a pump in August, 1959. Such a faihue has to, 
a great extent contributed to the delay in the proper functioning of the weigh- 
bridge. . I 

The Committee are surprised that the P.8c.T. Board should take this stand now, 
when in 1961, the P.&.T. Department informed the Public Accounts 
Committee in evidence that "The Manager of Workshop who had his doubts 
about the utility of the weigh-bridge had on his own initrative tried to dispow 
it of in April, 1958". [Para 21 of 38th Report of P.A.C. (1961-62)). 

The Committee would like to emphasis that this is a typical case showing how 
delays are caused even in a simple matter like the installation of a weigh-bridge. & First, the decision to install the Bridge was taken in 1949, but it could not be 
brought into use before 1- even though it was purchased in 1951 andinstal- 
led in 1959. Even then there were defects resulting in funher delay and loss 
of time till November, 1963 since when the weigh-bridge is stated to be fur#?- 
tioning without a break. 

The Committee are distressed to note that there has been unconscionable delay 
of more than 8 years even in installing the weigh-bridge (purchased in 1951 and 
installed in December, 1959). The Committee cannot but point out tbpt 
there have been avoidable delays both on the part of P.&.T. Authorities a& 
the Railway Authorities in attending to the problems arising out of the ins- 
tallation of the bridge. Lack of cosrdination has also affected the progrtrrt 
of work. Re-calibration had to be done twice, the pit had to be repolred twice 
and for all this work, it appears from the notes furnished, the authorities w a e d  
alive to the urgency of the situation. The Committee take d o u 8  not& ol 



I. 

47 49 p.bt:r. B O U ~  

such delays and Lapses and cmphasise that the P.&.T. and the R a i m  Au- - thoricies should enjoin upon all their officers and staff that such cases should 
not recur. 

(i) The Committee would like to be informed of the result of this anmination 
about possibility of economic utilisation of the Venical Sloting h k h h c .  

(ii) The real regret of the Committee in this case is that till the receipt of the 
audit para, the P.&.T. Department did not know that these machines were 
lying idle or that they were surplus or that they were there at aU It is elso 
surprising that in the case of seven machines out of eight, the department had 
not been able to trace the circumstances which necessitated their pnocurtmsnt 
and the jobs for which they were intended. The Committee desire tbat a 
survey of the machines which are lyi unused in the workshops and 
other places under the P.&T. Department "g, s odd be undertaken in order to 
see whether these can be utilised. If not, steps should be taken to dispooe 
them of. 

Do. The Committee would like to be informed of the disposal of the Engine Genmt- b 
or and the amount realised therefrom. . 

Wo& & ~ ' o \ l ; s i a ~  The Committee desired to be fitmished with a note explaining the delay of a8 
months in various stages and the reasons therefor in the installation of a n & -  
well by the Ministry of Works and Housing. The Committee ddrcd that the 

. . note should also state if any part of the delay was .avoidable. 

The Committee rtgkt to state that the note is still awaited. 
- Do. The Committee desired to be furnished with a note as to what would have be- 

* the cost if watet was taken from the nearest water pipe-line for supply to t& 
project, and whether this question had been examined before taking up tht 
project for tubewell. The representative promised to hmhh a note on tlss 
rybjact. 

It & regrettable that this note b rlso awaited, 
.- " - 



$1. 53 p.&.T. Board The Committee tcgrtt that tht cstM of asMng $upply &good d W #  f#&k T -tb the residents of the am ad not btcn g i v ~  as much cbnsidtmi6h d it 
d c s d ,  as a result of which rhm was prevalence of illnm amongst the staff 

Works & Housing ' and even a death. They have not so fm been informed, as requested, if the 
question of supplying drinking water from the existing netma pipeline, had 
at dl been examined and what the cost of swh a scheme would have b If 
this examination had not been dona the lapsi is really regmabk. W i d  . these p new quarters wen ordered to be constructed, the ppblem of- 
supply was n lected even they were f- 7 serious difAcu tp. water supply should have 
bear obvious to d 

As regards the delay of 28 months (details of which are still awaited), the Corn- " 
mitt= are not at all convinced that a project of this natute should take as 1- 
as that. The Committee are not convinced with the explanation given bf 
the C.P.W.D. for 28 months, delay in an important project like this which & 
wried the life of the peoplelliving in that area. This detay lacks j~stificadcm 
especially in view of the fact that the C.P.W.D. authoritia were marc ofthe 
urgency. If this delay could be jumified as normal, it is high time a probe *a 
mpde into the working of the C.P.W.D. in order to ensure that the oqanh&h 
works efiiciently by cutting out all procedural delays and laxity amongst tbt 
btpff. 

T'he Cummittee feel that loss incurred in this case could have be& 8voidad kith 
more careful planning of the ptojoct. 

P 54 P.&.T. Board Tb Committee an distressed over the abnormal delays pm'ccta and utilisation of stom as disclosed in these casts. 



tta appreciate that t h m  could be delays in acquisitian of !and, thy bmi 
that out of 15 cases mentioned in Appendix XXIII, only in two c& (itemlB r 
md 3) the delay was due te ec uisition of land. In other cases, the d e h p  U& 
&en stated to be due to delay %I construction, n o n - d p t  of storts and mH&t. 
of incomplete s t o w  and equipment. It  is also surprising that in manjt cirCI 
even though sanction wasgiven 7-8 years ago, the work had eithernot bets 
menced or had been commenced only in 1963. Such ddags only show Wk 
of proper planning and co-ordination, apart from laxity of control OW tht 
works and projects undertaken. At the instance of the Cornmitt- thQ 
P.B.T. Board furnished a detailed statement giving fbll particulan ofthe pltd- 
ftcts. In the case of item rg(ii) relevant extract given in Ap- XXV), V% 
Committee were surprised to It nd the delay being mributed to difB&tksr 
in transporting the stores. The Committee are at a loss to understand how a 
delay of more than eight years could take place for transporting stores. This 
only confirms the view of the Committee that there has been a lack of proper 
planning and co-ordination in the Department over such matters. a - 

The Cammine would like to point out that the delay in completing the p- 
automatically increases their cost and causes lot of inconvenience to the pub&. 
bides, the imrorted or even locally-purchased stores when not utilised for 
rtveral years lose 1 hek ,$icacv apari from l s k h g  up ublic funds (incl' ' 
forrim achage) .  The P.&.f. Board have furnishexfa statement (AD- %. 
XXV1) ahowh3.the latest position about the works mentioned in'A- 
KXIII). 

The Committee would like the P.&.T. Board to expedite implenatatiba of& 
d o n  proposed to be taken to eliminate delays in the ukcutIon of %xk+ & 
chat there is  an early improvement in the situation. 

Thy would also like the P.8c.T. Department to strictly adhere to the revised tap 
gcta for completion of the various works which still m a i n  untinished, as iadC- - crted in the statement given in Appendix XXVI. 

-- ...---- .- 
0 







cam of frauds, pacentage would not be of much 8igniAcancc in the rrsrr, 
that the total amount of defalcation or loss of public money during 1962-63 is a 
high as Rs. 10,$3,395. Prevalence of fraudulent practices in the P.& T. Da 
partment is an evil which should be ruthlessly eradicated by taking drastic 
measures. The Committee would, therefore, like the P,&.T. Board to tight-. 
an up supervision, control and checks in addition to qtepo dra& pr 
proposed to be taka, as in the case of money orden. 

P.(YI'. Boatd The Committee hope that it will be possible to sCttle all the remaining cyq. 
relating to outstanding Audit Objections at an early date, qnd thqt a 
accumulation . . will not be allowed to occur again. 

Do. 

. . 

Y The Committee find that the position of pending cases of Inspection Report 8 
in Andhra, Bombay, Calcutta (Central), Delhi Telephone D~strict, Myson, * 
a d  U.P. Circles is far from satisfectory, the numbers being quite high. The 
Committee desire that suitable steps be taken to dear. the 
inspection reports as early as possible. 

Do. (i) hcidentaUyJ while dealing with the P.&.T. Accounts, the Committee would 
like to state that in reply to Unstarred Question No. 409 in Lok Sabha, & 
was stated on 16th August, 1958 that a9 on 31st March, 1958, the n u m b  d f  
Post Office Savings Bank Accounts in respect of wNch no transactions had 
taken place for 4 years was 38,73,681 and the total amount on, deposit in dead 
Accounts on that date was Rs, 8,02,98,8 13. The Committee fed that in t& 
case of money in the dead Accounts it is possible that the, clients or thair 
arccessors in case of death, ~&ht not b t  aware that thoir m m q  k focjccd U& 
Since most of the accounts, especially in rural areas, reprecnt tbe hirrd-earti 

' ed income of the people of meagre m, the Committee suggest that P.&T. 
Board d g h t  consider the feasibility af instructing all the Post mce e. 

_A .-a_-_ --------rL--- --. 





-4 --- -- - 
I 2 3 ----- 4 

May, 1963. Although as a m d t  thereof some imprcnrement has bem nod+ 
I ed, it is unfortunate that the position is still far from satisfactory. Ig the opiP. 

ion of the Cornmince, in order to N n  the P.&.T. WorLahope efEidesrtly and 
on proper commercial lines, it is necessary that the production in the d- 
shops is increased to the maximurn exteat poes'ble and all r m ~ ~ ~ n s  taLar to ' 
reduce the cost of production and overheads. The Cvmmi~ce wotttd fife 
to watch the progress made in this matter hmueArtdit Reports. In 
this comcction, attention is invited to p 

1'. Sr T. H w c i  The Committee regret to obseme that the report called for by them 
departmental action taken in this case has not yet been sub 
mittee are of the view that this case has been avoidably delayed for a- dx 
y e m  from the date of detection and for more than me ear afta the 
recommended expeditious finalisation. Thy & like the P.&= 
to take expeditious action in the matter and intimote the reah, both reIprrdiae 
the departmental action as &o legal action, if-, proposad to be taLar $g&W 
the firm. 

67 70 Do. The Committee feel udqpy to note severat instances afw lapsee. ' VS&MW 
Audit objectiqns contained in the Audit Reports ate k&l#m to MWth - - -- 

All other Ministry much in advance. Tht Audit Reports are laid on the Table sfQvc Hortse mrtrtlj 
during the Budpt Session. Strffidmt advance rrOtia Is given to the MEW- 
ries before Audrt'Rcports are taken up for amsideration by the Ptlblic As 
cum Committee. There should, thdorrc, be no difFicuhy for the 
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